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LOK SABHA
Wednesday, 21jt December, 1955

The Lok Sabha met at Eleven
of the Clock.

[Mr. Speaker in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

PAPERS LAID ON THE TABLE
Appropriation Accounts anp Audit 

Report etc. of Railways

The ParliamentaiT Secretary to
Minister of Finance (Shri B. R. Bha- 
fat): I beg to lay on the Table a copy
of each of the following documents
cinder article 151(1) of the Constitu
tion:

(1) Appropriation Accounts of
Railways in India for 1953-54,
Part I—Review. [Placed in Library,

^ e e  No. S-452/55Jt
(2) Appropriation Accounts of

Railways in India for 1953-54,
Part II—Detailed Appropriation
Accounts. [Placed in Library.
See No. S-453/55].

(8) The Block Accounts (in
eluding Capital Statements com
prising the Loan Accounts),
Balance Sheets and Profit and
Loss Accoimts of Indian Govern
ment Railways for 1953-54.
[Placed in Library. See Na
S-454/55].

(4) Balance Sheets and Review
el Working of Railway Collieries
and Statements of all-in-cost of
coal, etc. for 1053-54. [Placed im 
Library, See No. S-455/55].
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(5) Audit Report Railways 1955.
[Placed in Library. See No. S-
456/55].

Notification under Central Excisas
AND Salt Act

Shri B. R. Bhagat: I beg to lay on
the Table a copy of the Central Ex- . 
cises Notification No. l-CER/55, dated
the 10th December 1955, under section
38 of the Central Excises and Salt
Act, 1944. [Placed in Library. Se^
No. S-457/55].

PREVENTION OF CORRUPTION
(AMENDMENT) BILL

Shri U. C. Patnaik (Ghumsur): I
beg to lay on the Table a copy of each
of Papers Nos. V and VI containing
opinions on the Prevention of Cor
ruption (Amendment) Bill which was
circulated for the purpose of dieting
opinion thereon by the 31st July,
1955. ‘

MOTION RE. REPORT OF STATES
REORGANISATION COMMISSION

Mr. Speaker: Before I proceed with^
the motion on the Report of the States
Reorganisation Commission, I would
like to make an announcement or two.

I find there is some misapprehension
or misunderstanding about what I
stated in respect of memoranda which
Members may submit, not exceeding

,iWo printed pages of the size of the
report in respect of their views on the
States Reorganisation Commission's
Import. The point is that while
Members may submit these memo
randa, Members who get a chance oi
voicing their views here will not be
entitled to have the memoranda being
taken as part of the proceedings. So
Members may submit their memo
randa because one does not know whe
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[Mr. Speaker]
 ̂will get a chance and who will not get
‘ a chance to speak here. The memo
randa of those who get a chance to
ipeak here will be excluded from the
proceedings. That is one thing.

Shri Debeswar Sarmah (Golaghat-
Jorhat): ' Can we submit joint
memoranda?

Mr. Speaker:. No, no. Just as
Members cannot be allowed to speak
simultaneously, it cannot be allowed.

Dr. Gangadhara Siva (Ghitoor—
Reserved—Sch. Castes): What is the
time-limit?

Mr. Speaker: As regards further
progress of the discussion, I might just
state the position, in short, before we
start.

Up. to now, 69 Members have parti
cipated in the debate, exclusive of the
hon. Home Minister, and all States
have been covered except the State of
Coorg, whose representative, I am
afraid, is not present in the House.

Shri Shivananjappa (Mandya):
Mysore also has not got a chance,

Mr. Speaker: I know about Mysore.
I do not want any suggestions now. I
am merely giving Members an idea as 
to how the position stands.

Shri T. B. Vlttal Rao (Khammam):
Andamans also has not got a chance.

Mr. Speaker: It is not separate; it
is Centrally administered.

In view of this position, I now pro
pose to have a few speakers, not State- 
wise, who wish to give general re
marks. Then I might have just onie 
gpeaker from Manipur. Then I revert
to the contentious States of Bombay,
Delhi—Delhi, though not contentidbs
may have some things to say—, then
Karnataka and Punjab, and Uttar
Pradesh.

Shri Veerswamy (Mayuram—Re-
•erved—Sch. Castes): What about
Madras State? *

Mr. Speaker: Order, order. Let thero
be no questions. If questions are put,
perhaps those very questions might
lead to the exclusion of that particular
State. Whatever that may be, I have
all the suggestions before me. I am
just giving a picture because I find
that hon. Members who are so keen
to speak are many times absent froip
the House and their names, though
selected by me, have to be dropped
out. That is the difficulty.

So afterwards, from tomorrow, will
come those Members from those States
which I have indicated and which are
left over. Then we will have some
time for Uttar Pradesh, then we will
have Madras and other remaining mis
cellaneous points of view.

Shri Chattopadhyaya (Vijayavada):
What about ‘Telangandhra?”

Mr. Speaker: Nothing.

The hon. Member, Shri R. S. Diwan
was on his legs yesterday. I beiiere
he has already taken 11 minutes. The
time-limit is 15 minutes. He will
bear that in mind. I have been
appealing to Members to keep strictly
to the time-limit; otherwise, it is not
possible to accommodate more speak
ers.

0 ‘
*'Shrl R. S. Dlwan (Osmanabad);  ̂ I
was referring yesterday to the multi
lingual district of Bidar, Hyderabad
State, which needs disintegration like
Hyderabad. There is a majority of
Marathi-speaking people in the Bidar

.district which I wish should be joined
to Maharashtra. This is not with an
expansionist view-point, but for the
sake of administrative convenience.
In three taluks, there is a solid majori
ty of Marathi-speaking people, and in
two taluks, Bhalki and Santapur, two
circles have a Marathi-speaking majo
rity. So I wish that the Bhalki and
Hulsur circles from Bhalki taluk and
the Aurad and Toma circles from
Santapur should be joined to Maha
rashtra along with the NUanga,
Ahmedpur and Udhgir taluks.
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Theii agaiii, in the Adilabad district, 
there are two taluks, Kinwat and 
Hajora whicn hav»̂  hii undisputed 
majority area of Marathi-speaking 
people. These two taluks should be 
Joined to Maharashtra. There is also 
another taluk which has got a majority 
o f Gtonds who have been influenced by 
Marathi. They have infiltrated from 
Chanda, and as you know, they have 
got their panchayat in Chanda and 
they have got Marathi names, Marathi 
culture and Marathi schools and so on. 
So they form the majority in the 
Uttanur taluk. This and the Itchod 
circle of Baath taluk, both these 
should be joined to Maharashtra.

I thank the Congress High Com
mand for having listened to the griev
ances of the Maharashtrian people find 
for having brought them under one 
State excluding the city of Bombay. I 
appeal to the Congress leaders to 
listen to the fears and apprehensions 
which have been expressed concern
ing the prospect of not joining Bom
bay city with Maharashtra. With 
their help and with their advice, I am 
sure the fears and apprehensions of 
the people who are againist joining 
Bombay city with Maharashtra could 
be allayed.

Lastly, let me say that we submit 
that it is not in the national interests 
that 30 millions of people should be 
kept disappointed and dissatisfied. So, 
I appeal to our leaders that every 
efTort be made to join the city of 
Bombay to the whole population of 
Maharashtra.

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): Sir, this is the seventh day, I 
believe, of this debate and, as you have 
just informed us, 70 persons have pre
viously spoken. So, I am the 71st in 
this long succession. I have been 
hesitating as to whether I should take 
up the time of this House in this 
Marathon race not because I am not 
only not interested in this question but 
I was doubtful if I could throw much 
light on it. I might straight off say 
that I am not greatly interested as to

where a particular State boundary is, 
and I find it very difficult to get pas
sionate or excited about it. Naturally, 
I have my preferences, but it does not 
maHe much difference to me whether 
any internal boundary of a State is 
drawn here or there. What is infinite
ly more important is what happens on 
either side of the boundary, what 
happens within the State and more 
especially in those great areas, which 
inevitably are few. Look at that from 
the linguistic point of view, multi
lingual or bilingual—as there are 
bound to be a large number of areas— 
what happens to people inside a parti
cular State who may either linguisti
cally or in any other sense form what 
might be called a minority. That 
seems to me a far more important 
proposition than where you draw the 
line. Because, if you once lay down 
those basic principles correctly, and 
act up to them, then the vast number 
of problems that arise and difficulties 
and legitimate grievances would in
evitably disappear.

Now, for a moment, I may as well 
say to the House that I am not speak
ing particularly in my capacity as 
Prime Minister or on behalf of Gov
ernment and I am not going to make 
any epoch-making pronouncement. We, 
in Government, have been sonsider- 
ing this Report and the other mat
ters that fiow from it for the last many 
weeks and we shall continue to con
sider them till we come up to this 
House in some ’ form of placing the 
recommendations for this House to 
consider. And, it will not be proper 
for me or for any other member of 
Government to express himself in any 
tone of finality about any matter. But, 
I may give expression to my own 
inclinations in regard to the recom
mendations of the Report or the other 
suggestions that have t>een made.

One thing I should like to say is 
that I have regretted very greatly 
certain criticisms that have been made 
in the Press, in some newspapers—1 
do not know how far any hon. Member 
indulged in such criticisms—criticisms 
of the Commission. One can criticise 
their recommendations; of course, that
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[Shri Jawaharlal Nehru]
is a different matter; but criticisms of
the Commission and sometimes
strong criticisms about their unfair
ness and all that, I think, that is m 
very unfair approach and it is a kind
of approach which is bound to make
such work now or hereafter much
more difficult. We choose eminent
men; they take a great deal of trouble
and tell us what they think about the
problem. You may or may not agree
with it but to attack, in a sense, their
bona fides or fairness, if I may say so,
apart from its wrong approach, does
indicate, to my mind, that your case
is very weak. It is the old story of
abusing the attorney on the other side.

May I also suggest for the consi
deration of this House thax while
Members here represent their consti
tuencies, of course, they do something
more. They are not only Members of
this or that particular area of India,
but each Member of Parliament is a
Member of India and represents India,
and at no time can we afford to forget
this basic fact that India is more than
the little corner of India that we re
present. We know, all of us, that we
have to face certain forces which
may be called separatist, that is to say
—I am not using the word in any
bad sense—it nevertheless means that
people's attention is being diverted
more to local problems, parochial.
State, Provincial and forgetting the
larger problems of India. There
should be really no conflict between
the two but it is a question of jthe 
method in our thinking, in our minds,
in considering our problems. There is
the word in the English language
•parochial*. That is, a person thinks of
his parish or village while he forgets
the larger considerations; while he
thinks too much of even of a State as
big or important he forgets these
larger considerations.

Now, it has been my good forttme
and privilege to travel about India a 
great deal and often to go abroad.
Perhaps, I have had that good fortune
more than most Members of thlf
House. The result is that I am con

stantly compeled to think in larger
terms, not only in national terms but
even in international terms and see
this picture of India in that context.
Perhaps, that is helpful in giving a
truer perspective of events. I travel
about India and I see this moving
drama of India and I feel excited and
inspired by it. I see many things that
I do not, of course like; but the major
thing is this tremendous drama that is
India today moving as if by the dic
tates of some predestined fate and
destiny towards its goal. It is a tre
mendous thing and we see that not
only in India. I would submit to this
House we see it even more if we go
abroad and see this country of India in
the south of Asia, from some distance,
see it in proper perspective. I would
beg the House to consider that there
are many people in the wide world
who also are beginning to feel the
sense of drama and adventure
about what is happening in India.
Now that is the perspective. Xnd
they say also how we have got over
great problems and great difficulties.
It is true that we have even greater
problems ahead, but in the measure
in which we have succeeded in the
past, that is the measure with which
they judge of our strength to succeed
in the future. That perspective, I
submit, has some importance. We may
argue as to the boundary of Bihar or
Bengal or Orissa or some State or
other—and I have no doubt that the
argument on the question is an im
portant one and I do not say it should
be brushed aside—but the word ‘im
portant* also is a relative word. There
may be other things which may be
more important, and one must not
lose oneself in passionate excitement
as to where the boimdary of a State
should be, provided, as I said, we have
this fuller conception of India and
provided we have, by Constitution,
convention or otherwise, the fullest
guarantees that whether a person
lives on this side of the border of a 
State or the other, he will have the
fullest rights and opportimities of
progress according to his own way. In
this sense I tried to approach this
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matter, and I felt that perhaps this 
larger outlook was sometimes lost 
Bight of. We talked about linguistic 
provinces and some people said that 
this principle of linguism should be 
•extended more and more; some people 
criticised my colleague, the Home 
Minister, because he did not quite 
make that the ftnal test. May I say 
quite briefly and precisely that I dis
like that principle absolutely 100 per 
cen t as it has tended to go?

Now I want to make it perfectly 
clear that that does not mean that I 
dislike language being a very import
ant matter in our administration or 
education or culture, because I do 
Ihink that the language of the people 
is a vital matter for their develop
ment, whether it is education, admin
istration or any other matter. But I do 
distinguish between the two things, this 
passion for putting yourself in a lin
guistic area and putting up a wall all 
round and calling it the border of 
your State and developing the langu
age to the fullest extent, because I do 
not think that the people can really 
:grow except through the language; I 
accept that completely, but it does 
not follow in my mind that in  order 
to make them grow and their langu
age, you must put a barrier between 
them and others, that you must put 
-a wall all round and call that this is 
this language area or that. For a 
State, broadly speaking, there are 
language areas in India; of course, 

you  cannot ignore them and there is 
-no need to; they are welcome as they 
are; they represent the development 
of history through the ages. But con
sidering them as something opposed 
to the others and putting a hard and 
fast line between the two areas is, I 
think, carrying it too far. As a mat
ter of fact, it just does not matter 
where you draw your line. If you 
Judge it from the purely linguistic 
point of view, you go against the

• wishes of some—may be many. There 
are invariably bilingual areas, and if 
they are not today bilingual areas, 
-•re you going to prevent people from 
-going from one State to another? Are 
tTWi t# flep, contrary to the dic

tates of our Constitution, the move
ment of population, the movement o£ 
workers or of other people from one 
State to another? You cannot. There
fore, whatever fixed line you may 
even draw, if that mpvement is free, 
people will go, will be attracted by 
one side or other, and again change 
the linguistic composition of that State 
or the border area. Are we going to 
•it down every few years or ten years 
and say, '*Now the ratio of this parti
cular tehsil or taluk has changed and, 
therefore, it should be taken out of 
this State and put into another". It 
is quite impossible if you think in that 
way. Therefore, you must realise that 
while there are clearly marked lin
guistic areas of great languages, there 
are also almost always between two 
areas bilingual areas, from the lan
guage point of view and sometimes 
even trilingual areas. And wherever 
you may draw your line, you do just
ice to one group and injustice to 
another. What is our difficulty m these 
problems is raised in this Report and 

' there are many difficulties. By look
ing at it purely from the language 
point of view, the difficulty is that 
there is good reason, good logic and 
good argumient for every case, on both 
sides of the case. That is the diffi
culty. If there is logic only on one 
side, we decide it easily; but there Is 
logic on both sides and the two logics 
conflict. There is argument on both 
sides. You may balance the two and 
say that this argument is stronger 
than that; by and large, the case of 
one side is somewhat better, but the 
fact is that the case of the other side* 
is pretty good too. Are you to meas
ure merely in a balance—^maps and 
census figures have become the fash
ion now— ĥow m any individuals are 

 ̂  ̂supposed to speak in this or that lan
' guage? Because there is a slight 

majority in this case, this kind of a 
thing may be all right. It might be 
done sometimes, but it leads us ulti
mately to all kinds of fantastic con
clusions. Therefore, I submit that we 
must consider matter separating 
the question of language in the sense 
that we must be clear that the langu
age has to be developed, more 
especially all fkm great languafei of
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India which are mentioned in the Con
stitution—but I would go a step fur
ther—and even those that are not 
mentioned in the Constitution like 
those in the North East Frontier Area 
and elsewhere ought to be developed; 
secondly, that the development of one 
language should not be and cannot be 
at the expense of the other. It is a 
strange notion that the development 
of one language comes in the way of 
another language in India. I am ab
solutely convinced that the develop
ment of any one of the great langu
ages of India helps the development . 
of the other languages of India. It 

. is my privilege, however unworthy I 
might be, of being the President of 
the Sahitya Akadami, started a year 
or two ago where we deal with all 
the languages of India and try to en
courage them; the more we discuss 
these matters, the more we see 
that every encouragement, deve
lopment and growth of the lan
guage results in the other Indian 
languages also getting some 
advantage of growing. And we of 
course are trying to have translations 
of one from the other and so on. I 
would go a step further and say that 
the knowledge of a foreign language 
helps the growth of an Indian langu
age. If we are cut off from foreign 
languages, we are cut off from the 
ideas that come in those foreign 
languages—with not only the ideas 
but the technology which is part of 
modern life. Therefore, let us not 
think of excluding a language. I do 
not for instance understand— Î may 
be quite frank—the way some people 
are afraid of Urdu language. I am 
proud to speak Urdu and I hope to 
continue to speak Urdu. I just do 
not understand wihy in any State in 
India people should consider Urdu as 
a foreign language or something which 
invades into tiieir own domain. I just 
do not understand it. Urdu is a langu
age menticmed in our Constitution. ^  
it intended to live in the upper atmos
phere or stratosphere without coming 
down to the earth? I Just do not 
understand it. It is this narrow- 
mladedness ttat 1 pbject to.

Shri Chattopadhyaya: Tell your
colleagues, please.

Shri Jawaharlal Nehm: I consider 
the hon. Member opposite also my col
league.

It is no good. People go into argu
ments in regard to philology, in re
gard to other things. Take the Pun
jabi language. We heard learned ar
guments about the origin of Punjabi 
and Gurmukhi script and how far it 
is connected with Hindi and how far 
it is independent of Hindi; whether 
it has descended from Sanskrit etc., as 
if it was of the slightest signdflcance, 
to what source it belongs. What mat
ters is what people do today. Let 
scholars go into the past of Gurmukhi^ 
Hindi or anything. What is done to* 
day? If people in Punjab or else
where are accustomed, or if they wish 
to have, to use or to speak a certain 
language and to use a certain script,
I want to give them every freedom^ 
every opportunity and every encoura« 
gement to do that. Bccause, as a mat
ter of fact, speaking from the strictly 
narrowest, practical and opportunist 
point of view, the more you try to 
suppress it the more opposition' there 
is, and the more, if I may say, it sur
vives the suppression. Everybody 
knows that in regard to language 
there are intimate, rather passionate 
ideas connected with it in people's 
minds—something very intimate. I 
can understand the passion with regard 
to any language—Hindi or any other. 
But the person who feels passionately 
about a language must also remember 
that the other fellow also feels pas
sionately about it. That is the diflfl- 
culty. Therefore, the safest and the 
only course is to give every freedom 
and opportunity to all of them. Let 
them develop in the natural course 
of events. They will adapt them-^ 
selves; they will affect each other and , 
influence each other and grow 
more and more important, if they 
have the capacity or remain less 
developed. It is not for any person 
or for me to go about and-say thut
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any language—let us say, the Gurmu- 
khi language—is an undeveloped 
language. It may be. It does not 
matter. We should try to develop it 
then and allow the natural forces to 
increase the importance and the use 
of these languages. Any attempt to 
decry or deny a language is bad not 
only from that language’s point of view 
but from the point of view of other 
languages and those who use the 
other languages. It is the only correct 
policy both from the point of view 
Df good policy and even if you look 
from the narrower points of view.

I am dealing with this question of 
language because it has somehow 
come to be associated with this ques
tion of States reorganisation. I repeat, 
if I may, that I attach the greatest 
importance to the language but I re
fuse to associate it necessarily with a 
State. Inevitably of course, in India 
as it is. there are bound to be States 
where one language is predominant. 
If that is so, let it be so; we encourage 
that. But there are also bpund to be 
areas where there are two languages; 
as I have said, we should encourage 
both of them. We should make it 
perfectly clear that the dominant 
language of that State should not try 
to push out or suppress or ignore in 
any way the other language of the 
State. If we are clear about that, 
then the language issue does not arise.

Other issu#s may arise—economic 
and others. With language of course 
other aspects, cultural aspects wiiich 
are connected with them may arise. 
Then the two should be treated on the 
same basis. That is to say, every 
culture, every manifestation of cul
ture should be encouraged. Culture 
is not an exclusive thing. The more 
inclusive you are, the more cultured 
you are. The more barriers you put 
up, the (more uncultured you are. That 
is the definition of culture. There
fore, culturally too, we should^ en
courage every aspect of culture. Il» 
as the world develops and changes  ̂
something falls out, let it fall out. But

if you try to push it down or push it 
back, then you are probably not like
ly to succeed and in fact it brings in 
conflict which injures your own cul
ture possibly.

Thinking as I do in this matter, I 
personally welcome the idea of bi
lingual or multi-lingual areas. Foi 
my part, I would infinitely prefer liv
ing and my children being brought up 
in bilingual and tri-lingual areas than 
in a unilingual area. Because of that. 
I think I would gain wider under
standing of India and of the world 
and a wider culture—not a narrow 
culture, however big that narrow cul
ture may b«.

The House will forgive me, if I 
mention a rather personal thing. This 
is in relation to my daughter. When 
I had to face the problem of her edu
cation—unfortunately, I was a bad 
father and I was not with her 
for years and years—:my attempt 
was this; when she was a. little 
girl I sent her to a school—not 
in U.P. as I wanted her, as a child, 
to pick up some of India's languages— 
in Poona; I sent her to â Gujarati 
school in Poona because I wanted her 
to know the Marathi language and the 
Gujarati language and their influence. 
I sent her subsequently to Shantinike- 
tan because I wanted her to under
stand the Bengali background—not 
only the language but the cultural 
background. Whether I succeeded or 
she succeeded or not—that is another 
matter. My point is that ray outlook 
was such. I should like her to gc 
down south and learn Tamil or Telugu 

Malayalam. But of course life is 
not long enough to go to every State.

Shrl MegliiuUl Saha (Calcutta-North* 
West): May I interrrupt? What is the 
percentage of people who have the 
capacity to leam more than one 
language? Ninety per cent, of the 
people have no capacity for leamlnf 
a second language and you muat le
gislate for those ninety per cent et  
people
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Mr. SpMikcr: Liet there be no argu
ment in between.

Shri Jawaharlal Nehru: The hon.
Member hai put a queation: what ia 
the percentage of people who can
leam other languages?^ WeU, if I may
say to, I imagine that the percentage
ia very very large. I will tell you
what I mean by it. You and I may
have some difflculty in picking up an
other language because we proceed
b y ' grammar and all that. But you
take persons—pick them out from the
Delhi bazaar and put them in an en- ' 
Tironment of another language. You
will find in three months they will
talk that language which you will not
know. I know and I can tell you an
other instance. In our foreign mis
sions, our Secretaries and others are
supposed to leam the language of that
country. They do try to leam in a
scientific way. Before they know
anything of that language, some of
the lower staff who have to work there
pick up the language and talk in it.
So, it is not merely a question of learn
ing a language correctly but being in
a position to understand it and there
by entering into the life of other p ^ -
ple; that is important. There is noth
ing so difficult as trying to understand
another people unless you can speak
to them directly without an inter
preter. Interpreter is a great nuisance.

Therefore, I would say that the
first question for us and the most im
portant question in this entire Report
is the last portion—the last chapters
in which they mention certain safe
guards. Whether they are enough or
not is another matter. Add to them
if you want. But the point is that
there should be clear safeguards laid
down, possibly in the Constitution,
otherwise, by some other way, so that
a fair deal could be given to every
language eversrwhere in this country.
There should be no agrument about
that. We should not say: we are in a
majority and therefore our language
Aould prevail. Ihrery language has
•qual right to prevail even if it ia a 
minority language in the country; of

course there have to be some good
numbers. You cannot have it for
every small group. I understand that
the Bombay Corporation has schoola
in fourteen languages; because Bom
bay is a great city with all kinds of
language groups there.

Secondly, If I may venture to lay
down a rule, in very matter it is the
primary responsibility of the majority
to satisfy the minority. The majority
by virtue of its being a majority na
turally has strength to have its way;
it requires no protection. It is a bad
custoan, a most undesirable custom to
give statutory protection to minor- 
ties; it is not good. Sometimes it is
right that you should do that to give
an encouragement, let us say to back
ward classes, but it is not a good thing.
Therefore, by its being in the stronger
position it is the duty and responsibi
lity of the majority community, whe
ther it is linguistic, whether it is re
ligious, whether it is caste—whatever
it may be—to pay particular attention
to what the minority there wants, to
win it over. It is strong enough to
crush it if other forces do not protect
it. Therefore, I am always personal
ly in favour, wherever suoh a question
arises, of the minority there, whether
it is a linguistic minority or a reli
gious minority.

Talking about religion in the broad
sense of the word, obviously in India
the votaries of the Hindu religion
outnumber others tremendously. No
body is going to push them from their
position; they are strong enough.
Therefore, it is their responsibility, and
special responsibility that people fol
lowing other religions in India, which
may be called minority religions, have
the fullest freedom, have the fullest
liberty and a feeling of satisfaction
that they have their full play. If
that particular principle is applied
then I think mo«t of these troubles
and grievances would disappear.

About a month ago I think, or less,
at that tremendous legion—meeting in 
Calcutta which was a kind of public
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reception lo the Soviel leaders who
were here—^much has been said about 
Panch Shila; as the House knows 
everybody talks about Panch Shila—I 
ventured to say that this Panch Shila 
was no new idea to the Indian mind 
—maybe, to other minds also it is not 
new—and that, in fact, it was inherent 
in Indian thinking, in Indian culture, 
because Panch Shila ultimately is the 
message of tolerance. And, I quoted at 
that mighty meeting—I do not know 
whether it was very proper on that 
occasion or not—^Ashoka*s edicts and 
said; 'This is the basis of Indian cul
ture and Panch Shila flows from it'*. 
Naturally it is not an imposed thing 
on us. We may misbehave as we some
times do—that is a different matter—; 
but the basic Indian thought is that, 
and it has continued for these long

Now, we thought of this Panch Shila 
and peaceful co-existence in the wide 
world, warring world, and we have 
gained a measure, a considerable 
measure of respect and attention 
because of that. Why have we done 
so? Well, partly, I would submit, 
because our thinking has been correct 
and based on some principles which 
are not so opportunist, and partly also 
because our thinking has been cor
rectly laid down have not been very 
divergent from the action we have 
taken; that is, there has been an ap
proximation in the ideals we have 
laid in regard to foreign policy and 
the action we have taken. I do not 
say they absolutely coincide, but 
^ ere  has been an approximation, and 
whenever thought and action fit in 
strength follows. It is the conflict 
between one’s so-called ideals and 
one’s action that leads to I5ad results 
and to frustration in the individual^ 
or the group, or the nation. Where 
a nation is fortunate, or a gropp, 
or an individual, to be able to act 
according to his own ideals, well, then 
it achieves results. It is in our strug
gle for independence and freedom that 
we were fortunate in being able, 
largely, to combine our Ideals with our 
day-to-day activities as well aa give

strength to us as individuals and as a 
nation.

Therefore, we have succeeded in 
this measure in our foreign policy, and 
may I as an interlude just mention 
two matters not only because they are 
relevant, but because we have been 
criticised with regard to them in 
foreign countries? The two questions 
are Goa and Kashmir. We are criticis
ed by some people that, we who talk 
loudly about peace and loudly about 
anti-colonialism and all that—well, it 
is said by our critics—follow a dif
ferent policy in Kashmir and Goa. 
Now, I think that possibly when his
tory comes to be written Kashmir and 
Goa will be the brightest examples 
of our tolerance, of our patience and 
the way we have suppressed our anger 
and resentment at many tWngs in 
order to follow that broad idealistic 
policy that we have laid down.

Now, I was saying that what I am 
concerned with is not so much the 
boundaries here and there. I am con
cerned with two things: first the
principles; that is the principle of life 
wherever you may live, on whichever 
side, and, secondly, the manner of 
approach to this problem; that is to 
say; how do we discuss these matters, 
how do we decide them, how do we 
accept the decisions made. That is 
vital. That is more important thail 
what you decide. A person is judged 
more by that. Anybody can decide 
things according to his own wishes, 
but when a group meets, of varying 
opinions, how do they decide? There 
is the method of democracy, of discus- 
Sion, of argument, of persuasion and 

' ultimate decision and acceptance of 
that decision even though it goes 
against our gain and our opinion. 
That is the democratic method; or 
else, simply the bigger lathi or the 
bigger bomb prevails and that is not 
the democratic method. Whether you 
consider this matter in problems of 
atomic bombs are street demonstration 
the question is the same. That is to 
say. I am not objecting to demonstra
tions, but I am objectinit to the violent
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part of it, the violence ol.it. There are
democratic ways of demonstration too.
I am objecting to the violence coming
in in these matters and that violence
is, in quality, the same perhaps. Then
there is violence of atomic bombs. At
any rate the violence of the atomic
bomb has a tremendous course, tre
mendous destruction, but it does not
poison your personal thinking so much

, which smaller violences do. When you
begin to hate your neighbour you
cannot pull on with your neighbour.
That is a more dangerous thing from
the point of view of degradation of the
individual. That hatred seeps in, the
hatred of your neighbour and it is bad
enough. Of course, to hate a country or
a whole nation is bad but somehow
that spreads out. That hatred is not
good, but the hatred of an individual,
group or a community, the hatred of
a Hindu for a Muslim or the hatred of
a Muslim for a Hindu or a Sikh, that
type of thing is much worse. It poisons
your daily life. So, I submit what is 
more important is the method of deci
sion. Do we believe in peaceful
democratic methods or means or not?
That is the test question in this mat
ter̂  because we feel passionately. Let
us ’ admit that many of us feel very
strongly about our point of view on
this matter and no doubt they have
reasons for feeling strongly. I do not
object to that but we must be strong
enough, in spite of our feeling strongly
to realise that it is far more important
that this question should be discussed
calmly, deliberately and peacefully,
and whatever decisions are arrived sX 
by the final authority—and the final
authority of course is this Parliament
—must be accepted, because there is
no absolute finality about any ded- 
sion. But also,'at the same time, no
body wants the whole question to be
brought up and discussed again and
again frequently. If one can do it
calmly or objectively, one can do it,
so, we need not think that we are tied
down to a particular decision for ever.
At the same time, we should accept it
and work it with all goodwill. There
fore, the basic question 1b one of ap

proach, of goodwill. It realy dees not
matter what the decision is.

Now, the two or three most impor
tant questions appear to be, let ua
say, the questions in regard to the
State of Bombay or Punjab or any

‘ other. Now, what do we aim at? What
can we aim at? Obviously to me,
speaking for myself, I do not care
two pins as to what happens to them
provided that the people of Punjab*
or the people of Bombay have good
will for each other. That ̂  is the basic
thing. It does -not matter how you
divide or sub-divide one State or twa
States or three or four States. That is< 
a matter which we could consider oa
administrative, economic, and linguis
tic and other grounds. But the basic
thing is that after having done that,
do you create goodwill and co-opera
tion amongst the people who live
there, because, if you do not, it d<ies 
not matter how much you justify the
decisions made by census figures and
arguments and maps. If you do not
create that goodwill, you fail complete
lŷ  because we have to live and work
together.

We have in India, as I ventured to** 
say a little earlier, a moving sight.
What is happening in India? We— t̂his 
Parliament and the people of India—
are working hard to weave this pat* 
tern of India’s destiny, with itâ  
variegated, many-coloured facets
and many languages and yet, it
is under one Government that we
are weaving gradually at pre
sent. Now, if, instead of weaving
it, we take the scissors and the knife
and start tearing it and make holes in
it, that is bad. What is the pattern
you give? • Therefore, the basic thinis
is the goodwill that accompanies a
decision and we should remember it.

#
SomeVhon. Members here may w^l

remember that I delivered quite a
number of speeches in Hyderabad
opposing tooth and nail, if I may use
the word, the disintegration of the
State of Hyderabad. That >was my
view. I would still like the State o f
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Hyderabad nat to be disintegrated, 
but circumstances have been too strong 
for me. I accept them. I cannot force 
the people of Hyderabad or the other 
people to come in a particular line 
because 1 think they should do so. I 
accept the decision and I adjust myself 
to the change that Hyderabad be dis
integrated. If it is going to be dis
integrated, the Commission has sug- 
jested that the Telan^ana area, the 
remaining part of Hyderabad State, 
should remain for five years and then 
.t may be decided. We have no parti
cular objection, but logically speaking, 
considering everything, it seems to me 
unwise to allow this matter to be left 
to argument. Let it be taken up now 
and let us be done with it.

When I read this Report first rather 
hurriedly, i  may assure this House— 
because some people seem to doubt it 
—that I had seen not a single line of , 
the Report before it was officially 
handed to me, and I knew very, very 
little about what it contained before I 
got it. So, I read it as something 
almost new. Because of that, many, 
parts of it and many proposals that it 
contained were new to me. I had ab
solutely no notion what they are going 
to suggest about Bombay, Punjab, 
Madhya Pradesh and about any other 
place, I had no notion at all. The 
thing which for the moment rather 
surprised me somewhat was the pro
posal about Madhya Pradesh for the 
simple reason that it was quite novel 
to me. I have not thought of it in 
those terms at all. I said so in the 
broadcast—not criticised—but I said 
that some parts of the Report 
came as a surprise to me. They 
did; but I thought about it; we dis
cussed it amongst ourselves. The 
more we discussed, the more we
talked, I became more and more
convinced that it was the right
proposal. I had no preconcep
tions and prejudices about this or 
that. So, the House will notice how 
my mental approach to all these pro
blems was— to keep an open mind and 
try to understand the various aspects 
of it and in particular to arrive at a 
decision which is an agreeable one and

which creates goodwill as far as pos
sible. Because of this, apart from 
official approaches to this problem- 
we have met literally hundreds and. 
hundreds of persons in group of five, 
ten or twenty, who were coming from 
almost every State of India and putting, 
forward their viewpoints. We have: 
listened to them and we have discussed 
it with them, because we want the- 
greatest measure of agreement and 
cordiality about this and because we 
attach more importance to a decision 
having that goodwill, even though it 
might be logically not a good decision: 
for, logic is a very feeble and unworthy 
substitute of goodwill. I would rather 
have goodwill than logic, and co-opera
tion. We have proceeded that way. 
How far it will succeed wholly in crea
ting that goodwill I do not know. But 
I am quite positive that, however 
much the Government may or may not 
succeed, this House can succeed if it 
wants to create that and give that lead 
to the country in deciding these things 
rightly or wrongly but with goodwill, 
and accepting the decisions made. 
Then, if something is wrong about the 
decisions, we can consider them quiet
ly later on.

Now, take two of the major pro
blems—the question of Bombay and’ 
Punjab.

An Hon. Member: Bihar also.

Sbri Jawabarlal Nehru: With the 
greatest respect for our friends in 
Bihar and Bengal and Orissa, 1 
would say that nothing is more un
important than their problem. I am 
really astonished at the amount of 
heat, about these three or four States, 
which has been imported. We can 

»Slder it and decide it. But what d^es 
it matter if a patch of Bihar goes thif 
way and a patch of Bengal or Orissa 
goes the other way? i cannot get excit
ed about it provided always that they 
get fair treatment. That is the vital 
and important point.

About Bombay, which undoubtedly 
is one of our major difficulties, I think 
there are arguments advanced on the 
part of Maharashtrians, on the part o f
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others in Bombay, and I hare no doubi
at all that the arguments advanced
about the Maharashtrians have great
force. But, unfortunately. 1 see the
force in the other arguments too. Obvi
•ously, nobody can say that it is a one
«ided affair. Then, how does one deal
with it? Hon. Members know that the
Congress Working Committee, after
considerable discussion, suggested three
States, but speaking for myself I hate
them and believe that the recommend
ation made by the States Reorganisa
tion Commission was the best in the
circumstances. But, I do not wish to
compel others to accept it, because the
Maharashtrians, Gujaratis and others
Are the people who have to reside
there. Who am I to push my opinion
<iown their throats, more especially the
Maharashtrians who played such a 
vital part in India’s history and who
have to play such a vital part in the
future of India? But I do think that
^ a s  a fair and equitable desion which
would have promoted co-operative
working and which could, if necessary
later, have been added to or amended.
There is nothing to prevent it; I still
think that it will be the best thing. I 
•do not know if the time is past for
•considering that matter afresh by the
people most affected by it.

1 P .M .

Take Punjab. People talk about uni- 
lingual and bi lingual States. I have
already laid stress on the Importance I 

attach to language; and, in relation to
Punjab, I would lay stress on the im
portance I attach to the Punjabi langu
age, I attach importance to it;* because,
apart from the very important fact of
a large number of the Sikhs or all the
•Sikhs wanting it— t̂hat is the major
factor good enough for me; it does
not come against me—I do not know
why the Hlndl-knowing people should
object. I say that a language should
not be considered something exclusive
or excluding others; we must be inclu
sive in OUT thinking. But, apart from
that, the minor modulations of a langu
age represent the growth of a parti
cular specific culture in a group. The.

folk-songs of Punjab are an immensely
important part of the Punjabi culture.
It does not matter to me for the
moment how many books on
technology exist in the Punjabi

language in the Gurmukhi script. If
they do not exist, it is a great draw
back from the national point of view.
Either that drawback will be made
good, or it will suffer and it will not
advance with us in the future. But I
do wish to give every encouragement

to the Punjabi language, not at the
expense of Hindi. There is
no question of expense of Hindi;
Hindi is strong enough, wide
enough and powerful enough in every
way to go ahead. They should co
operate with each other. This whole
outlook of one language trying to push
out the other is a wrong outlook. So,
I have laid stress on this linguistic
point. If you look at the Punjab from
the linguistic point of view, from the
point of view of numerous proposals
made, you will find that there is no
proposal conceivable which makes the
Punjab completely uni-lingual, that is
to say, uni-lingual in the sense the
entire thing being based on Punjabi
in Gurmukhi script. So far as the
speaking part is concerned, it might
well be said that nearly all Punjabis
speak Punjabi, whatever they may
say. In fact, even Hindi or Urdu is
half Punjabi, so that. If you look at
it from the communal point of view,
it is a bad attempt. It does not
matter how much you may divide
Punjab, but the Hindus and Sikhs are
intermixed completely. You may, by
adjustments make one 45 per cent
and the other 55 per cent, the one 30 
per cent, and the other 70 per cent
and so on. But, you do not change the
basic fact that both are completely
mixed up in each village. And, there
fore, the only way for Punjab to exist
and prosper, rather, even to exist, is
for both to pull together. There is no
other way. Of course, the Punjabis
are peopj© with very great virtues;
but among their great virtues, the
virtue of pulling together has not
been known. Perhaps it may be due
to their greater yitality. They
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lire very vital people. Even today
i^imjab is probably the most
Drosperous of our States from
the common people's point of view.
Nowhere in India do people drink
more milk and lasti than in the Pun- 
iab. They have a future before them
of <reat advance; with Bhakra Nangal
and other schemes, that is a tremen
dous future and it surprises me that
they should waste their great energies
when they have all this wprk before
them. Again I would say, if, as they
are, the Hindus in the Punjab are in
a majority—I am not for a moment

* talking about the shape of things to
come regard'mg boundaries; I am not
going into it—it is their duty to win
over the Sikhs; and, it is the duty of
the Sikhs to win over the Hindus. This
business of going against each other,
trying to trip each other and weaken
each other is not, if I may say so,
mature politics. It is immaturity and
we have grown out of it in India.

There are one or two things I should
like to say before I finish. We have to
examine all these matters, all these
changes, from the point of view of our
economic development, Second Five
Year Plan, etc. It is highly important
It is true that in drawing up the*
Second Five Year Plan, there has been
an attempt made to draw it up for

almost each individual district, so that
if the district changes over to another
‘area, it does not affect it so much.
But, if you uproot the whole State,
practically all your energy and re
sources will be spent in the next two
or three years in settling down and

not in the Five Year Plan. One should
like to avoid it.

Finally, the more X hMre thought ^
about it, the more I have been attract- '
ed to something which 1 used to reject
seriously and which I suppose is not
at all practicable now. That is the
division of India into four, five or six
major groups regardless of language,
but always. I will repeat, giving the
greatest importance to the language in 
those areas. I do not want this to be
a thing to suppress language,^ but
rather to give it an cncouraitmneDl

That, I fear, ia a bit difllcuit. e
have gone too far in the contrary
direction. But, I would suggest for
this House’s 'conatderation a rather
feeble imitation of that. That is, what
ever final decisions Parliament arrives
at in regard to these States, we may
still have what I would call zonal
councils, i.e., a group of 3, 4 or 3 
States, as the case may be, having a
common council. To begin with, a
would say that it should be an ad
visory council. Let us see how it
develops. Let it be advisory; let the
Centre also be associated with it for
dealing with economic problems aŝ  
well as the multitude of border prob
lems and other problems that arise,-
There can be, let us say, 5 such zonal
areas.

Shri Kamath (Hoshangabad): A
common High Court.

Shri jawaharlal Nehru: There may
be. as the hon. Member suggests, in
some places a common High Court, a
common Governor, etc.; but, common
economy is more important. We are
having these big schemes, river valley
and other. It will be very helpful. In
the main, I want them to develop the
habit of co-operative working to bre/^k 
down the wall. It may be that, laten
the Advisory Zonal Councils mar
develop into something more impor
tant. I think we should proceed .<i]ow- 
ly and cautiously so that people may
not suspect an undermining of their
State's structure. So, we could have,
let us say, five: one for the north, one
for the south, one for the east, one
for the west and one for the Centre.

Skrt Kamath: Dakihin, Purva, etc

Shri Jawaharlal Nehrn: Something:
like that. I would submit that for the
consideration of b̂i< House.

Shri Chattopadhymya: On a point o f
Information, while I listened, as the
House did, with very deep respect and
interest to the speech of our beloved
Prime Minister, my colleague on that
other side, I should like with equally,
deep humility to ask whether it is in
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•order for any Member of the Cabinet, 
-especially the Prime Minister who an
nounced the appoinfhient ot the States 
Ueorganisation Commission, to speak 

ron the principles of linguistic States, 
the very principles on which this Com- 

j:nission was constituted?
Some Hon. Members : No linguistic 

/Commission.
Mr. Speaker: Order, order. The 

terms of reference are not at present 
before me. But, from what I remem
ber, the hon. Member has not carefully 
iread them or has misread them. It is 
rnot called the Linguistic Provinces 
Commission, but the States Re
organisation Commission and the 
terms of reference specifically stated 
that though language is an important 

<ibnsideration, there are other imi)or- 
tant considerations, the strongest 
being national unity. The point of 
order does not arise at all.

Shrl lyieghnad Saha : May I point
.out that under the terms of reference..

Mr. Speaker: Order, order. We are 
not concerned with that. The hon. 
Member will resume his seat. No 
Member should take the liberty of 
again pUcing his little points before 
the House in the form of points of 
•order or points for information.

We will proceed further with the 
•debate now. Shri B. Shiva Rao. The 
hon. Member may come and sit there. 
In view of his illness, I am permitting 
him to sit and speak.

[Pandit Thakur Das Bhargava in 
the Chair.]

Shri B. Shiva Rao : (South Kanara— 
South): I am taking part in a debate 
in this House after an interval of 
nearly three years. Even on this 
occasion, I would not have intervened 
except for the fact that one of the 
proposals of the States Reorganisation 
•Commission affects my district and 
particularly my constituency directly 
and intdmately. I feel bound, as the 
only representative in the House ol 
that area, to place a view which, I 
know, is held by the vast majority of 
the people of my constituency. That

view is not in accordance with the 
proposals made by the Commission. In 
doing so, however, I will bear in mind 
the advice to which we have just 
listened from the Prime Minister.

Before I deal with that point, I 
would like to make one general 
observation, particularly in regard to 
the procedure that was followed by 
the Commission. I have no doubt in 
my mind that the rich tribute paid to 
the Members of the Commission by 
the Home Minister both in this House 
and in the other House is richly de
served. Nevertheless, I cannot help 
feeling that if the Commission had 
adhered strictly to the terms of the 
Resolution of the Government which 
constituted the Conmiission, the* 
results would have been even more 
satisfactory than they are. If I may 
refer to the Resolution which is quot
ed on the very first page of the report, 
what was the Commission expected to 
do in the first stage? It was asked to 
submit an. interim report without 
going into the details, but to make 
recommendations in regard to the 
broad principles which would govern 
the solution of the problem entrusted 
into the hands of the Commission. 
Such an interim report laying down 
the broad principles might have been 
the subject matter of a de
bate in both the Houses of Par
liament and in the States legislatures. 
In the light of these debates, the Gov
ernment could have given fresh direc
tives if necessary to the Commission 
which might then have proceeded to 
the second stage of formulating 
precise details. As a member of the 
old Constituent Assembly, I have been 
looking into the records of the Consti
tuent Assembly at a time when the 
Constitution was being fashioned, and 
I was interested to see that in this 
Volume of constitutional precedents 

which was given to us, the members 
of the old Constituent Aisembly, there 
was an interesting note by the late 
Shri B. N. Rau, on the problem of 
linguistic provinces and regional 
arrangements. I shall not go into the 
details of the proposals that he recom
mended to the Constituent Assembly
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at that time, but in view of the re
marks made by the Prime Minister 
this morning, I am encouraged to 
xefer to one or two points in that note 
•included in this volume.

It was suggested that the Constitu
ent Assembly might usefully consider 
arrangements which worked with a 

jiood deal of success in Hungary and 
«t  one time were contemplated in Ire
land. In general, I may say that this 
suggestion was not for the creation of 
linguistic provinces but rather of sub
provinces. And it was pointed out 
iurther in that note that the adapta
tion of this particular constitutional 
"device would have met to a large ex
tent the demand for separate linguis
tic provinces, and avoided unnecessary 
overhead expenditure without creat
ing new provinces, and would have 
led to a solution of the problems with 
'Which the States Reorganisation Com
mission have been dealing. I shall not 
SO further into that matter, but I 
venture to hope, particularly in the 
light of the remarks made by the 

Prime Minister, that it is not too late 
for Government to apply their mind 
to the suggestions contained therein.

Now, I proceed to the point with 
whjch I am directly concerned, and 
that is the proposal of the States Re- 
•organisation Commission to cut up a 
portion of the southernmost taluk In 
South Kanara district, namely the 
Kasaragod taluk, and transfer it, or 
rather the whole of it, to the new 
State of Kerala.

In order that the House may appre- 
<?iate the difference between the pro
posal as made by the Commission, and 
the modification suggested by practl- 
<rally everyone who counts In the 
district, I would like to say that my 
district, that is, the South Kanara 
district, is a long and narrow strip of 
territory lying between the Western 
Ohats and the Arabian Sea. To the 
t50uth of the district is Malabar, and 
the southernmost taluk is known as 
Kasaragod taluk. This taluk is divid-

Into two unequal halves by the 
Chandragiri river, of whicli the north

ern arm or tributary is known as the 
Payasvini. South of this river, which 
is more or less two-thirds of Kasaragod 
taluk, the population is predominantly 
Malayalam-speaking. I believe between 

to 95 per cent, of the people south 
of the Chandragiri river in this taluk 
speak Malayalam. The medium of 
instruction in most schools in this 
area is also Malayalam, and the sys
tem of tenancy laws is the same as 
prevails in the neighbouring district 
of Malabar.

For many centuries, this river has 
been regarded as the dividing line 
between two distinct regions. His
torians, one or two historians at any 
rate, have said that this river was thic 
boundary line of Ashoka*s empire, and 
even in British times this was regard
ed as a distinct line of demarcation 
between Kerala on the one side and 
the Tuluva Kingdom, where Tulu is 
the prevailing language, on the other.

So far as Congress Committees arc 
concerned, the Kerala Congress Com
mittee as well as the South Kanara 
District Congress Committee agreed to 
make that the dividing line. And even 
the Delimitation Commission, on the 
eve of the last general elections, decid
ed to make the Chandragiri river the 
southernmost boundary of the consti
tuency which I have the privilege to 
represent in this House, except for a 
few villages beyond.

I must point out that when two of 
the members of the States Reorganisa
tion Commission visited my district, 
the impression was created by the 
members of the Commission that the 
^handragiri-Payasvlni river would be 
•the proper and natural boundary bet
ween the new State of Kerala and the 
district of South Kanara. That being 
the view expressed by the members 
of the Commission, the' witnesses who 
•appeared before it did not think It 
necessary to argue that particular 
point at any length. And the House 
ran imagine after that the sense of 
disappointment with which the people 
received the proposal of the StatM
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Eeorsanisation Commission that the 
whole of Kasaragod taluk should be 
transferred to the new State of Kerala.

As far as the Commission is con
cerned, I have looked into their Re
port, and I find no convincing reasons 
set out in justiHcation of this proposal. 
It is true that the Commission have 
referred to the fact that 72 per cent, 
of the people of Kasaragod taluk are 
Malayalam-speaking. But 1 must add 
as a qualification to this statement 
that while south of the Chandragirl- 
Payasvini river, over 90 per cent, are 

Malayalam-speaking, in the northern 
portion which is one-third of the taluk, 
the population speaking Malayalam- 
is only 50 per cent., and the non- 
Malayalam-speaking people is prac
tically the same in proportion. ,

The Commission in justifying this 
recommendation to transfer the 
whole of the taluk observed—I am 
quoting their view—

‘Though Kanuadiga opinion in 
South Kanara concedes the claim 
of Kerala up to the Chandragiri 
river, administratively it will be 
more expedient to join the whole 
taluk to Kerala than to break 
it up purely on linguistic groimds/*
That to me seems rather a curious 

statement to make, because the 
suggestion that it would be possible 
to break the taluk on linguistic 

. grounds seems to imply that there is 
some force in the argument put for
ward that the people north of the 
Chandragiri river who do not speak 
Malayalam number almost the same 
as those who speak Malayalam.

I have not been able to understand 
precisely the significance of the 
phrase:

**administratrvely it would be more 
expedient to transfer the whole of 
the Kasaragod taluk/* I looked up 
the Oxford Dictionary to find out pre
cisely what ‘expedient* means, and the 
Oxford Dictionary says ‘expedient 
mean something which is more politic 
than just. I am afraid that that 
meaning fits in with the circumstances 
o f the case.

I must refer to the fact that both 
the Houses of the Madras Legislature* 
in discussing the Report of the States 
Reorganisation Commission suggested 
this very modification that only that 
portix>n of the taluk south of the 
Chandragiri river may be transferred 
to Kerala, and the northern portion 
retained in South Kanara district. The 
voting in the Madras Assembly was 
100 to 'l8 with 14 neutrals, and I be
lieve there was no division in the 
Upper House. The same verdict was 
given by the Mysore Legislature. It 
is not surprising that these two Legis
latures came to the view t^at they 
did because of certain facts which
were quoted on the floor of the
Madras Assembly by the Finance
Minister of Madras, Mr. Subramaniam^ 
and which are contained in a memo
randum which was submitted to the 
hon. Home Minister and his colleagues 
here.

I find that in the northern portion 
of Kasaragod taluk of 164 schools, 
not less than 144 have Kannada as 
the medium of instruction, with almost 
20 000 pupils in those schools, and
only in the remaining 20 schools is 
the medium of instruction Malayalam, 
the number of pupils being 3000. I 
have already alluded to the fact that 
the land tenure system in the area 
south of the Chandragiri river is the 
same as in Malabar, while in the 
northern portion of the taluk, the 
same system prevails as does in South 
Kanara.

Then I am told that of the 4000 
documents which are registered, on 
an average, in a year in the northern 
portion, only 10 are in Malayalam 
and the rest are in Kannada. It is, 
therefore, no surprise that of the 39 
panchayat boards in this area, in the 
northern portion of the Kasaragod 
taluk, no less than 34 panchayat 
boards have passed resolutions urging 
the retention of that portion in South 
Kanara and only one panchayat board 
passed a resolution, by a majority o f 
one, favouring the transfer of that 
portion to Kerala.

Tliaare Is one other aspect of this 
matter which I feel I should place
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very briefly before the House, and
that is that north of the Chandragiri
river, the prevailing language, from
the standpoint of numbers, is neither
Kannada nor Malayalam but a separate
language rich in expression, although
it has no script of. its own, known as 
Tulu. I think it would be unfair to
cut up this region inhabited hy the
Tulu-speaking people into two. Sir,
let me, for the sake of argument,
accept for the, moment the suggestion
of the Commission that the whole of
Kasaragod taluk may be transferred
to Kerala. I must point out again
that we in South Kanara are agreeable
to two-thirds of this taluk, south of
the Chandragiri river, being so trans
ferred, and the dispute is only about
one-third to the north. Will it really
satisfy the needs of the people of
Kerala? According to the Commission,
the area of the new State of Kerala
will be about 15,000 square miles and
the population would be about 13i
million. The champions of the new
State of Kerala—-I am again quoting
from the Report^-demanded not the
transfer of Kasaragod taluk alone,
but the whole of South Kanara dis
trict, the whole of the Nilgiri district
and the State of Coorg. The demand
was made, not because of language,
but because the State of Kerala would
have a density of population much
more than any other part of India. I
ask whether the transfer of oti© taluk
from South Kanara to Kerala would
really satisfy the needs of those peo
ple. .

It seems to me that the line pursued
by the Conmiisaion will not lead us
to any satisfactory solution. The only
line that I can think of would be not
only for the people of Kerala but the
people of .Madras and of Karnataka is
to form a composite multi-lingual
State in which all would have equal
opportunities, and I feel that it is
time for the Cabinet to consider the
alternative scheme, to which I refer
red in the beginning.

I have taken more time than I had
intended to do, but I would like to

^97 L.S.D.—2

have another two minutes to deal
with___

Mr. Chairman: I am very sorry.
The hon. Member has already taken
more than 23 minutes.

Shrl B. Shiva Rao: Then I will con
elude al this stage.

Shrl Meghnad Saha: l am sorry to
speak to empty benches, but I want
to raise only one point.

It has been said that the States
Reorganisation Commission had some
terms of reference. It had no terms
of reference whatsoever, if you read
through it carefully. You will see
that they framed their own terms of
reference. They were four; unity and
security of India, language and cul
ture, financial viability and require
ments of national development plans,
and regional planning. These are the
four terms of reference which they
have framed for themselves.

Let us, first ot all, take unity and
security of India. The unity of India
can be on sure foundation provided
India is one nation. Is India one
nation? That is the question one has
to ask oneself. What are the elements
which make one nation? They are
same language, religion, culture,, race
geographical and economic unity. If
you scan these elements, you find that
they do not exist in India. So India
is not a nation in the same sense that
France or Italy is. Of course, by our
Constitution, we have tried to ^Ive
some of these problems, the religious
problem, the race problem and so
forth. But the language problem
qannot be solved. There are 14 Veil
developed languages having literature
of their own, and a number of dialects
and Adibasi languages. The language
factor constitutes the ' most serious
fissiparous tendency. This language
factor cannot be argued out. It has
been said just now by no less a penon
than Ihe Prime Minister that every
person should learn three or four
languages. I have been teaching for
40 years. I have a saying Ladke log
Phatiste nahi; students are not anfels.
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It is not possible even for 90 per cent,
of the people to learn their own
language, leave apart foreign langua
ges. Therefore, if you take a decision
whereby j>eople of any area are
deprived of the use of their mother
tongue that will constitute the greatest
crime against the policy of socialism.
So we have to guarantee every linguis
tic group the free use of its language
for the purpose of instruction and
communication.

The principle that units should be
administratively divided on the lan
guage basis is a very sound one.
Some 50 years ago it was thought that
it was imx>ossible for a multi-ligual
group of people to form one stable
nation. Here we can learn from
history, an attempt was made in the
Austro-Hungarian Empire, where
there were six languages: German,
Magyar, Serb, Croat, and Slovene and
so on. They tried to form one nation
out of these different groups. That
experiment failed, in spite of Parlia
mentary democracy because the
Germans and Magyars who were the
ruling race, did not give up their
habit of exploiting the other people.
We have now since about 35 years the
example of Soviet Russia. Soviet
Russia which is the successor of
Czarist Russia, was a hotch-potch of
60 different nations and nationalities,
each speaking its own language.
There were the Great Russians who
were the dominant group, then the
Ukranians, Armenians, Georgians,
Turks of different types and so on.
There were about 60 languages.

Shri M. P. MUhm (Monghyr North
West): But the Russian nationality
was dominating.

Shri Meghnad Saha : Russian was
dominating. There was a process of
Russification which meant that the
languages of all the IdSser groups
should be—suppressed and replaced
by Russian. But, of course, against
the Czar there was a great fight in
which the leaders of all these language
groups fought shoulder to shoulder
and the Czar was overthrown in 1917.

Then the language question again
came to the forefront. It was so
serious that it tended to disrupt the
whole political life of Soviet Russia,
Their leaders sat together and took a 
very wise decision. They said: We
have to guarantee to every language
group the use of its own mother- 
tongue for purposes of instruction and
communication. There should be no
force or compulsion in using Russian.

The second point was that they
divided the country administratively
into a number of units which are
based on the linguistic principle.
There were 11 Union Republics, the
Great Russian, Ukranian, White Rus
sian, Armenian, Georgian, Tatars, etc.
in Azerbaijan and they were all dif
ferent administrative imits and these
11 have now been increased to 16 by
the promotion of inferior units to the
Union Republic status.

Shri M. P. Mishra: What is the ease
in China, another Soviet country?

Shri Meghnad Saha: 1 am not talk
ing of China.

Shri M. P. Mishra : That is the
second country in the Soviet Elmpire.

Shri Meghnad Saha; I should not be
interrupted like this because it î  
extraneous.

Even this did not satisfy the linguis
tic aspirations of the people because
there were small language groups
which were embodied in bigger areas
li^e so many islands in the big sea.
There were lots of Tatars around
Kazan and there were many groups,
about 22 of them. Even the ai^ira-"
tions of these pfK)ple were satisfied
by constituting them into 2Z autono
mous Republics. They have not
the same kind of administrative free
dom as the Union Republics which
are absolutely supreme and they have
also tlie power of secession if they
wanted. But, these were attached to
the other Union Republics. Now, five
of these have been promoted to the
status of Union Republics. The Great
Russians though they were in un 
absolute majority made a sacrlflc for
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the sake of unity. I will read only a 
small passage.

“Soviet officials have been oblig
ed to learn the language of the 
country in which they performed 
their duties, and the works of 
Gorki, for example, have been 
translated into Chuvash and those 
o f Shakespeare and Maupassant 
into Kazak. The Russian names 
to towns have been abolished and 
replaced by old native names.’*

They took this big step because the 
whole Soviet Empire is to be governed 
by the principles of socmlism, and all 
economic and industrial development 
ftheuld be directed from the centre. 
This system has worked very well for 
35 years. Soviet Russia has been 
subjected to the greatest of trials. 
Tliere was the Nazi menace, one of 
the greatest menaces to national life 
and in 1942 many European people 
thought that the disgrunUed nationa
lities of Soviet Russia would all break 
ssunder and it would be easy for the 
Germans to conquer Russia. Nothing 
o f the kind happened. This is one of 
the surprises of the Second World 
War. The Great Russians, the Ukrai- 
niaris, the Georgians, and the Arme
nians all fought shoulder to shoulder. 
This has been the great lesson that if 
people are loyal, if their just aspira
tions are satisfied, they will be loyal 
to the Union. Has^the breaking up of 
the Soviet States into Union Repub
lics based on linguistic principles in
terfered with the economic develop
ment? No. The economic develop
ment was in the charge of the Five 
Year Plan. 1 will now tell you what 
they have achieved.

Shri M. P. MUhn : May I know, 
if the Russian language holds a 
dominating position in Russia even 
now?

Shrl Meghnad Salu : He can find it 
cut.

In 1950, five Asian Union Republics 
o f  Kazakistan. Uzbekistan. Turko-

menistan, Tadzikistan and Kirghizit- 
tan produced 19.6 million tons of coal, 
3.5 milions tons of oil, five billion 
units of electricity and the correspond^ 
ing figures for India are 35 million 
tons of coal, 300,000 tons of oil and 1 
billion units of electricity, only about 
40 per cent. more. If the States were 
left to themselves they would have 
achieved absolutely nothing. Here is 
the difference between India and the 
Soviet Republics. India started with a 
good industrial system inherited 
from the British and we are going 
on with industrialisation at snail’s 
pace. Our leaders’ attention and the 
attention of everbody is diverted fo 
other things; in Russia they started 
from scratch. (I am talking only of 
the Central Russian Republics.) 
That shows the soundness of* the 
Soviet system that if we accept socia
lism, as the Congress threatens to do, 
we should not be afraid of the linguis
tic sub-division of the country at alL 
I am, therefore, saying that we should 
revise our terms of reference and 
look at them more critically.

The first thing that I wish to talk 
about is the linguistic principle for 
the reorganisation of States. It has 
been accepted more or less in the 
South, West and th  ̂ North. In the 
eastern portion it has failed very 
miserably as it did not give sufficient 
importance to the linguistic principle.
If the recommendations of the SRC 
are carried out it will put 7 million 
Bengali sx>eaking people and hill tribes 
under the alien rule of Bihar and 
Assam. This, I very strongly object 
to because these people have not an 
iota of socialism in their minds. 

«Biharis, as everybody knows, have 
not a trace of socialism in their minds. 
It is land of castes. The Assam 
people have been impelled with the 
idea of Assamisation of all the Benga
lis there. You have heard of the 
latest disturbance in Goalpara.

Shri M. P. MUhra: Dr. Roy, is he
the greatest .socialist?

Shri Meghnad Salia: I will now
consider the Biharis in the eastem
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zone. (Interruption) There are three
languages, the Bengali, Assamese and
Oriya. These tliree languages have
developed standard literatures of their
own. But, Bihari is not a language;
it consists of three dialects, the
Maghai, Maithili and Bhojpuria.
I am giving you this on the basis of a 
very scientific analysis which was
made of the linguistic distribution
(Interruptions) by Grierson 50 years
ago.

Mr. Chairman: Order, order. Let the
hon. Member continue.

Dr. Ram Sabhag Singh (Shahabad
South): They say that they would
als»o speak on the general aspect.

Mr. Chairman: I would request the
hon. Member not to take much more
time.

8hri Meghnad Saha: Unlike Bihari,
Bengali and Assamese, these Bihari
dialects have not developed any lite
rature of their own.
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An Hon. Member:
tragedy.

That is the

Dr. Ram Subfaag Singh: He is talk
ing about general subjects.

Mr. Chairman: This sort of in or- 
vention should not be there. Let the
hon. Member continue.

Shri Meghnad Saha: They have not
developed any language or literature
of their own. Maithili had an old
literature very much akin to Bengali
so that the great poet Vidyapati is
claimed by Bengal and Maithila alike.
But in modem times Maithili has not
developed any literature.

Shri M. P. Mishra: What is the lan
guage of Bihar?

Dr. Ram Sobhag Singh: It is better
than many languages.

Shri Meghnad Saha: Bhojpuriya is 
better than Uzbek. The language of
Bihar has been conaidered to be a form
of the Hindi said to be spoken in the

then United Provinces, but really
nothing can be farther from the fact.
This is what Grierson wrote about 50
years ago. In spite of hostile feelings
with which the Biharis regard every
thing connected with Bengal, their
language is a sister of Bengali and
only a distant cousin of the tongue
spoken to its west. Like Bengali and
Oriya, it is a direct descendant of old
Magadha Apabhransa. The literate
people of Bihar adopted western Hindi
as their literary language owing to
histori(al reasons, but in tlje country/
the rural people are as little acquaint
ed with Hindi as the people of Bengal^
Orissa cr Assam.

.Mr. Chairman: Order, order. May
I just remind the hon. Member that I 
have already rung the l5ell twice or
even four times and that he has taken
more than 20 minutes? May I request
him to finish now?

Shri Meghnad Salia: Please give me
five n\inutes more. (Interruptions)

Mr. Cludnnan: No comments ailow^
ed at this stage. One interference
leads to another. I would r^uest the
hon. Member now to resume his seat
as he has already taken more than 20
minutes. '

Shri Meghnad Sahai I have been
interrupted for about five minutes by
other Members and so let me have
those five minutes. ^

Mr. Chairman: All that time has
already been allowed for. Let the
hon. Member finish within two or
three minutes.

Shri Meghnad Saha: A linguistic
map is given by Grierson which show»
that the whole of Manbhuip district,.
Dhax^bad, the eastern half of Maha- 
nanda. the eastern half of Santhai
Parganas, Goalpara, Tripura and
Bengal, and they have got about sevens 
million Bengali-speaking people. It
has been said that the city of Jamshed
pur Bengali-speaking. It was a
Bengali village when it was founded
and the composition of the city popu
lation was 1,86,000; the biggest beine
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Bengali of over 54,000, Oriya about
18,000, Biharis only 13,000.

Mr. Chairman: I am very sorry to 
interrupt the hon. Member. But he 
linows very well that so far as Jam
shedpur is concerned, even the Chief 
Minister of Bengal has said that it may 
be kept by the people of Bihar and it 
is not such a debatable question now. 
Apart from this, the hon. Member has 
taken too much time already and so 
1 would ask him not to refer to mat
ters in detail which are contained in 
the books of Grierson which other 
hon. Members may also have read. It 
i& enough if he refers to the pages 
fiimply. He has taken 25 minutes now 
and I will allow only two mote 
minutes, within which he should finish.

Shri Meghnad Saha: It has been
stated that in the interest of defence, 
Assam should be a strong State. As 
you know, Assam is connected with 
India by means of a weak railway 
link. We know who are our enemies. 
If Assam is attacked, the rail link is 
the first thing to go. How are you 
going to defend Assam? After all, 
defence is a Central subject Assam 
has to be defended from West Bengal, 
and therefore it is not Assam but 
West Bengal which has to be ^ very 
strong and loyal State, ^nd any 
defence of Assam which has to be 
carried out will be from places in 
West Bengal. The S.R.C. has entirely 
forgotten this thing and wants to 
merge a number of unwilling units 
in Assam—the five Assamese-speaking 
districts—which has already shown 
what capacity it has for government, 
and the S.R.C. thinks it can nuike 
Assam into a strong State. I cannot 
understcgid a more silly suggestion 
than this. I would say that if you 
want to make India a strong nation, 
we have to accept socialism, for social
ism is the remedy for the fissiparous 
tendencies. There is, of course, the 
Second Five Year Plan. Only police, 
education, medical facilities, social 
services etc. wilj be in the hands of 
the States and everything else will be 
<lone by the Centre. What is the mis

take in adopting the Unguistic princi
ple for the reorganisation of States?

Shri L. Jogeswar Singh (Inner 
Manipur): At the very outset, I anay 
say with all due respect to the mem
bers of the Commission that I cannot 
but condemn some of the recommen
dations made by them. They have 
recommended two classes of units in 
India, that is, two different kinds of 
status for the people of India. Accord
ing to their recommendations, India 
has been divided into 16 component 
units and three Centrally Administer
ed Territories. These 16 component 
units will have full legislative asseiii- 
blies, whereas in the three Centrally 
Administered Areas, the people will 
be deprived of their right to choose 
their own government. The people 
living in those 16 States will be given 
the right to choose their government. 
They have classified the people in the 
Territories somewhat as political un
touchables. You will see two differ
ent kinds of recommendations, giving 
different status for different sections 
of the people. The Commission has 
done a great injustice and a great dis
service to the people of the Territories.
1 say that they have been treated ai 
some sort of political untouchable. 
This House was keen in removing 
away social disabilities and untouch- 
abilities. I appeal to the good sens# 
of this House to see that this political 
distinction or discrimination against a 
section of the Indian population is n&t 
allowed to continue.
2 P.M.

There is another point regarding 
border regions. According to their 
recommendations in the border re
gions, especially in North-East India 

‘ and North-West India, there are cer
tain areas such as Himachal P r a d ^  
in the North-West,* and Manipur and 
Tripura in the North East bolder, 
which are either proposed to be mer
ged in the neighbouring states or re
tained as a separate unit without a 
domestic set-up. These are the most
difpcult places for administration.
There is every chance of undesirabla
infiltrations for foreign Inroidg
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from across the borders. During the
Karen movement in Burma, I can cite
«?ome examples of what took place in 
my own area, Manipur State. There
were undesirable infiltrations from
•cross the border from Burma and
there was kidnapping in Manipur State
borders and looting took place there.
So the border administration must be
strengthened. If you want to streng
then the border administration,
the most essential question is that the
border people should be economically
contented and culturally and linguis
tically homogenous as far as practic
able and there should not be any lin
guistic fanaticism or imperialism. In
the border areas of these states, they
are almost tribal in their outlook and
tribal in their culture. These customs
prevail in these areas of Himachal
Pradesh, Manipur and Tripura in their
social, economic and cultural fields. If
these are disturbed then there will be
no peace in these areas. These areas
are backward economically; these are
b^ickward educationally. The Centre
should have some responsibility and
keep these States under their super
vision and control. But at the same
time responsible form of Government
—democratic form of Government—
should be extended to these areas
namely Manipur and Tripura because
people in these areas have been de
manding it for many years.

Coming to the State of Assam, which
is my neighbouring State, I want to
say something about it. Everybody
wanted to secede from Assam. Why?
There is a section of the Bengali po
pulation demanding Purbachal and
another section of the tribals demand
ing a hill State. Why do they demand
these? The titne has now come to go
into that question. They have their
own apprehensions that linguistic
minorities have been completely
ignored in these areas. The tribals
also have such a complaint that out
siders have come and settled in all the
important places in the central parts
of their districts. People who are
tribals have had to resort to remote
and difficult places of the tribal areas.

These are the difficulties which people
who are living in the border areas and
tribal areas are finding. So the people
in these areas should be kept econo
mically contented. Any ruline in this
regard from the Centre which is at a
distance of about two thousand milev
if not paid due and proper attention
by the State Government concerned
will lead to nowhere. Unfortxmately^
these places have become the hot bed
of undesirable party politics and
power politics. The innocent and
dumb people have no other alterna
tive. They are now clamouring for a; 
separate State because they think that
in a separate State, they can preserve
their language, culture and customs.
They will become worse in any other
State. In order to remove these ap
prehensions and difficulties the ruling
parties in Assam should approach thjy
problem in a co-operative spirit. That
is the essential thing to do on the part
of those people. There should be a
new psychological approach with a
sincerity of purpose and the breadth
of outlook to the problems of tribals:
and the Bengali minorities in Assam.  ̂
If this Parliament does not take this- 
into consideration and pass a verdict
that there would be no such State aŝ  
would ignore the interests of the
minorities, the people there will cla
mour for a hill State. In order to re
move their grievances and difficulties,
the S.R.C. has recommended and very  ̂
clearly provided that linguistic mino
rities should be well safeguarded.
There is the sixth schedule which  ̂
deals with the financial powers of the
district administrative councils. It
should be suitably amended because
no adequate financial powers have
been given to the district councils. The
recommendations of the S.R.C. in part
IV with regard to linguistic minori
ties should be duly implemented and

should take the entire res
ponsibility for the administration of
those safeguards according to the re
commendations made by the S.R.C.

Coming to my Statp of Manipur, I
should like to say a few words. It la
historically ap ancient State. People
living in this State are of mixed
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cent. The State was a meeting place 
of the Indo-Burmese group from the 
East and the Indo-Aryan group from 
the West. They have their own cul
ture, their own language. The culture 
of the Manipuris as you know is there. 
You know the world famous Manipuri 
dance and the world famous polo 
which Manipuris called Pana came 
from this land of Manipur. Manipur

* has ixiade its own contribution to the 
composite culture of India. They want 
to have a separate State for Manipur. 
Why? Because they love their cul-. 
ture; they love their language. They 
do believe that il they join some other 
State, their culture will suffer and not 
be protected or safeguarded. They be
lieve that people in the neighbouring 
States do not love Manipuri culture 
and Manipuri language as much as 
Manipuris do. That is the very reason 
why the Manipuris want to keep their 
separate entity and integrity, and their 
separate status and language and cul
ture.

Mr. Chairman: Your time is up.
Shri L. Jogeswar Singh: I want a

few minutes more because 1 have to 
butld up my case; I am speaking on 
behalf of Manipuri people.

Mr, Chairman: Five minutes? The 
hon. Member has taken so many 
minutes. Am I to understand that so 
far he has not built up any case?

Shri L. Jogeswar Singh: If you give 
me five minutes more, I shall try to 
finish. I am just referring to Manipur.

Mr. Chairman: Even in five hours he 
will not build up a State. (Interrup
tions.).

Shri L. Jogeswar Singh: I was say
ing that the people of Manipur do not 
like to go to any other State. Every
body thinks, what is the difference 
oetween Assamese language and Mani
puri language. I say that there is a 
great gulf between these two langu
ages. Not a single word of Assamese is 
found in the Manipuri language. Even 
the grammer and everything is differ
ent from that of the Assamese 
language. How do you exf>ect the 
Manipuri people to go to Assam?

The S.R.C. says that Alanipur should 
be kept separate because they hava 
got their own language, their own cul* 
ture, they have got a special social 
and cultural individuality of their 
own, their relationship or connection 
with the re«t of India is -very recent 
and that it is a border State. The 
S.R.C. further says that the racial and 
linguistic composition of the State is 
peculiar, and it has no linguistic 
affinity with Assam. These are the 
specific considerations for keeping this 
State as a separate unit which the 
S.R.C. has given. Having giving these 
reasons they again say that Manipur 
is a small State and therefore it can
not stand long; it is not a viable State 
and so it cannot stand long and there
fore the ultimate result will be its 
merger with Assam. I say it is a fan
tastic, not a logical conclusion. They 
have established a case for a separate 
Manipur State on certain cogent 
grounds such as language, culture, 
economy, separate individuality and 
so on, but at the same time they say 
that it cannot stand long. If these 
people are to be given a separate 
entity on grounds of culture and 
language then why should they be 
denied a democratic set-up of Gov
ernment? In their recommendation 
the S.R.C. say that the people of Mani
pur, if they want to remain separate 
they will not have a responsible form 
of g»overnment and if they want a 
responsible form of government they 
should go to Assam and they will enjoy 
the responsible form of government, 
What is the meaning of this? They 
are given a separate status, they are 
given a separate entity they are given 
a separate unit on the grounds that 
have been applied to other component 
units of India, but at the same time 
they are denied a democratic set up; 
they,, have to come under a pattern of 
Government with which the people 
will have no association or directive 
capacity in the governance of the 
State but it will be only in an 
advisory capacity. Thi  ̂ kind of Gov
ernment is suggested by the S.R.C. and 
I say It is devoid of the concept 
of democracy. Therefore. I think thst 
this suggestion which has been given
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jy  the S.R.C. is very unfair to the
people of Manipur. By this suggestion,
those areas which, by virtue of their
language and culture, are to retain
Iheir separate statehood, are to retain
their individual entity, are not going
to be given the responsible form of
government.

Another point is with regard to the
#mall size of the State. My friend Shri
Meghnad Saha who has just spoken
mentioned about Russia. In Russia
there are 16 republics. These 16 re
publics have got 16 languages—each
republic has got its own language. Out
of these 16 republics there is one,
namely, Karelo Finnish S.S.R. the area
of which is 16,173 square miles with a 
population of 4,69,100 or something
like that. This population is by far . 
less t̂han the population of Manipur
And Tripura. If such a State is allow-
M  to exist in Russia may I ask why
4anipur should be denied its right?
Again, out of the 49 States in USA
there are about half a dozen States
whose population and area is indivi
dually less than Manipur and Tripura
Why are these allowed to exist as 
separate States? It is only because of
the language an(} culture and also the
5or’al individuality of those places. If
that is the case, I think we should be
allowed to have our own legislature
and we should be allowed to safeguard
and protect our culture.

Another point is with regard to the
administrative set-up in Manipur. The
S.R.C. has mentioned that Manipur is 
not an economically viable unit. Yes,
we agree that it is not an economically
viable unit, but we suggest that if
Manipur is given the statehood she
will get income-tax under article 270 
of the Constitution to the tune of
Rs. 24 lakhs, Union excise duties
under article 272 of the Constitution
to the tune of Rs. 4 lakhs, estimated
increment of land revenue on account
of new cadastral survey to the tune
of Rs. 6 lakhs, income from movement
of agricultural products and others to

t u n «  of Rs. 10 lakhs and thus
making a total of Rs. 44 lakhs. The
present normal income of Manipur is
about Rs. 35 lakhs per annum and the

present normal expenditure is about
Rs. 76 lakhs per annum. As a result of
the introduction of the Assembly on a 
small and modest scale the annual ex
penditure will come up to about
Rs. 76- 5 lakhs including thereby
roughly an additional amount of
Rs. 1*5 lakhs over and above the pre
sent normal expenditure. The ap
parent deficit of Rs. 41:5 lakhs is
more than made up by the estimated
increment of Rs. 44*5 lakhs leaving
a small surplus of Rs. 2*5 lakhs annu
ally. With the abolition of the Mani
pur Rifles which is of doubtful utility
another sum of Rs. 4 lakhs will» be
saved and a certain amount of revenue
on the transfer of Kataw Valley to
Burma can be made available. These
two items can be profitably utilised on
the nation building programme of the
State. .

Mr. Chairman: It appears that these
figures are interminable. The hon.
Member has already taken 25 minutes.
He only wanted 5 minutes more
whereas I have given him 8 minutes. I 
would request him to finish now.

Shri L. Jogeswar Sbigh: I will finish
in a couple of minutes, Sir. There I* 
one point which my hon. friend Shri
Rishang Keishing mentioned when he 
spoke the other day. He mentioned

' that Thangal General, who was hanged
for his revolt against the then British
rule, was not a Naga. He was, but a 
Manipuri. In this connection, though
not wholly relevant I may mention
that in Manipur the word “Naga” is
unknown. In Manipur, those Mani- 
puris who live in the hill areas are
known as Thangkhul, Kabui and
Khongjay and Mao and Maram etc,
They are the only people, "niis name
Naga is given by the British rulers.

Having said this I should appeal to
the House to see that these border
States like Himachal, Manipur and
Tripura are kept separate under the
Central supervision and control, but
at the same time they are given the
responsible form of Government io
that the people living in those areas
will be economically self-contained*
and culturally and linguistically «afe- 
cuarded.
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Another point which I want to say

I V .  Chairman: I am varjr sorry, as
the hon. Member has finished fais 
poi7it, he cannot be allowed to start a 
Iresh point.

Shri Damodara MCDon (Kozhikode):
1̂ 4̂  people of Kerala art happy that
the States Reorganisation Commission
nas unanimously recommended the
Xormation of a Kerala State. As you
know, Kerala is that narrow strip of
country lying to the south of India
between the Western Ghats and the
Arabian, Sea. I wonder whether you
have visited Kerala. If you have not,
I would invite you to see it.

An Hon. Member you invited?
Shri Damodara Menon: I have in

vited every one of the Members to
<ome and see it. The people of Kerala
nave been agitating for the formation
of a separate State for a number of
years now, and I happen to be the
Secretary of the Aikya Kerala Com- 
iT'ittee which on several occasions held
conferences to voice forth the demand
of the people there. Today, of course,
the Commission has given us a State
and I have no doubt that the recom
mendation will be implemented. But
we have certain grievances regarding
the area that has been given to us. I 
want first to refer to Gudalur Taluk
of Nilgiris district. I am only sum
marising what I want to say because I 
know the time at my disposal is very
limited. The Gudalur taluk is one of
the three taluks of the Nilgiris district.
We claim that the whole of the Nil- 

district must come to us, because
that is a bilingual area lying on the
border of Kerala State. But the Com
mission has not examined our claims
for the Nilgiris district. They merely
mention that a claim was put forward
by the people of Kerala for that dist
rict Of the three taluks of Nilgiris
district, Gudalur happens to be on the
western side of the Western Ghats and
in all respects it is part of Kerala. The
majority of the people there speak
Malayalam language.

Shri N. M. Llnfan: (Coimbatore):
Question.

Shri Damodara Menon: 1 know that
my friend put the. same question
when Shri A. M. Thomas was speaking
and challenged his figures. He said
that only 35 per cent of the people of
Gudalur speak Malayalam. I would
refer to the census figures compiled by
the Madras Government and from that
he will find that 48.3 pex cent of the
people speak Malayalam. The people
who speak Tamil are only 21 per cent.
Now, even this. 4S per cent, has not
been properly calculated. I am parti
cularly mentioning the Chetti com
munity of Gudalur taluk. They are
Malayalam-speaking people. Even the
District Gazetteer of the Gudalur
taluk which was published as early as
1908......

Shri Basappa (Tumkur): What
about the rest of the community? The
rest are Kannada speaking people.

Shri Damodara Menon:... mentiohs
that the Chettis of Gudalur taluk are * 
Malayalees and they speak Malaya
lam. They are allied to the Chettis of
the neighbouring taluk of Wynaad. At
one time, Gudalur was part of the
Malabar district and Gudalur was
then known as south-east Wynaad.
Later on, Gudalur was added to the
Nilgiris district when that district was
formed. The elementary schools in 
Gudalur are all Malayalam schools
and even the court language is Mala
yalam.

Shri N. M. Lingam: Both the
languages are taught in those schools.

Shri Damodara Menon: Yes; in some
schools, it is so. Until recently, even
the voters' list was in Malayalam and
Shri N. M. Lingam, who is so connect
ed with the Nilgiris district, himself

^knows that almost ii\varlably. the
. ^members elected from Gudalur taluk

to the District Board of Nilgiris were
Malayalees. .

Shri N. M. LIngam: Chettis.
Shri Damodara Menon: Chettis are

Malayalees. I know he is doubting
whether Chettis are Malayalee.s.

Shrt N. M. Ltngam: I have absolute*-
ly no doubt

Shri Damodara Menon: If it is said
that this 48 per cent, of th  ̂ nomilaHnn
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was calculated on the basis that
Chettis are not Malayalees, that is
true. They are Malayalees and are
iUied to the Chettis of Wynaad taluk,
as I said before. From all these points
of view, Gudalur taluk of the Nilgiris
district must go to the Kerala State.

I want to read out a description of
this Uluk of the Nilgiris district. At
page 365 of the Nilgiris District Gazet
teer, it is said as follows:

“In all its physical aspects, this
tract differs totally from the Nil
giris parts proper. It is 4,000 feit
lower and therefore hotter and it
gets heavy rainfall. This taluk
is geographically contiguous to
Malabar and was transferred to
Nilgiris only in 1877 previous to
which it formed part of Malabar*'.
I hope my friend Shri Lingam would

not challenge these facts.
Shri N. M. Lingam: Why should I

challenge facts*
Shri Damodara Menon: So, you do

not challenge these facts.
Another small bit of border area

which should have been included in
jverala is m Shencotta taluk, rue 
whole of Shencotta taluk has been
included in Madras State on the
^ u n d  that it forms almost an enclave
in the Tamil territory of the Tirunel- 
veli district of Madras State. It is not
a fact that the whole of this taluk
forms an enclave. The Commission
probably erred because it did’ not go
v̂ ery much into the details and it was
also very, very reluctant to divide a
Taluk. Only a portion of the Shen
cotta taluk forms an enclave in the
riruneiveli district of Madras State.
Therefore, if/the whole of this taluk
today is transferred to Madras, it will
become an enclave of the Madras
State within Travancore-Cochln terri
tory. Therefore my request, and my
appeal to this House is to see that that
portion of Shencotta taluk which lies
within the natural boundaries of the
present Travancore-Cochin State Is 
included in Kerala State, because it is
west of the Western Ghats and there
is no reason why it should be added
on to the Madras State.

I want to deal with the four taluk*
of South Travancore to which refer
ence was made by my friend Shri A.^
M. Thomas in his speech. I do not
want to go elaborately into the points
he has raised, because that would be
wasting the time of the £(ouse and at 
you have reminded other Members, I
should limit my speech to the fifteen
minutes given to me. I say that
geographically, economically, cultural
ly and historically, these four taluks
form part of the Kerala State and
their life is inter-twined with the dis
trict of Trivendrum of which they are
a part. There is no reason why
they should be taken away now. I am
not unaware of the fact that there has
been a lot of agitation by some people
there, especially by the Tamilian
people, that they must be taken out
of Kerala State and made to join
Madras State. But this agitation is of
a very recent origin and I am sure
that for the economic development of
the area, it is better that those areas
form part pf Kerala State.

I now come to the claims made by
our neighbours—the neighbours to the
north of the proposed Kerala State.
My friend Shri B. Shiva Rao who
spoke some time earlier, pleaded that
portions of Kasargode taluk may he
put into the Karnataka State. Shri
Shiva Rao is a person for whom I
have the greatest respect, but in this
particular instance, I am afraid he
was pleading for a wrong cause.
Kasargode taluk, according to the
figures he himself gave. Is predomi
nantly Malayalam-speaking. If you take
the whole of the taluk, 72 per cent,
ol the people speak Malayalam and
even to the north of the Chandragiri
and Payaswinl rivers, he admitted that
50 per cent, of the people speak Mala
yalam. Now, why should this predomi
nantly Malayalam-speaking taluk be
split up? The Commission went
into this question very elabo
rately and carefully and decided
that the whole of the taluk must
belong to Kerala. I might Inform the
House that according to the figures
available and also according to the
natural lie of the land, the whole of



3541 Motion re: 21 DECEMBER 1955 Report of S,R,C. 3 5 4 i

South Kanara district must belong
fact to Kerala. We put forward that
claim on the very ground suggested
by Mr. Shiva Rao. He has said that
the whole ot the district is bi-lingual.
It is not uni-lingual and no language
group has a definite majority. In fact,
the Kanarese people are a very small
minority. The majority of the people
speak Tulu if you take the, whole
District. Therefore, we plead that in 
view of the geographical contiguity
and the fact that the whole of the
district lies west of the Western Ghats
and is culturally and economically
connected with Kerala, the whole dist
rict may be given to us. For instance,
in the Dar Commission’s report,
Kerala is described as that tract ot
the country which lies to the south of
North Kanara and between the West
ern Ghats and the sea. The Dar
Commission felt that North Kanara
was the northern-most boundary of
the Kerala State and that the whole of
the South Kanara would be a part of
the Kerala State. The S.R.C. thought
over the matter and decided that we
had no claim for all the five taluks;
but only one of the taluks Wng to the
south should be given to us. There
fore they gave Kasaragod taluk. There
is, therefore, no justification on the
pdrt of the Government or even this
House to change the finding of the
Commission in this particular matter.

I want to make an appeal in this
matter to all our big neighbours. The
proposed Karnataka State has an 
area of over 72,000 square miles,
72,730 square miles to be exact. The
proposed Madras State has an area of
50,170 square miles whereas the tiny
State of Kerala has an area of 14,980 
square miles only and a population of ’ 
13:6 million. Mr. Shiva Rao was
asking, “What does it matter Jf a few
thousand people or even one-third of
the Kasaragod taluk is added on to
Karnataka State?** I would ask my
big brother whether he should stretch
h*‘s arms and snatch away a small bit
of territory from the small State of
Kerala or whether he should stretch
his arms to bestow more territory on
us. I am appealing even to my Tamil

friends not to think of taking away a 
small bit of Kerala territory here or
there, but to be generous. After alU 
we have to co-operate and work in
many fields, economic as well as cul--
tural. Therefore, I am not putting up
this proposal in any spirit of bargaip- 
ing far a bit of territory here or there.
Kerala normally is that part of the
country which lies to the west of the

. oi^rn Ghats. XlMrcfore, if possible
friends must give ua the whole of

that area. If,, in a particular place or
a particular area, they have an over
whelming claim, we are not standing
in their way. But at least, all the area
from Cape Comorin to the Kasaragoa
taluk must come to us. I appeal to
my friend opposite from the Nilgiri
district who is smiling at me not to
think of Gudalur taluk so much. After
all. you have got Ooty and those fine

taluks. We are not making any claim
tor them; but you must be satisfied
with that. Let us have at least the
lower region lying 4,000 feet below
Ooty and separated from the Nilgiri
district by a range of high mountains.
Let us have the Gudalur taluk.

There are people in my own State
who think that Kerala cannot prosper
in a bright way because of its small
ness. But I think Kerala has a bright
future; only our neighbours should co
operate with Us in making our country
prosperous. In that way, they can also
prosper. Lastly, I want to say a few
words about what our Prime Minister

has said /this morning for the econo
mic development of the country
as a whole. I think it will be good to
have some kind of development coun
cils or economic councils. I whole
heartedly support that view, because

for the development of the South—I
mean Madras. Kerala, Karnataka and
even Andhra—it itf necessary for us to
•it together and discuss common
matters of development. For that pur
pose, it would be good to have a 
development council included in the
Bill that is g o i n g b e  brought before
the House on the basis of the S.R.C.
Report. If that happens, I am sure
most of the misgivings of my friend
from Nilgiri District will disappear
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Shri Punnoose (Alleppey): He is
hearing it.

Sliri Damodara Menon: 1 am suie
we can work together. Let there be co
operation and goodwill between Mad
ras, Kerala and Karnataka. In this
connection, I very much appreciate
the speech of my friend Mr. Nljaliii-
£appa. He pointed out the dlfflcultiei
of the KeraU State because of its
smallness and said that if more area
came to it it would be welcome. That
is the spirit in which' Tamil Nad
friends also must view this problem
and not try to snatch away the small
territory which has been givfen by the
S.R.C.

Shri Mathew (Kottayam): Though
the time at my disposal is very limit
ed, 1 would like to begin by paying a 
.sincere compliment to the Home
Minister specially for one note that
rharacterised his speech. Some elder
statesmen in the country had suggest
ed that it would be desirable even at
this stage to shelve this whole question
for something like 15 years. That
gave us the impression that perhaps
we were on the brink of some deep
precipice and that it would be dange
rous to proceed with the scheme. But
the Home Minister inspired confidence
in us saying that there was going to
be no upheaval in the country as Jt 
were, thut it would be a safe enough
procedure and that there was nothing
to be alarmed at. I would also wish to
pay a little attention to a principle
which the S.R.C. rightly emphasised
and which the Prime Minister again
stressed this morning, namely, that
this whole thing is not to be decided
by reference to just the one question
of language. Language is Important;
but. there are other equally important
considerations. Life, especlaUy in a 
big nation, is a large and complex
thing and this whole thing cannot
be reduced to some one single
rule of procedure. It is compli
cated and mai^ factors have to be
taken into accoant. That general
pnnciple will hardly be gainsaid, but
sometimes It is forgotten by ui wben

we are interested too much in any

particular point of view that we have
in mind.

With these general observations, let
me come to the question of the propos
ed Kerala State. It is too late in the
day to raise the question whether it
would not have been, better to have a 
big South Indian State. Academically
and abstractly that question can be
discussed and different points of* view
can be urged. But, I repeat, it is too
late in the day to raise that question.
Whatever be the academic or abstract
desirability of this, from what I know,
the people in ♦he proposed Kerala
State and the people in the Madrai
State are not for it. Whether such a 
thing should have been attempted is 
another question  ̂ but, «• a matter of
fact, the people are not for it. '

Shri N. M. Linram: It is never too .
Inte to mend.

Shri Mathew; Of cour.se. it is ne\̂ er 
too late to mend. But as the Prime
Minister observed, even the set-up
that we are going to have now is not
going to be there necessarily till dooms
day. In future it may be possible to
take up some of these issues again.
Coming to the proposed Kerala State,
I need not go In ô all the points that
have Been touched on or even elabo- 
rrted by some of the previous speak- 
ors. I want, however, to refer to one
aspect which has not been referred to,
perhaps, because it was assumed.
, My hon. friend Shri Nesamony, who
IS ab^nt now as far as I can see, who
was the sole spokesman of the Travan- 
core Tamil Nad Congress, elaborated
on some of the grievances that he and
his party had. Grievances are a matter
of psychological fact. If the grievances
are In the mind, it is a fact. I can
quite understand sometimes how one
feels too deeply aggrieved «
accoum of certain recent happening
A m jor portion of m y ,  hon.

® devoted to
Incidents of late to 

State. I need not go into an exami-
Mtion of those incidents. Granting
M- s sake all that Shri
Nesamony said to be matters of fact,
«s aortal hpppe-Ungi. T am aft'aM he
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has drawn conclusions which are not
(luitc warranted. Suppose in a parti-
(!Ular Ministry certain unfortunate
incidents happened, suppose we con
cede further that the Ministry or the
Chief Minister in particular was res< 
ponsible for that and suppose we also
concede that he is seriously to be
blamed for all that, what Inferences
have we to draw from that? If Shri
Nesamony were here, I would have
1‘eminded him that before achieving
freedom, i.e. before 1947, a lot of
unhappy incidents happened during
the freedom fight. The gentleman
who was at the head of the adminis
tration then was not a Travancorean.
He was from the Madras State. He
‘was a Tamilian. But none of us Mala- 
yalees none \-i1 us Travancoreans even
has any grievance against the people . 
of Madras State, against the Tamil- 
ians, just because a Tamilian happen
ed to be at the head of the adminis*
tration in those years, an administra
tion in the period of which we
suffered a lot by way of all kinds of
undesirable incidents.

Shri N. M. Lin^ram: He was iTjt
an elected head.

Shri Mathew: Elected or not, it does
not matter.

Shri PiiBBOoae: He was anpointeci
by the British.

ShH Mathew: It would be irrelevant
and silly on our part to. cherish such
grievances aqd to bring that question
into the present issue.

Concerning the southern taluks of
our State, I do not propose to go into
the geographical and historical factors
which have been referred to by Shri
Damodara Menon. I am prepared to
discuss the question, conceding that
the most important factor is the will

of the people. The wilj of the people
however is something which is shaped
by the leaders. Therefore, a heavy
responsibility lies on the shoulders of
leaders like Shri Netamony. I would
like to ask him what he thinks to be
in the best interests of the people of
these taluks. I am not conosming
myself for the moment with Kerala.
Just now. I am referring to what

would be in the*best Interests of the
people of these four southern taluks,
i raise the question and: I want an
unbiassed answer, unbiassed by the
recent unhappy incidents. Certainly  ̂
the southern portion of Travancore

cannot complain that it has been neg
lected all these years. I come fron  ̂
Central Travancore which is educa

tionally the most advanced part of
Travancore. L daresay that this central
portion has been more neglected than
the southern portion. Excellent roads,
good hospitals, location of one of the
two Tuberculosis sanatoria in the
State near Nagercoil, 1̂] these, and
many other things go to show that
the southern part of Travancore, from

which Shri Nesamony comes, the four
taluks which are in dispute, really got
more than their due quota, as it were.
They have not been neglected. 1 
simply repeal the question: whal
would be in the best interests of thaaO(

4 taluks themselves—never mind Ke
rala for the moment to be a distant
portion of the Madras State or to
cpntinue in Travancore-Cochin which
would now be transformed and en
larged into the Kerala State?

As regards Devikulam and Peer*
medu, the conclusions of the S.R.C.
are perfectly sound. 1 need not go intU'
ah examination of all the various con
siderations. Leaving aside the floating
migrant population, the majority are
not certainly Tamil-speaking people.
In Devikulam, it is true th&t a numbor
of labourots from Tamil Nad.—all
honour to the honest work that they
turn out-^have been working In the
plantations for some decades now. t
must, however, say that they go back

♦ every year usually to their homes ort 
leave and come again after the leave
period. Incidmtally, I heard wlt^
regard to the Christian labourers
there, when subscriptions were asked
by their parishes in Devikulam, many
of them rightly used to say, “no, we
are here only for the time being, wheii
we go to our parishes in the Tamil
districts, we have to give our sub
scription in the parishes there, antf
therefore, we should not be taxed
afresh” . There is a good deal of truth
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in that. With regard to the economic 
Importance of this portion for Travan- 

core, I need not adduce any arguments 
at length. As far as Travancore-Co- 
chin and the new Kerala State are 
concerned, they are of the utmost 
importance. The other day. my 

«teem ed friend Shri T. S. A. Chettiar 
.said, 'I f  the proposed Kerala State 
has not sufficient finances, do not 
bother, the Centre will come to your 
rescue." The Centre may have to 
come to our rescue for a certain 

transitional period. But to make an 
arrangement which is financially not 
sound and then say, '*you can get help 
from the Central Government,** is not 
:a sound argument. We are not saying, 
because we are financially weak, we 
•want somebody else’s territory. We 
are only saying, what is legitimately 
our territory we cannot afford to part 

with, especially because of our finan
cial difficulties.

With regard to Gudalur, sonve 
people say, though it was perhaps not 
mentioned here, that it is analogous 
to Devikulam. “As a matter of fact, 
if you go to Devikulam,” they say, 

^ e v e r  mind whether they are migrant 
people or not. the majority of the 
people speak Tamil. In Gudalur simi

larly people speak Malayalam.” Really 
however it is not analogous. In Guda
lur, there is no contention that it is a 
migrant population. On the other 
hand we are referring to the perma
nent population of Gudalur. These are 
unquestionable facts. Whatever infer
ences we may draw, let us not gainsay 
facts. When my hon. friend Shri N. M. 
I-ingam gets a chance, he may put 
forward some arguments. But, that 
the people's language is mainly Mala- 
yalam and even the voters* list used 
to be prepared in Malayalam, I 

suppose, these facts which are elo
quent and symbolic would not be 
gainsaid by my hon. friend Shri N. M. 

l^ingam. Though he may adduce some 
other arguments, the facts themselves, 
1 think, he dares not question.

Shri N. M. Lingam: There are more 
compelling facts which have got to be 
considered.

Shri Mathew: His own desire may 
be a compelling factor for my hon. 
friend Shri N. M. LingamI Coming to 
objective considerations, he would not 
be able to gainsay the facts that we 
have urged. I also wish to point out 
that the Commission has not gone in'o 
this question. Somehow it seems to 
have escaped their attention. If they 
had gone into this question and sug
gested certain conclusions, I would 
have been at a disadvantage to oppose 
those conclusions. As a matter of fact, 
they have not gone into this question 
at all. With regard to the facts, I 
have abducted, I hope they will not 
be questioned. I think it is necessary 
for the Government to ascertain the 
facts if they are questioned. A fresh 
census need not be taken; these are 
facts which can easily be ascertain
ed otherwise.

1 do not want to go into the other 
points referred to by Shri Damodara 
Menon. With regard to Kasaragod, it 
should not \>e split up. The existence^ 
of a river need not be stressed too 
much. Rivers are not necessarily 
dividing factors. The whole of the 
taluk must be taken as it is. The 
recommendation of the S.R.C. is 
sound.

On the whole, we do welcome the 
proposed Kerala State. These little 
things—not little, but comparatively 
little when we view them against the 
whole background of India—must be 
rectified. With these observations, I 
would join my friends from my State 
in heartily welcoming the proposed 
new State.

Shri N. Sreekantan Nair (Quilon 
cum Mavelikkara): This House has 
been for the last 7 days hearing an 
echo of the storm that is raging out
side about the report of the States 
Reorganisation Commission. Today, 
we have also heard it being termed a 
drama, the drama of India, drama of 
the life of India^ in which our Prime 
Minister also played his part. Today, 
the part he played, it seemed to me, 
was the role of Sir Roger De Coverly, 
when he said, **much can be said on 
both sides.” But he could not accept
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language as the major consideration on
which States should be reorganised.
Unfortunately this is a heritage that
we have received from the British. I 
find that the States Reorganisation
Commission also have laid down this
qualification. If you look at the ipap of
Europe, you will find that the small
State of Yugoslavia has got three
languages adopted as the national lan
guages. The same thing is true of
Switzerland also. As has been brought
to your notice by my hon. friend Shri
Meghnad Saha, (Jn^erruptiony My
hon. friend here asks me what the
position is in the Soviet Union. I 
would like to draw his attention to
the small pamphlet entitled **How 
the Soviet Union is governed** by
V. Karpinsky. If he goes through this
booklet, he will understand that in the
Soviet Union every nationality getp its
representation, irrespective of whether
it is big or small. In the Soviet
Union, there are union republics,
autonomous regions and also national
^eas. It comes down to very small
units, that is. States within States,
with limited powers, and every
nationality gets its representation.

Unfortunately the members of our
States Reorganisation Conmiission
were not trained to view the problem
in that light, and they could not view
the question of linguistic redistri
bution of States in its proper pers
pective because they felt that if that
was agreed to, then the unity of India
would be shattered.

I would like to tell this House that
the unity of India is only a very recent
incident. I say it is an incident, be
cause it was really of our own making.
It is true that India had a certain
sense of unity, and a certain type of
unity, but that unity was not a politi
cal unity. As we know from the his
tory of India, the Indian citizens have
derived their origin from at least three
different races, the Aryans, the Dravi- 
dians and the Mongols. Their ’ lan
guages were entirely different from
each other. So, it is clear that the
origins of the languages are also quite

distinct. In the face of this, if you
say that all of us should be governed
by Hindi-speaking people and that
Hindi should be driven down our
throats, then that is what creates
ftssiparous tendencies, and parochial
sentiments. I say that that is at the
root of the demand for li^uistic
States. And that has strengthened the
demand for Separation, and we are
going to face this music for some time
to come.

Shri Gldwani (Thana): What î  the
position in Russia?

Shri N. Sreekantan Nalr: In Russia,
all the national languages are repre
sented, and they have got their auto
nomous regions or autonomous repub
lics.

Shri Gidwani: Yet, Russian is a
common language for all the States.
I know this, for I have been there for
about twenty-five days.

Shri N. Sreekantan Nair: I have also
been there along with the hon. Mem
ber. ,

Shrimati Sacfaeta KripalanI (New
Delhi): I have also been there.
Russian is a common language.

Shri N. Sreekantan Nair: I feel that
the approach adopted by the Soviet
Union with regard to the question of
nationalities and languages could
have solved easily our most intractable
problems relating to Bombay and the
Punjab State. Instead of creating a
bilingual State, so far the Bombay
State is concerned, if we had had 
several autonomous reiflons and
national areas, then we would have

 ̂been able to solve the problem, and
4 we could have had only one State.

But now if you wy that these two
language areas must be balanced, with
the city of Bombay incorporated in 
between, that is not a good thing. It
is not liked by anybody. So far as the
city of Bombay is concerned, I would
say that the claim of the Maharash
trians to the city of Bombay has to be
conceded geographically, historically
and also culturally. As long as they
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form the largest single unit, their
claim ha  ̂ got to be conceded. To say
that if the city of Bombay is conceded
to the Maharashtrians, all the mer
chants who are there, whether
Gujaratis or marwaris, would simply
run away from there because it is
controlled by another language group,
is all wrong. I am strongly of the
opinion that the Bombay city must
go to the Maharashtra State.

I feel also there is no reason why
the Punjabi suba could not be granted.

Shri N. R. Mimiswamy (Wandi- 
wash): The hon. Member has left
Travancore-Cochin and come to Pun
jab now.

Shri N. Sreekantan Nair: Today, the
discussion is general also.

Shri Punnoose: He has migrated
now.

Shri N. Sreekantan Nair: When 1
was in Amritsar, I was put up with
a Congress corporator of that State.
He was a protagonist of the Maha
Punjab movement. But at home I 
heard him speak in Punjabi. I asked
him, what the significance of that was.
He said, *'We speak in Punjabi at home,
and we say we want a Hindi State, be
cause these Sikhs have to be kept out.”
I say that this sort of an approach is 
wrong. Jle speaks in Punjabi at home
to his wife and children, and he wants
a Hindi-speaking State. This is cer
tainly ^rong.

Shri A. |l. Thomas (Ernakiilam):
You have got a diary of all these
things?

Shri N. Sreekantan Nair: I say 1
have seen i<t myself at Amritsar. If
my hon. friend Shri A. M. Thomas
cannot believe it, he need not believe
it.

As a matter of fact, a redistribution
on the basis of the principles which
have been adopted in the Soviet Union
would have saved us from these com
plicated issues of not only Punjab and
Bombay but also of Kerala.

As has been pointed out already^
Kerala is a very small State. The
southern taluks have from time im
memorial been within the concept o f
Kerala. I say that from time imme
morial the State of Kerala was con
ceived as extending from Gokarnam Up 
to Cape Commorin or Kanyakumari as
we call it, and having the Western
Ghats as its boundary. In spite of this,
the people of the four southernmost
taluks, or at least a majority of them,
say that they want separation. That
is the point that has been conceded
in the Report. Linguistically, there is
a minority there, and they have a
right to speak their language. I do
not think that that right can be denied
to them. Sentimentally, I shall be very

* happy if the majority of them would
like to remain with the Kerala State.
But if they do not wish to remain with
the Kerala State; then I cannot stop
them; it is not right for us to stop
them either, for we are in a demo
cracy. So, if they want to separate,
we have to bid them good-bye in a
sincere feeling of freindship. There
should be no acrimonious feelings or
feelings of hostility and unfriendli-

I am sorry to say that the represen
tations that were made by Shri
Nesamony were not very friendly. I
would like to point that historically,
this demand for separation is against
them. It was sponsored by Sir C. P.
Ramaswami Iyer, with a view to
defeating the move for responsible
government. Anyhow, whatever might
be the origin, we are prepared to
allow them to go if they want to
go. But I would earnestly solicit
them not to go away from us, if that is
possible.

Now, I come to Aryankavupakuthy
in the Shencotta taluk, which is in the
Travancore-Cochin State as it is to
day. At least till we come to Nanjil
Nad, we have to accept the Western
Ghats as the boundary and Aryan- 
kavu must go to the Kerala Stateu 
When I say this, I know there is the
question of Peermede and Devicolam
also.
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What the Commission have stated
at pages 82 and 83 of their Report re
quires special consideration. In this
connection, I would like to draw your
attention to what the Chief Minister
of that State has said about this matter
in the State Legislaive Assembly.
That is an area which has been a pre
dominantly Tamil area according to
some Tamil claimants. But the popu
lation there consists of two sections.
One section consists of the tillers of
the soil, the people who have gone
and settled there. The majority of that
section consists of Malayalees. They
live there amicably and happily with
their friends, the Tamil settlers, and
they have been fighting there their
common enemies, the wild elephants
and malaria. So, they have got com
plete unanimity of outlook and com
plete agreement on many matters. So
far as the Tamil workers are concern
ed, the system of vazhikasu is still pre
vailing there, and it is paid to the
workers who come from the Tamil
districts of Madras State. I would like
to point out that if these workers
have any special interest in that area, • 
that interest will not be prejudiced at
all, because Kerala is going to be the
first Left State in India, and they are 
going to live with us and struggle with 
us for the establishment * of a new
order of society where they will be the
rulers

Shri Nand Lai Sharma (Sikar): Left
State?

Shri N. SreekanUn Nair: Yes, Left
governed State.

Shrimati Sucheta KHpalani: He
means Leftist State.
3 P.M.

Shri N, Sreekantan Nalr: I strongly
refute the contention of Shri Nesa- 
mony that they are being discriminat
ed against. As a matter of fact, what
has happened is that these, labourers,
the Tamil labourers, have been always
preferred by the employers. In spite
of the fact that great unemployment
exists in Travancore-Cochin, Malayali
labourers were not allowed to go
there because they thought that the
Tamil lahour«r« would be backward
496 L.S.D.—3

and better from their point of view.
On the other hand, when they start
ed to fight for their own terms in a 
collective bargaining spirit, some of
the employers attempted to bring in 
outside labourers. It is a fact. They
have attempted to bring in
Muslim labourers from Malabar
who carry what is known as
‘Malampuram kathi*—a sort of
knife—with them. They di^ this to
break the organisation of workers.
The Travancore-Cochin Government is
their own Government; the T.T.N.C.
M.L.A.S are supporting it. Aaone ot
the employers who brought down these
labourers from Malabar has been
elected to the presidency of the villagi
panchayat on the TTNC ticket. This
shows that it is not language that is
important for these employers. It
shows that blood relations are not aa 
important, to them as money. Blood
may be thicker than water; but money
is thicker to them • than both. It is
the class interest of Shri Nesamony
and his followers that has been instru
mental in bringing in rowdy elements
from Malabar. It is a most tragic and
surprising fact that 300 of my collea
gues have been arrested and put into
jail and proceeded against because we
tried to prevent the wrongful intru
sion of this labour from Malabar. Shri
Nesamony is supporting the Govern
ment in proceeding against us and put
ting us in jail. And yet he comes here
and says, ‘We are being prejudicially
treated by the Travancore-Cochin
State*. It is a very wrong statement
As has been pointed out, the best road
in the State is the Trivandrum-
Nagercoil road; the best irrigation
works are there. If it is a credit, we
started total Prohibition there. It is 

♦also a fact that compulsory education
has been started only in those areas.
As a matter of fact, we have given
them all we could. Unfortunately, the
seeds of dissension sown by Shri C. P.
Ramaswamy Iyer against the move
ment for responsible government In 
the State have developed to such pro
portions that now they are wanting to
go away from us. When I say that it
may be conceded, it should not be
understood to mean that the vast
majority of the people are Tamil-
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speaking. They prefer Tamil; that is 
all. I will give you a wonderful 
eKample. The dictator of the TTNC's 
last agitation, Shri Kunjan Nadar, 
MLA, speaks only Malayalam. He 
does not know a word of Tamil. The 
speeches he has made in the Travan- 
core-Cochin Assembly are all in Mala
yalam. He is the dictator of the move
ment for separation. I would only 
refer to page 531 of the Travancore- 
Cochin Legislative Assembly proceed
ings of 1952. I will quote only one 
line. He says:

“Sir, a Nataraja Pillayude motione 
aciukulikkunnu” which means, “I 
support the motion moved by Shri 
Nataraja Plllay’\ He spoke in Mala
yalam. In the whole of his speech, 
there is not even one word of Tamil.

Therefore, the demand for separa
tion is there. If they insist on it, they 
may go. But it will not be because 
they do not understand Malayalam, not 
because they all speak Tamil, but be
cause they have their preference for 
Tamil.

But I want to make one point clear. 
The State of Kerala cannot exist with
out Devikulam and Peeramede; It will 
be a death sentence on the Kerala 
State if it is deprived of these two 
taluks. On this issue, we challenge 
any power. We will challenge any
body, whether it be the Central Gov
ernment or the Madras Government, 
because this is a matter in which our 
very existence is involved. Our senior 
political leader, Shri C. Kesavan, ex
Minister and Congress leader, came 
here the other day and stated that all 
of us are prepared to shed the last drop 
of our blood to retain these two taluks 
with us. If the State of Kerala has to 
live, these two taluks have to be with 
UB.

Shrt R. N. Reddy (Nalgonda): I
welcome the declaration of the Leader 
of the House. He has made an un
equivocal declaration that the logic of 
the disintegration of Hyderabad should 
be the formation of Visal Andhra, the 
merging of Telan^ana with the Andhra 
area to form Visal Andhra. Still

there are certain arguments put forth 
by the protagonists of a separate 
Telangana State. I feel that they 
should not go unanswered.

I would not like to w ^te time on 
introduction and general things, but I 
would go straight to two or three 
arguments that have been put forward 
by our friends. One is the question 
of domination over the backward areai 
of Telangana by the so-called for
ward areas of Andhra. This argu
ment and this propaganda is
being taken to its highest limit. 
It is being propogated as 1 hough 
some Emperor from Andhra
is going to invade Telangana. It is not 
merger of the two people that is being 
talked of in the propaganda. The 
whole problem is being posed and 
efforts are being made to make
people misunderstand that it is
some Andhra Emperor ,who is go
ing to invade Telangana. to ex
ploit them, dominate them and so 
on and so forth. What are the facts? 
Yes, Telangana is certainly backward 
in certain respects. But so are the 
Andhra areas too. Andhra State as a 
whole is not a forward State, nor a 
developed State. There are certain 
areas which are definitely developed, 
but there are certain other areas 
which, I should say, are not only 
backward but more backward than 
Telangana. For example, the Vizag 
district can be put forth as a backward 
district, and also the famine-ridden 
district of Rayalaseema. What would 
be the picture after Visal Andhra is 
formed? Out of about 20 districts of 
which Visal Andhra would be com
posed, only portions of five districts— 
the coastal districts,—would be deve
loped. The entire other area would 
be non-developed areas or backward 
areas. I cannot understand this 
argument that the people from 
those five districts are going to 
dominate the entire backward areas 
of both Andhra and Telangana. I 
cannot understand it at all.

Now, it is posed as though some
thing very evil is going to happen to 
Telangana. That is one argument and 
propaganda to that effect is being
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carried on. Let us look at the way in 
which the propaganda is carried on. 
Goondaism is indulged in, meetings 
are disrupted, people are beaten—all 
these things are going on. Our friends 
might talk very innocently here. But 
this is what is happening in Telangana 
today. When I come to the people’s 
opinion, I will deal with this matter 
in a greater detail.

Another argument that is being put 
forward is the question of viability, 
that Telangana is going to be a 
viable and prosperous State. I am 
not in a position to understand 
this argument also. The same 
leaders—it is not of Shri Heda or Shri 
Ahmad Mohiuddin that I talk of be
cause after all Shri Heda and Shri 
Mohiuddin have not much connection 
with the Telangana movement or its 
people—but those leaders who have 
been leading the movement there for 
a long time—I have also had the
occasion to work along with them—
the same leaders who were pleading 
about the poverty of the Telangana 
people, who were pleading against the 
excess of taxation of the Telangana 
people, it is those leaders that
now come and say that Telan
gana people are more prosper
ous and if Vishalandhra is formed 
Telangana people are going to be ex
ploited. What are the facts? (Inter- 
f^Lption) A wonderful argument is 
given to prove the prosperity of the 
Telangana State and that argusnent is 
that the per capito income of Govern
ment is Rs. 17 there, while the per 
capita income of Government in An
dhra is only Rs. 9 and odd. This is a 
very fine word that has been coined, 

%this per capita income of Government. 
To put it in plain words, it is per 
capita taxation. The fact is that it is 
the centuries of feudal rule in Telan
gana that has taxed these people very 
heavily and today, as Shri Anantha- 
sayanam Ajryangar has put it, the 
finances appear to be much. But, it is 
the diseased body. It ii the feudal 
rule of the Nizam that has put this 
per capita taxation at Rs. 17 That is 
why it appears to be much bloated. 
What are the facts? Our friends do

not say anything about the per capita 
income.

The per capita income of Andhra as 
compared to Telangana is very high. 
According lo the figures that were 
given in the Legislative Assembly in 
Hyderabad, the per capita income in 
Andhra is about Rs. 525 while the per 
capita income in Telangana is about 
Rs. 250. It is more than double in 
Andhra.

Shri Heda (Nizamabad): It is Rs. 350 
and Rs. 289.

\

Shri R. N. Reddy: I am referring to 
the figures of Shri Ramakrishna Rao’« 
speech.

Shri Heda: He referred to the total 
national income.

Shri R. N. Eeddy: I tell you accord
ing to facts. Shri Heda does not know 
facts, about Telangana. Ah acre of 
wet land in Telangana costs about 
Rs. 250 to Rs. 1,000 and an acre of wet 
land in Guntur and Kistna districts 
costs from Rs. 5,000 to Rs. 10,000—if 
more figures are required by Shri 
Heda, I will supply him. An acre of 
dry land in Telangana costs from 
about Rs. 50 to Rs. 100 while an acre 
of dry land in Andhra costs between 
Rs. 1,000 and Rs. 1,500. These are the 
figures and Andhra is more prosperouf 
than Telangana. Now, it is said that 
Telangana is going to be a prosperouf 
State and a viable State. But, viability 
is a thing that should not be stretched 
too far. After all, what is viability? 
If I have a mere hundred rupees of 
income I can adjust myself in that. 
Even a beggar can be viable. It ia 
a question of the future^flevelopment 
of Telangana as a separate State. It 

^may be that some of the Ministers who 
are now in the Hyderabad State may 
loose by this merger. But, I aoi 
sure and the Telangana people alit 
know it that by the merger of Telan« 
gana with Andhra, it is the Telangana 
people that are going to gain and not 
the Andhra people who, it is said, are 
going to exploit us.

I also feel that some of the figures 
given by our friends are cooked up 
figures. There are the reports of 
Government. For example, the memo
randum that has been submitted to
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the SRC by the protagonists of Telan- 
gana' contains certain figures which
are really very objectionable. They
take the income of 1951-52 and the
expenditure of 1958-54, (ShH Heda:
question) to prove that there is a sur
plus, because the income of 1951-52
was the highest and the expenditure of
1953-54 was the lowest. It is with
these manipulations with these cook
ing up that they want to show that
Telangana is a viable State.

Another thing is that these gentle
men have not taken into considera
tion the city of Hyderabad. The qity
of Hyderabad is a very big city and it
is one of the most beautifully coxis- 
tructed cities of India. It has colleges,
huge medical institutions and when
Telangana is separated all these insti
tutions go to the part of Telangana. All
these huge medical institutions which
exist in Hyderabad are not going to
be divided. These institutions are go
ing to exist in Hyderabad and it is
Telangana that has to finance them.
Out of 12 or 13 colleges that
exist in the whole of Hyderabad
State today, only 2 colleges go to
Maharashtra and Karnataka and the
other 10 or 11 colleges are ^oing to
remain in Hyderabad city or Telanga
na. Obviously, for a separate Telan
gana State it is going to be a white
elephant which the State will not be
able to maintain. Hyderabad is not an
ordinary city. It is one of the most
beautiful and one of the most expen
sive cities. It is the Nizam’s Govern
ment that has done it so. But, these
huge institutions have to be maintain
ed. For instance, there are so many
Government hospitals; the Osmania
Hospital is a very huge institution.
What is going to be done with this
institution; are you going to close it
down? There are two T.B. sanitoria;
there is a Cancer hospital; all these
things are there.

Shri Heda: The expenditure is
accounted.

Sbn R. N. Keddy: Let me Fay that
you have not divided these things pro
perly. You add the figures that come
from the Centre and say that the in

come of Hyderabad or Telangana la
Rs. 19 crores. Mr. Chenna Reddy, the
protagonist of Telangana State says
that it is Rs. 17 crores and Shri Heda
iays it is Rt. 19 crores. If the pro
blem is not immediately settled, it
will be further increased to Rs. 30
crores or so. These are the methods.

Then there is the question of
Kurnool. Money is being poured
into Kumool for the construction
of the capital. How many crorea
are to be wasted within the
next 5 or 6 years? Probably
Rs. 10 crores are to be spent.
For all this money we can have a
project in the State.: Why waste that
money? Why waste crores of rupees on
Kurnool when we have a ready-made
capital at Hyderabad? Kurnool was
only a town of ^0,000 people and that
has been made into the capital of
Andhra State. Already some 2 or 3
crores of rupees have been spent on
chat and if this question is to be post
poned for 'another 5 or 6 years.........

Mr, Chairman: The hon. Member’s
time is up.

Shri R. N. Reddy: Only tvin minu
tes more, Sir.

Another point that I would like to
take up is the third point, that is the
question about people’s opinion. It
is claimed that 95 per cent, of the
people are for a separate Telangana
State. What are the hard facts? Shri
Heda has referred to a challenge that
I had thrown to Shri Chenna Reddy.
It is not that I have thrown that
challenge to him but it is Shri Chenna
Reddy that had thrown the challenge
after he returned from Rome. He
said: 1 am ready to resign my #
ministerial post and contest *any seat
in Telangana on this issue. Shri
Chenna Reddy must come forward and
act up to the challenge. I am ready
to resign my Parliamentary seat and
I ask Shri Chenna Reddy to keep to
his word. What has happened?

An Hod. Member: But the minister
ship may be more precious to him.

Shri R. N. Reddy: Shri Heda says
that ministership may be more pre
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cious to him. If ministership is more 
precious to him he is not going to get 
his Telangana.

Mr. Chairman: Shri Chenna Reddy 
is not here and it is useless to throw 
a challenge in his absence.

Shri R. N. Reddy: That challenge has 
been thrown and Shri Heda has also 
referred to it.

What are the facts? Out of 165 peo
ple, 105 were for Vishalandhra, about 
25 or so for Telangana and about 10 to 
15 were Neutrals. That is the public 
opinion. If there is any other method 
of ascertaining public opinion which 
Shri Heda wants, we are ready to take 
up the challenge. Any of our com
munist party Member is prepared to 
resign his seat and contest against any 
other person who wants to come for
ward and contest on this issue.

Shri Heda: I suggested so.
Shri R. N. Reddy: I am not talking on 

the basis of the strength of my party 
alone. I am talking for a cause and 
on ;he basis of the United Front Party 
that would be forged for this cause. 
If the problem is solved in this way, 
there will not be much of trouble. I 
am sure the Leader of the House has 
already spoken in favour of it, with
out any mental reservation this time. 
I hope our friends will not create trou
ble any more for separate Telangana 
and fall in line with the leader of the 
house.

Shri Pnnnoose: Let them follow
their leader; then there is no difficulty.
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yC ÎTTr IR?5T
fV̂ IT aft yj|r I  ST ft* I

*H5t ?ft ^  ftnr^
i  I at ?>nTr ^  ^
1TTT ^ I ^?ft t  ^  m{ flt'RT
^ ftr ^
m w ft ^  I *jnr 3ft ?ft»r w

«PT?t|'BkftRVTfniftT»ft 
ftn> ^  ^  *trr
I  ft> *nR *rrr JT^ i»t

srf t  ^  TTs^ fip<t J
ftRT ^  T̂TT *lTOT'ft If <it

VT ^  W  % W
iitsnn ?ft wimr t

# f̂t «irT t  
?r%»ft I *iw w  Hw if ?»T *15̂  ?ftv ?nn 
% fW  <n% f̂’T’T % fPt tff <R»TT



35^3 Motion re; 21 DECKMBER 1955 Report of 35<»4

^  ftr f»T Hiff ?ft
^  ^  *iPHT ft» ?>r 

^nrw% VT vrsRt^Tft
%<»ii %, ^ *IK
Wff 3T 5 HijJHi ti*i»i *T *1^ ?n I 

^  JTT t  ^ I
irra' ^  ?ftT®r % % 5rWt ^
^  9HTCT * 1 ^ ^
m wtftr «r?r ^ » jk  ^
«pt *Trir ^ t t  ^  I
f v  i T ^  « m  ^  5ft f t r r t  

JT? I T  5TT^ *P T  ^  t  fip

snf  ̂^  % tiT*t «jf ^n^ii, ^  ^
CTPT 51^ I

^  I T T  q k 1 1

? t  i?«p 3TP?r %  gft ^
f i ^  I ,  f%  ? r i T  i^ fT^ rsr f ; ,  ^  %  

^  t  ?PT ^  >fm » r 4 ¥ i  ^
%  3WT̂ r ?r^  ?THT ^ T f^ , 5T f t #  %

finr^f5PT r̂ JTT ^
^Tf^, ^ f t #  s n m w ft  s ift r

^  w t T  ^ r f ^  i

ip r  9 fW t v t  # ? r  T T  i i w

V W  f t  f t^  rR^ ^  flft
*TT ̂  ? f k  f , 3 ^  ^  f t #  g p T f

w«(rm-*rrapft
Ir ^  f̂%»rr « fk  f t ^  ^
V T  ^  d^<rn>ft f W t  I W P t  ^  T T
^  Vt Pttjt irt̂ TT f t  ^
% ^ ^  5»qTn
?Wr I 5 « J ^  anif #  ^  iw #  f  af^

T T  ^ ^  ^

^ w #  I ft ^  virt irnqr
^  ^  ftw  51^ ^ q(Hj
^  ^  w n^  r̂ sjirt tm n #

^  I

- xn*T Tt *n #  g, *TT 
iT ^ n ^  ^ wnr? ^

I  f t  jfwrf ^  ^  ^  f i i w  I
<irT fir  JT5 * n v ?  i f t  j t  h ik T t  <31Vi 
^  (̂spTT *ik  ^miRT =sn^ f  f t  îtFwt
3 f t # » T 9 ^ ^ f 7 ^ | ' ^ « F T # W t  % m [ 
^  I  f t  if? m  ^  n̂«T «THT 
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Bhrlmatl Sncheta Kripalanl (New

Delhi): The Report of the States Re
organisation Commission is such a 
controversial matter that I had
thought I would keep quiet. But I
find that every State that is being
affected by the recommendations of
this Commission is strongly voicing
its opinion about the recommend
ations. I represent Delhi and as a re
presentative of Delhi, if I keep quiet,
1 would be failing in my duty to the
State of Delhi.

Acharya KHrilani (Bhagalpur cum
Pumea): Do we represent here parti
cular States or the whole of India?

Shrimati Sucheta Kripalanl: We
have a dual capacity. We represent
both. The members of the Com
mission were able and impartial men
who worked very hard to produce a 
lair report. If the recomendations had
been accepted intoto and no changesX
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had been made, I too would have kept
quiet. I would have asked the citizens
of Delhi lo accept it in the larger in
terest of the country but I And that
even the Congress has annuounced
that the broad principles of the Report
would be accepted but as far as details
are concerned, they can be changed and
reconsidered. Under the circumstances
I do not see any reason why the fate
of Delhi should not be reconsidered.

One of the objects of the States Re
organisation Commission was to ex
amine objectively and dispassionately
the question of reorganisation of States
in the Indian Union so that the welfare
of the people of each constituent unit
as well as that of the nation as a 
whole may be promoted. I suppose it
means that we have to look to the
seciirity of India, the unity and solida
rity of India as a whole as well as to
pro'ect the right of self-determination
of each unit. Examining from this
point of view we will have to see whe
ther the interest of Delhi has been
safeguarded and whether ihe welfare
of the people of Delhi will be protected
by the recommendations of the SRC.
Î feel that by its recommendation
Delhi’s future is going to be very badly
affected. Delhi is going to lose its
democratic set up. We are going to lose
the status of a State. Our people will
be dis-enfranchised. In the place of the
legislature, we are going to be given
a Corporation and that too with very
limited powers. Therefore, I feel that
Delhi is not being dealt with fairly.^

While recommending the abolition
of Part C States, the Commission has
said that they would be merged with
the neighbouring States. These C 
States, which are going to be merged
with the neighbouring States will fare
better than Delhi in a way because the
citizens of these former C States will
have a right to exercise their franchise
in the local legislatures; they will have
right to elect members and thus ex
press themselves and draw attention
to their problems in the local
legislatures. What is going to
happen to Delhi which was
also a Part C State with very limited
powers? Delhi suffered for the privi
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lege of having the capital of India 
located here to. We are now going to 
be relegater to the status of a Terri
tory; it is not even a State. I would 
jrefer you to page 204 of this Report 
fInterruptions). I feel very disturb- 
^  by the noise here.

On page 204, the list of the re-or
ganised Stales is given. Delhi does not 
feature in the first list; it features 
along with Territories—Delhi, Manipur, 
and Andaman and Nicobar islands.

I would like to draw your attention 
to certain facts. Andaman Nicobar 
islands—there the population is about
30,000. Manipur has a population of 
a little less than six lakhs. Delhi’s 
population is 17.50 lakhs.

An Hon. Member: Now it is twenty 
takhs. .

Shrimati Sncheta KripalanI: Here
it is given as 17*50 lakhs. But it is 
growing every day and it is about 
twenty lakhs now. You know Anda
man started* as a penal settlement. I 
am pained to see that Delhi after so 
many years should have the pri
vilege of being treated in the 
same manner as the Andaman and 
Nicobar Island 1 Even in the 
Small State of Manipur which 
is stituated at the extreme end of 
our country the people have been 
agitating for democratic Government. 
Satyagraha was going on for months 
together, and I myself had an occa
sion to speak from the floor of this 
House demanding that democratic set
up should be established in Manipur 
and that the people of Manipur should 
have the right of self-determination.
At that time I never thought, I never 
imagined that only a few months after 
I will have to come before you and 
plead for Delhi. I thought Delhi 
had a much higher status and I never ' 
could imagine that Delhi was going 
to the relegated to this kind of 
position by the recommendation of 
the S.R.C.

Then, with regard to the question of 
the administration of Delhi they say 
that- Delhi will be administered as 
under sections 94 and 95 of the Gov
ernment of India Act of 1935. I 
would like to draw your atten

tion to section 96 of the Gov
ernment of India Act, 1935. 
Under this section the President was 
given certain regulation making powers, 
liegulation making powers for which 
State? For the Andamans, islands, for 
a little place which started its life 
as a penal settlement. In respect of 
that State only such powers were given 
to the President under the Government 
of India Act 1935.' The same powers 
are now being given to ihe President 
in respect of Delhi. Delhi is thus be
ing relegated to the position of the 
penal settlement. I say .it is an insult 
to the ci Jzens of Delhi. Delhi has old 
political traditions, Delhi has a very 
proud place in the history of India and 
today they have thought it fit to re
legate Delhi to this inferior status.

Then, one of the arguments that the 
members of the Commission have put 
forward for abolishing Part C Stales 
is that—I am now quoting the Report; 
on^page 75 it says:

“Political institutions and poli
tical consciousness have been of
recent origin in most of the
States/*
Hence it is lacking in leadership and 

ability to shoulder the responsibility 
of self government. Therefore, they 
say that States should be abolished. 
Now, I ask you in all fairness: does it 
apply to Delhi? Has political con
sciousness and political institution come 
to Delhi recently? Delhi has been the 
capital from ancient times. It has an 
enduring political tradition. Then, In 
recent years during the freedom strug
gle, what part has Delhi played? It 
has played a very glorious and brave 
part in the freedom struggle. Even 
today if you go and visit the cells 

 ̂ of Red Fort you will find eloquent 
testimony of the sacrifice of our 
young men. I remember, the reportj 
we recovered in 19|I2 of the tortures 
inflicted on our yotmg men in the 
cells of the Red Fort.

Then, as for leadership I am sur
prised that now some people are think
ing it fit to say that Delhi is .lacking 
in leadership. Delhi provided leader
ship to the whole of India. Is it neces
sary to repeat the names .of the
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leaders of Delhi. Hakim Ajmal
Khan, Dr. Ansari. Shri Asaf All,
Shri Mohammed Ali. Shri Shaukat
Ali, Deshbandhu Gupta were all
leaders produced by Delhi. Then
among women leaders we had
Satyawati, Aruna Asaf Ali and 
many others. Today we are told that
Delhi is lacking in talent and leader
ship. It is indeed very surprising.
The ruling party in Delhi today may
be lacking in leadership and talent
but if the ruling party in Delhi today
is lacking in leadership and talent
that is not our fault. I know that
Delhi Administration has not
made a very good • record.
Its record has been very disappointing.
Delhi administration had been rent
with factions and fights but that too
is not the unique of the Delhi adminis
tration. The same things are seen in
other Congress administrations but it
was not thought fit to deprive them of
a democratic set-up and bring them
under the administration of the
Centre. In all fairness I would also
say that the Delhi Congress leaders
who were responsible for the
administration of Delhi suffered from
certain handicaps. As Delhi was
given very limited powers it suffered
from the handicaps of having too
many conflicting authorities.

Therf again, supposing that the
Congress High Command today think
that in Delhi Congress leadership is 
lacking; whose fault is it? It is not
our fault and for their faults, for
their fights, for their inefficiencies the
whole of Delhi is being penalised; the
Delhi people are being disfranchised
I would say that the Delhi Congress is
lacking in leadership today the All
India Congress leaders should be care
ful in selecting people next time. I 
would like to advise the All
India Congress leaders that next
time for the elections when
they are selecting candidates they
should not select candidateF for
caste and other considerations. Do
not s e l^  a Jat because he would col
lect all the Jat votes. Do not select
M Banla because he would get all the
Bania vptes. Select such people who

have got administrative ability and
who can in future deliver the goods.
If that is done, sufficient talent and
sufficient leadership will be found in
Delhi.

Delhi, had to struggle very hard to
get a democratic form of Govern
ment. I remember those days in 1951 
when the Government of India Part
C States Bill was being dis
cussed here Deshbandhu Gupta
fought very hard. If you refer
to the report you will see that for
hours together he spoke eloquently
pleading that Delhi should get a demo
cratic form of Government. He spoke
of its history and tradition. I had an 
intention of quoting from his speech
but I know that very little time has
been given to me and so I would not
do so. He said in his speech that in
1928 the struggle started and subse
quently a Committee was appointed.
Then again in 1930-1932 at the
Round Table Conference the claim
was set forth. He says, that even
Uie father of the Nation blessed the
idea that Delhi should become an
autonomous State. Lastly, in 1947 
when the Pattabhi Committee was
appointed, the Pattabhi Committee
gave a unanimous report that Delhi
should get a democratic set-up. This
is what they say—I would just like
to quote a few words:

“We are fully alive to the cir
cumstances which led to the for
mation of Delhi Province in 1912.
We also recognise the special im
portance of Delhi as the capital
of the Federation. We are of the
opinion that the people of the pro
vince which contains the metro
polis of India should not be dep
rived of the right of self-determina
tion enjoyed by the rest of their
countrymen living in the smallest
of villages.**
The right that you have given to the

smallest of villages you are deriying
to Delhi. I, therefore, stand to pro
test against it.

Then, repeatedly the Congress by
their manifestos and resolutions have
asserted this adherence fx> the prin-
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wiUcipie of aell-determination. I 
just quote a few words from a resolu
tion of 1938. Here they say: *

“The Congress is not opposed to 
the idea of Federation; but a real 
federation must even apart from 
the question of responsibility, con
sist of free units enjoying more 
or less the same measure of free
dom and civil liberty and re
presented by the democratic pro
cess of election.*’
Are you not denying that to Delhi 

today? What has happened? Why is 
it that the gear is being reversed and 
Delhi is being relegated to the consti
tutional status of a penal settlement? 
The reason is being given is that as 
Delhi is capital of the India Federation 
the Central Grovemment should have 
certain control over it. I can under
stand certain safeguards being im
posed so that the Central Govern
ment may have a little mor« 
on the administration of Delhi. 
But, why deny the constitutional 
set-up? Why take away the legis
lature? Why take away the Self 
Government? In defence of this stand, 
the examples of Washington and Can
berra have been quoted. Washington 
^ d  Canberra are quite different from 
Delhi. They came into existence as 
Government capitals, as governmental 
colonies. Delhi did not come into exis
tence because we made it the capital 
of the Indian federation. It has an 
old history, it has an old tradition, it 
has its own place in the industry and 
trade of this country. It is one of the 
distributing trade centres of India. It 
has a life of its own.

Then take the question of population. 
We have about 20 lakhs of people ill 
Delhi. Out of them how many are In
timately and closely connected with 
the Government? I know it better 
than most of you because I happen to 
represent New Delhi. I know that in 
my constituency there are 43,000 Gov
ernment employees; at the most you 
can say that there are 50,000 govern
ment servants. Let us take the diplo
matic corps and other people and say 
that altogether there are 55,000 people 
who are intimately concerned with the

Government. T h ^ e s t  are ordinary 
normal citizens carrying on their- 
ordinary normal avocations. You are 
denying these people of their right to 
have a hand in the administration, to 
have the right of self-government. For 
what reason?

Then, in the recent .years because 
of the partition very many people from 
West Pakistan have come to Delhi. 
Who are the people who have come to 
Delhi? What is the type of people 
who have come to Delhi? The highest 
legal leaders have come to Delhi, the 
topmost-medical people have come to 
Delhi, top ranking educationalists have 
come to Delhi. The cream of West 
Pakistan is here today. It is to these 
people, to these intellectuals and 
other people that you want to deny 
the right of having a hand in the 
administration? i say with all the 
emphasis I can command that the 
administrative and legislative prob* 
lems of Delhi regarding trade, 
industry, labour, rehabilitation and 
taxation cannot be solved by a Cor
poration. A Corporation can only 
deal with civic matters.

Then, you know more than I, how 
much time this Parliament can devote 
to Delhi affairs. You know for the 
last three days I have been trjring to 
speak but it was thought that as I am 
representing Delhi which is a small 
area about which there is nothing 
much to speak I must not be given 
time. Shall we get the time to pass the 
enactments that Delhi needs? Probably 
you do not know that in Delhi near
ly 143 Acts of other States have been 
promulgated. They are the Acts of 
Punjab and Uttar Pradesh which are 
promulgated here. Why? Because 
Delhi did not have a legislature.

 ̂ Many of these laws passed for 
other States and which have 
been promulgated for the Delhi State 
need to be amended,,to suit the require
ments of Delhi. But will thcr Parlia
ment have time for all that work. If 
there is a local legislature, then that 
legislature will be able to cope with 
the legislative needs of the State 
Otherwise, these acts cannot be pass
ed. You are a Member of the Busi
ness Advisory Committee. You know
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what difficulties we have in the Busi*
ness Advisory Committee. How much
time you will be able to give for the
purpose of Delhi affairs, I would like
to Imow. There would be other local
and administrative matters and ques- 
tipns which would need to be raised
on the floor of this House but will
i^arliament have the time? Though
the Delhi Government may not have
functioned so well, the Delhi legisla
ture has done good work to expose so
many things, for example, the scandal
o f ĥe Grain Syndicate, the scandal
-about the police officers, spending
about Rs. 18,000 extra petrol the DTS
contracts scandal etc. They have been
exposed, and by the exposure of these

:scandals, the administration has had
.a chance to improve. Do you think
we shall have the time, this Parlia
ment shall have the time to discuss
such questions of Delhi and for rais
ing such matters* about Delhi?

Mr. Chairman: Please finish soon.
Shrimati Sucheta Kripalani: I plead

tor two minutes more. I am trying to
go as fast as I can. Then, it is said
that C States must be abolished be
cause they are dependent on the Cen
tre, for finance, that they are not
viable, etc. I have here a pamphlet
issued by no less an authority than the
Delhi Congress Committee. It says
that on the democratic set up
in Delhi with a legislature, Minis
try and other things, the total ex
penditure is Rs. 7 lakhs. It works
out to four annas per head per
annum. By spending that ' much
amount, we have a legislature in
Delhi, we have a democratic set-up.
On another page of the same pamph
let, they say that for the last three
years, the Centre has given to Delhi,
for administrative purposes, a sum of
Ks. 26 lakhs. As there is no time, I
do not want to quote what Shri Desh- 
taiidhu Gupta said in August, 1951,
most eloquently. He showed in his
speech that extra expenditure on to
the police administration which was
Hs. 12 lakhs in 1937-38 and which in-
<?reased to Rs. 126 lakhs in 1951 was
due to the capital city. Certain extra
“serurlty arrangements had to be made

in the capital. The normal requirements
of Delhi State could not exceed Rs. 25 
lakhs. Then, if Delhi gets its proper
share from income-tax, excise, etc. I
am sure it can be a viable unit and
that Delhi can manage its own ex
penses quite well. For all these
reasons, I do not see that there is pro
per ground for abolishing the demo
cratic set-up of Delhi.

We are told that an advisory com
mittee will do the work of the legis
lature. I have been a member of all
sorts of advisory committees, and I can
frankly say that I hate to function on
such committees. An advisory com
mittee is no substitute for a demo
cratic Government and therefore, I
strongly plead that Delhi should have
a democratic Government. We want
the demand of the Delhi citizens to
be met. The demands of the Delhi
citizens are that the boundary of the
Delhi State should be increased with
in a radius of 20 to 25 miles. Places
like Faridabad, Gurgaon, etc. should
be incorporated in Delhi. Let me not
be misunderstood. I am expressing
»the views of the people of these areas
who have passed such a resolution"
and have expressed their desire to
come within Delhi. ^

Mr. Chairman: Then you are dep
riving those new areas of the rights
of franchise. .

Shrimati Sneheta Kripalani: No.
They have expressed- a desire to come
within Delhi. Secondly, for all practi
cal purposes th^y are all in Delhi,
because they are earning their liveli
hood in Delhi. Thousands of people
come here every day and work for
their livelihood. Delhi buses run on
those routes. So, those areas are
really parts of Delhi. Therefore, they
should be incorporated in Delhi.

Then, I refer to the Corporation.
This is also a very serious matter.
Even the Corporation that is proposed
to be given will have very limited
power. The Corporation will not have
control over the statutory bodies like
the Delhi Improvement Trust, Delhi
Water and Sewage Board, the Delhi
Electricity Supply Board, etc. I had an
occasion to speak once before on these
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matters and so I do not want to pro
long the time now. Even if we get a 
Corporation, these bodies are going to 
remain independent and some sort of 
advisory committee will be set up 
under the Corporation too.

Then take New Delhi. It is going 
to be outside the scope of the Cor
poration. Even if you form the Cor
poration, it should have N.v/ Delhi 
as well as all these bodies under it so 
that at least in civic matters, DeUii 
can fimctibn properly. Therefore, with 
all the emphasis at my command, I 
protest against the denial of the rights 
of self-determination to the people of 
Delhi who are advanced, progressive 
because Delhi has an urban popula
tion of 82 per cent of Delhi *

Shri Tulsidas (Mehs|ba West): I
thank you for the opportunity you 
have given me to enable me to speak 
on this Report. There have been so 
many points raised during all these 
days and so many differences have 
been made out between one State and 
another, that I need not repeat any of 
them. Today, in the morning, the 
Prime Minister told us that the Mem
ber of Parliament is not only a Mem
ber of this House but also of the whole 
of India. I would like to remind the 
House here of what an eminent poli
tician—Edmund Burke—said in the 
18th century. He said that the legis
lators belong to the entire country and 
represent the entire mass of people, 
no matter to what State or province 
they belong, no matter to any area or 
constituency they represent. He said 
that it is the legislators* great and 
honoured task to see that whatever 
they say on the floor of the House is 
not said as if it is by a resident of a 
province in a particular area but as 
citizens of the entire country first and 
last. So, I do not wish to dwell on 
those aspects.

The point that I would like to make 
is that we, as Members of this House, 
have the right to criticise the Report 

.of the Commission which had been ap
pointed by the Government. We should 
analyse the Report critically and come 
to a conclusion whether we can ap
prove this as a proper document which 
could settle the issues which are at

present facing the country. Let u» 
examine this Report in that light. If 
we examine this Report, we will find 
that it has not got that consistency in. 
the sense that the people would like. 
They have recommended a State which 
will have 76 lakhs of population and 
they have also recommended a State 
which will have about six crores o f 
population, that is, a population which, 
is nearly seven times that of the 
smallest State. They have also sug
gested certain transfers of areas. We 
And that the ratio of disparity will be 
1 11 between the smallest State of 
Kerala which has an area of about 
15,000 sq. miles and the largest State 
of Madhya Pradesh which has an area 
of 171,000 sq. miles. You will observe 
from that that, no matter what the 
Commission or any Commission for 
that matter may do towards the divi
sion of India, it is not possible to make 
divisions in a consistent manner, be
cause one has to take into considera
tion not only the question of langu
age but also the question of history, 
economics and so on. In coming to< 
that conclusion, the Commission has 
given, in my opinion, a Report which 
cannot be considered as a logical or a 
perfect Report, but a Report which is 
a fair compromise between all difHcult 
issues and which has balanced all the 
factors in the best way possible. I am 
not going to say, however, that we 
should not criticise the Report. There 
are minor points here or there and we 
shall certainly find out what are those 
points and how to decide them, and 
they naturally pertain to particular 
areas which, if not decided, would give 
rise to unnecessary controversies. I 
do not wish to go into the question o f 
the different States because I am

♦ afraid I am not competent enough to 
give my opinions with regard to the 
recommendations on the different 
States. But I do want to bring one 
point to the notice of the House. Our 
neighbouring country—Pakistan— îs
now trying to make one united unit 
on the western side, besides the united 
unit on the eastern «ide. But we in this 
country are trying to create more and 
more units. The Commission has re
commended a lesser number of units,* 
but still, we do not think in terms o f
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remaining together. We do not think
o f pooling our resources and even in
tellectual ideas together and living as 
citizens of one country. Unless we do
that, it is not possible for us to think
in terms of the country as a whole.
In ojur country, not only are the lan
guages not common, but even 1b  dress
and food, we are not common. We
have got to be common in some res
pects. Unless at least some common
things are there, how are we to re
main as citizens of one country?
4 P.M.

There are different angles from
which we can look at the SRC Report.
One aspect I would like to point out
iB that the Commission has recom
mended at least two States which will
have a bi-lingual area and which will
mean that people who are linguistical
ly different will be living and work
ing together. I do not think in Pun
jab the language is different; there is
difference only in the script. The
apoken language is the same. With re
gard to Gujarat and Maharashtra also,
in my opinion, there is not much
difference in language. They are
speaking practically the same langu
age, excepting a little bit of difference
here and there, which of course will
be found everywhere. But the import
ant fact is that the Commission has
placed in my opinion, a feather in the
cap of the Bombay people. They have
said that Bombay is the* only State in
which people can live together, though
it is bi-lingual. It is only that point
o f view which the people of Bombay
should not run away from. The Com
mission has realised that this is the
only State where different language
groups can remain together. For
years together they have lived there
happily. In fact, I would like the
Bombay State to remain as it is

The people in Bombay
State have lived as one family
and it is but proper to allow the State
to continue as it is today. I do not
jnind if different linguistic groups now
living m Bombay bring as much area
as possible from their own language
speaking areas and add it to Bombay.
Let it become as big as possible,. But

why should we interfere with a State
which has proved to be one of the
happy families living together and has
made such enormous progress? The
Commission also has considered that
it has been the most progressive and
efficient State. So, I am suggesting
that Bombay State should remain as
it is today.

Shri V. G. Deshpande (Guna): With
out

Shri Tulsidas: I do not wish to be
interrupted; my friend, Mr. Desh
pande, has had his own say. I said, I
don’t mind the different linguistic
groups in Bombay bringing in as much
area as possible from their own
States. The point has been made
that people oABombay State living in
different linguistic areas have differ
ent approaches to this problem. Parti
cularly, my friends from Maharash
tra have said that they have been
suffering all these years. I do not
understand this. I cannot understand
suffering poming from only one side.
I would like to invite my friends from
Maharashtra to come to my consti
tuency and see whether there is one
road to speak of and whether there
is any irrigation to mention.

Shri 6. S. More (Sholapur): What
about bank accounts?

Shri Tulsidas: I would come to that
point. My friend Mr. More is .always
enamoured of bank accounts; but, I
am afraid he has not got the capacity
to keep bank accounts. We cannot
help it. That apart, I am not com
plaining that my constituency has
got no roads or no irrigation. I only
request my friends to come to niy
constituency and see things. There is
lack of even drinking water in vil
lages, because there is no river. We
have got one river, Banas river, but
it has its source in Abu taluk, which
also the neighbouring State wants to
take away. Look at the plight of
Gujarat. Rajasthan is a huge State in
my opinion and this little Abu taluk- 
has nothing' by way of any asset. The
only point is its economy and it is
most vital for North Gujarat. Even
that is now being taken away. Again,
I am not complaining, if Raj^than
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wants a little more area, because the
same language is spoken there. But,
If you see it from the point of view of
economy, it is of vital necessity to
Korth Gujarat, whereas it is not of
very much importance to Rajasthan.
I do not understand the logic of the
Commission in giving Abu taluk to
Rajasthan. Even in the reasons given
by them, there is no logic. For ins
tance, Bellary taluk has been given
over to Andhra. The reason is that it
is vitally important to Andhra. Man- 
bhum has been given to Bengal,
though it is not entirely a linguistic
area belonging to Bengal. But still
the Commission have recommended
it because of the economic benefit to
Bengal. But, in the case of Abu, they
have taken a different view. That is
not logic. There is no proper co-or
dination, because even a vital area
like Abu has been handed over to
Rajasthan because of this linguistic
fanaticism. They say even a small
portion of it must not remain out
side. That is the point I wanted to
make.

I will come to the other aspect,
namely, the question of the Bombay
city. I may point out in the very
beginning that I come from Gujarat.
But as a Bombay man, I would prefer
the Bombay city to be the capital of
a very big State. It has its import
ance as the capital of a big State.
Even today it is the nerve-centre of
the entire country. I have no doubt
that the people of the city have got a 
tremendous power of resistance. They
can withstand any difficulty. But,
certainly I can point out as a Bombay
man that if it is given even to Maha
Gujarat or to Maharashtra or to any
yni-lingual province, it will lose all
its importance. Whatever import
ance it has today is due to the fact
that it is cosmopolitan and multi
lingual. Even the Prime Minister
has said today tliat it is the only city
where there are schools for 14 lan
guages. The importance of Bombay
city is not only from that point of
view. Take the employment poten
tial of Bombay city. The employ- • 
ment potential of Bombay city is so

great. Apart from the fact that about
20 per cent of the entire population
belong to the labour or working claw,
nearly 75 per cent, of the population
belong to the low or middle-class,
middle-class or upper middle-class.
There are 5 lakhs of “Uttar Bhara- 
tiyas’*—we understand them like
that—who belong mostly to the
middle-class. We have got 2 lakhs
of South Indians. They are white- 
collared workers. There are also
small middle class merchants. There
are also about 4J lakhs of Gujara
tis. About 80 or 90 per cent of
the Gujaratis are also small traders,
small merchants, who live there, who
work there and they are really the
people who make the Bombay city a 
very cosmopolitan one; not only the
Gujaratis, but all these people. The
question is what will happen to
these people who number more than
a million, small traders,* milkmen,
labourers, all sorts of people, if it
goes to a unilingual State.

Acharya Kripalani: Nothing. You
have to divide your money bags with
the Maharashtrians.

Shri Tolsidas: I have respect for
Acharya Kripalani. I do not want to
pay him back in the same way. Every
time this question of reorganisation
of States and policy questions come
up, it is said, there are rich people,
it is only by reorganisation of States
that we will have a different sort of
society. A socialistic pattern of socie
ty has been accepted by the country.
It will take care of itself. If there are
the richer classes, and if an egali
tarian society is to be formed, the
socialistic pattern of society will take
care of it. Reorganisation of States

\>r language will not take care of
that. It is the pattern of society, it is
the pattern of the State that would
take care of this. Therefore, if my
hon. friend Shri S. S. More is still—I
do not want to use the word jealous__
because he has not the capacity—it if
for him to get into power and form
his society.

Shri S. 8. More; I contest the state
ment that we have not the capacity
to save ourselves from exploitation.
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Shrl Talsidas: It is not a queftion
of exploitation. You have to work
hard before you can do that.

I wish to point out one or two other
aspects. Apart from the facts which
I have already explained, there is
another important aspect. Bombay
city is the nerve centre of India. We
have got three oil refineries. We have
a naval dockyard. We have a Port
Trust doing an enormous amount of
work. Whenever any loans are float
ed by the Government of India, 80 
per cent, or at least 65 or 70 per cent*
of the loans are subscribed in Bom
bay. You know very well, every
body knows, that if anywhere any
calamity occurs, the Bombay people
are the first to be approached and it
is only the Bombay people who pay
and not others. That is the cosmo
politan character of Bombay. Whether
it is Maharashtra, whether it is
Bengal, or any other place, a Bombay
man will not get from any other
place, but everybody will get in
Bombay. That is the special case of
Bombay. That should not be dis
turbed because it has got this cosmo
politan attitude, it has this broad
mindedness. It should remain as the
capital of a multilingual State. The
Commission has come to this conclu
sion because it realised its import
ance. It found that, whoever may
claim, Bombay cannot belong to any
body else, it belongs to the whole of
India and therefore, it should remain
the capital of a multi-lingual State.
If, aqcording to the decision of the
Congress Working Committee, the
Bombay State is to be divided into
three units, in my opinion, it would
be a cold-blooded murder of the most
important State. Because of what?
Because—my hon. friend Shri S. S.
More cannot resign—a few politi
cians—it is not the people of Mahik- 
rashtra, it is not the people of Bom
bay—who want to get into power, who
are playing power politics, want this.
It is they who want a s^arate State.
It is not the people of Bombay that
want any separation. I feel people
realise this. The other day. I heard
Shri Gadgil saying that it will be de

cided in the streets of Bombay. I
would like him to fight the issue in
the Bombay city in an election. Let
him stand in Bombay city.

Shrl Bogawat (Ahmednagar
South): The Corporation defeat has
shown that.

Shri Taloidaa: He will be defeated
badly.

Shri S. S. More: Are you prepared
to resign and contest against him?

Shri Tolsidas: Yes. That is right.

Some Hon. Members: Both of you
resign.

Shri Tolsidas: Bombay city is an
important city. Today, what is hap
pening? We have got forces pulling
all over the country. This is a very
important issue. It has not only
affected Bombay or the Bombay State;
it has affected the entire country. If
Bombay is disturbed, the whole coun
try is disturbed to my mind.

Shri Bogawat: Not disturbed at all.

Shri Tulsidas: That will have to be
taken into consideratibn. Bombay
city will have to remain as an entire
ly different category from other
cities. I heard it said the other day
that if this claim is accepted, every
body will make this claim. I want to
know one city in the whole of India
which has got this cosmopolitan
character. In Calcutta, 70 per cent, of
the population is unilingual; in
Madras 70 per cent, imilingual. Let
anybody say that there is any other
city which is as cosmopolitan as
Bombay.

An Hon. Member: Bangalore.
Shri Tulsidas: I do not think it is

an example.

Shri V. G. Deshpande: It is.
Mr. Chairman: Order, order. Tlie

hon. Members may say all these
things in reply and not interfere at
this stage.
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Shri Talsldas: I am prepared to
say this.' I£ Bangalore is considered
vital. I do not grudge Bangalore be
coming the capital. It should not be
the case that because Bombay is to
be treated as a separate category,
everybody should have it.

At the end, I would like to appeal
to all the Members, my hon. friends
on this side and that do not, for
Heaven’s sake, disturb the Bombay
State. The Bombay State is an im
portant State. Bombay city is a part
of it. Let us have, therefore, a bi
lingual State. Let us live as we have
lived all these years. Let us live as
one happy family and thereby create
a better atmosphere. Let us give a 
lesson to the other people. Let us
not fight over any small things. We
can live together and we can tolerate
each other, as we have lived all these
years. I would appeal to them to
consider this aspect and not press for
any separation from any part of the
Boitibay State.

Shri G. H. Deahpande (Nasik Cen
tral): I rise at this late hour in this
debate to express my views on the
S.R.C. recommendations. I come from
a region where the minds of the
people are very much agitated over
these recommendations. The discon
tent against these recommendations in
the region which I have the honour
to represent is going deeper and
deeper every day. I want a very
sympathetic hearing in this House,
for, I want, with the goodwill of all.
to see the day when this problem will
be solved.

[Shrimati Sushama Sen in the Chair.]

Why is it that there is so much dis
content? I am very sorry to see that
there is an amount of misimderstand- 
ing regarding the stand that my
people have taken against the recom
mendations of the S.R.C. It has be
come almost a fashion to talk with an
air of superiority about a bilingua)
497 L.S.D.—4

State. It has almost become a fashion
to run down those who say that the
States should be reorganised on a 
linguistic basis. What was the stand
of those who stood for a linguistic
basis? Did they ever say that langu
age should be the only consideration?
I would like to learn from any hon.
Member who could come forward and
tell me that any responsible public
man in India has ever said that States
should be re-distributed on a linguis
tic basis and language alone should be
the consideration. Nobody has said
that. Nobody also has maintained
that the experience in every multi
lingual State was a good one. What
were the multilingual States, and
what are they today? They are the
States of Madhya Pradesh. Bombay.
Hyderabad and Madras? What is the
conclusion that has been arrived at
by the States Reorganisation Com
mission in regard to these States? I 
cannot be blind to the good features
of the Report of the States Reorgan
isation Commission. Now, what arc
their conclusions? They say that the
experience in these multilingual
States is that the families are not
happy.

If there was some special virtue
with these multilingual States, then
why is it that people from Vidarbha
claimed 50 years before that they
should be separated from the Hindi
speaking people? If there was a 
special virtue attached to a multi
lingual State, then why is it that my
friends from Andhra were agitating
for separation since 1908? Do you
mean to say that these Andhras and
these Vidarbhas were less patriotic
than my friends in Uttar Pradesh?

 ̂ Do you mean that these friends who
raised that cry in public life under
mined the significance of Indian unity
and Indian securit}r? I am not going
to tolerate that. Nobody is going to
tolerate that. Please do not misre
present these friends in that way.

Now. what happened in the Con
gress? I was present at the Nagpur
session of the Congress as a student
And it was then that Mahatma
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Gandhi said, let us have a mass move
ment, that mass movement is impos
sible unless we have the distribution 
of the Congress Provinces on a lin
guistic basis. With him, almost all 
the senior leaders said, whenever we 
shall achieve freedom, we shall see 
that as far as possible language will 
be the base for redistribution of ad
ministrative provinces. Is that not 
correct? If you have doubts, go and 
refer to your Congress resolutions.

The provincial Congress commit
tees were redistributed on a provin
cial basis. My hon. friend the lady 
Member, for whom I have a very 
great respect, just said that Bombay 
had a separate provincial Congress 
committee. My talented colleague, 
Shri S. K. Patil tried to make out a 
case that a man like Mr. N. C. Kelkar 
had conceded a separate provincial 
Congress committee for Bombay. Go 
into the Congress history. Do you 
mean to say that when they were 
thinking of allotting certain regions 
to certain provincial Congress com
mittees, they imagined that the same 
might be the base for administrative 
units? For instance, Nagpur has a 
separate Congress Committee, and 
Vidarbha has another. Is my hon. 
friend Shri S. K. Patil, and is my hon. 
friend the respected lady Member 
going to say that because these two 
provincial Congress committees were 
conceded, Nagpur with four districts 
should have a separate province, or 
that Berar should have a separate pro
vince? They will never say like 
that.

When this problem was before my 
leader Mr. N. C. Kelkar, there were 
other considerations—I was glad to 
see that the late lamented Kelkar 
whom all of us respected has became 
a respectable leader in the eyes of my 
Gujarati friends now, but I wish that 
respect had been there during his 
lifetime—he wrote a number of arti
cles on the jjigniflcance of having a 
Maharashtra State, or a Samyukta 
Maharashtra State with Bombay as 
its capital. I would make a presen
tation of those writings to my hon.

friend Shri C. C. Shah, and I hope he 
will carefully go through them with 
the respect that Shri Kelkar deserves.

Now, what are the findings of this 
Commission? They say that it was 
not a happy thing to have multi
lingual States. And what have they 
recommended? They have supported 
our case. We were run down, we 
were styled as inferior patriots, we 
were styled as provincial people, but 
what is the decision of the Commis
sion ultimately? What have they 
done? They have proposed States 
which are based on language. How 
many States are there? There are in 
a|l 16 States. And how many major 
languages are there according to our 
Constitution? You will find every 
language has a State of its own. When 
I think aoout it, I feel it is like this: —

^  ^  1 ^  ®rr #
That is the feeling that I have. Why 

do you want to single me out for a 
different treatment? You want to 
allot a State to every language. But 
when my turn comes, what do you 
say? The unity and security of India 
will not be undermined, if 15 States 
are carved out on the basis of one 
language for each State, but you say 
that if the Maharashtra State is 
granted then the whole country will 
topple down. This is something 
which I cannot swallow. If you want 
to have that experiment, why have it 
on me? We never started this agita
tion before the achievement of free
dom. We were thinking that when 
freedom came, that was the proper 
time to consider this question of re
distribution. So, we collected our
selves in Bombay and started this 
movement. And if I remember a
right, my hon. friend Shri S. K. Patil 
was the chairman of the reception 
committee, and Shri Shankar Rao Deo 
was the president of the conference 
which propagated this movement 
Later on, my hon. friend has changed. 
He has a right to change. I have no 
quarrel with him on that. But at 
that time, he asserted this with us; 
at least, he was present at that con
ference,—there is no doubt about it—
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and he did not raise any voice of op
position. I remember it perfectly 
well*.

What did we say then? We said 
that whenever there was an oppor
tunity for redistribution of provinces, 
the Marathi-speaking areas which are 
contiguous should be brought to
gether. It was not the idea that any
body who does not speak in Marathi 
in a Marathi province should be 
thrown away somewhere else. We 
were not so ridiculous about it. We 
had enough sense of responsibility 
when we propagated that movement.

Yesterday. I was very much inter
ested to hear my hon. friends from 
Uttar Pradesh. I have no designs 
jpon Uttar Pradesh. Let Uttar Pra
desh be happy. If they are happy in 
that bigger State, I do not want to 
disturb their happiness. But I would 
like to urge my Uttar Pradesh friends 
to consider this: *̂ You say that the 
very idea of separation of your State 
touches you, and it is unbearable for 
you. If I say, friends, we Marathi
speaking people, we are contiguous 
people, during the last two or three or 
four centuries the foreigners kept us 
away, now it is an opportunity for us, 
allow us to come together, allow us 
to remain under one administration, 
that will give a better opportunity for 
the common man for the development 
of his full individuality, that will 
give us an opportunity to offer our 
best services in an organised manner 
not only to Maharashtra but to this 
Mother India, then is there an3rthing 
wrong about it? Is it less patriotic? 
Why deny that to us?”

When I ask for a separate State, 
what am I told by the States 
Reorganisation Commission? I am 
told everybody will have a sepa
rate Sate, but I shall not have 
it. And why shall I not have it? Not 
because they had any soimd proposi
tion to urge, but because before their 
eyes were the capitalists in Bombay; 
so, they said, because of the city of 
Bombay, we shall not have a separate 
State. If Bombay State is progres
sive today, I assure you that after

partition, the Gujarati State and the 
Maharashtra State will be still more 
progressive than the present Bombay 
State. So, do not be under any illu
sions on that score. Today, Bombay 
is progressive not because it is multi
lingual or unilingual or anything of 
that kind,—that has nothing to do 
with it—but because it has a glorious 
past history behind it.

So, what did the Conrniission say? 
They said that the question of Bom
bay is very difficult, otherwise, they 
would have conceded Samyukta
Maharashtra and also Gujarat. So, 
they say that because of the 
dispute over the city of Bombay,
they could not give us a separate  ̂
State. And why were they not pre
pared to give us Bombay? Because 
they say that there are certain in
dividuals who have placed before 
them the view that they have fears, 
they have suspicions, and so on. 
What is all this?

The industries of Bombay are the 
pride of India. We are also very 
proud of them. But who built these 
industries? Do you know that it was 
at the end of the nineteenth century 
or in the beginning of the twentieth 
century that Lal-Bal-Pal, was the
worshipful trinity of the Indian 
masses, they said that we should take 
to swadeshi, and that we should take 
to boycott, and thus created a favoura
ble atnjpsphere for the develop
ment and the inauguration of Indian 
industries? My hon. friend Shri Tul
sidas must remember that.

It is not that only an industrialist 
goes to make an industry. You must 
have a wholesome and sympathetic 

community behind H; you must have 
organised labour, and the responsible 
labour to work out your projects. 
Then alone, an industiy can be built 
up, and not merely by the industria
list only. I have got nothing against 
the industrialists in Bombay. They 
are as good industrialists as elsewhere 
in India or, in the world. I have got 
nothing against them. I say, let them 
have protection, and let them have 
security. I wotild like to ask them to
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sit with our leaders and then put
down in writing what securities they
want, and what protection they want.

What treatment do you want? We
are prepared to grant you that treat
ment.

Shrt S. S. More: They want gov
ernment security.'

Shrl G. H. Deshpande: Why do I
condemn the SRC Report? Why is it
that we detest il? When you are
going to decide the fate of the City
of Bombay, is it only the industria
lists who are concerned with it? The
Maharashtrians are to be ignored. The
SRC Report says that the Gujarat
Pradesh Congress Committee has
agreed to a bi-lingual State. But did
they consult the Maharashtra Pradesh
Congress Committee? Can that be
simply ignored? If the Gujaratis
agree, then don't bother about the
Maharashtrians. They may or they
may not agree. But did they know
that from the very beginning, we.
Maharashtrians, have been opposed
to a multi-lingual or bi-lingual State?
We have always stood for a uni-lin
gual State, and we stand now for a 
uni-lingual State. Our heart is after
a uni-lingual State. We say that we
want a l\laharashtrian State, a Mara
thi-speaking State, with all the conti
guous areas in it/ Why do we claim
Bombay? We claim Bombay because
it is an Integrated part of Maharashtra.
I would request any hon. MAiber to
point out to me any single instance in
the SRC Report wherein an important
integrated part of a uni-lingual State
is carved out and thrown away, and
that State is deprived of it? Is that
done anywhere? Why should it be
done here? I do not claim Bombay
for Maharashtra because it is outside
Maharashtra. It is inside Maharashtra.
Whether the Gujarati friends came
there first or whether the Maharash
trians came there first is a matter for
academicians to discuss. I am not
interested in it, though I have a strong
case in my favour. What is tfee prac- 
titttl TJosltion? Can you change
geography? Geography tannot be
changed. Look at the map and you

will find that Bombay is now »Ur- 
rounded by the Marathi-speaking area.
Such an important tpwn surrounded
by Marathi-speaking area—you can
not take it away from us. I do realise
that Bombay has importance. I do
realise that it has some speciality.
But when my friend, Shri S. K.
Patil, says that it is ‘tax' the city in
India which is important, I cannot
swallow it. How can you say that
Calcutta has got no importance? How
can you say that Madras has got no
importance? You say that language
should not be the dominant factor.
Yet when you come to the City of
Bombay, you say, ‘After all. you are
43 per cent. Had you been 60 i>er 
cent, we would have given you that.
Suddenly, at once, language has be
come a dominant'factor! What is the
situation about language also? Go
through the census figures and you
will find that from 1881 till 1931, the
pure Marathi-speaking people have
formed 50 per cent of the population
plus 4 per cent. Konkani speaking.
What is the position today? Forty- 
three per cent are Marathi-speaking;
there are Konkani-speaking people;
then there are 10 per cent Muslims,
of whom the major part is from
Maharashtra. We were rather not
too much worried about the linguistic
aspect; otherwise, we would have
persuaded them to say at the census
that they come from Maharashtra and
their language is Marathi, because
several Muslims under the influence
of some people have given their
language as Gujarati. We did not go
to that length. We thought we had a 
fair case; so we did not take recourse
to that. Otherwise, we would have
today more than 50 per cent pqpula- 
tion of Bombay Marathi-speaking.

What is the opinion of the popula
tion of Bombay? Somebody said: *Oh, 
you want Bombay. But what about
ithe opinion of Bombay people?’ I
will tell you what is their opinion.
Some reference was made a few
minutes’ ago to the tragic happenings
in Bombay. But do you know that
the Times of India has stated that in

. the demonstrations that took place in
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the streets of Bombay, on the 21st 
'ot November 1955 six'lakhs of people 
participated, and a demonstration of 
that magnitude was never witn^sed 
in recent history in Bombay? I did 
not like that demonstration. 1 detest 
that demonstration. I do not like to 
have any violence. I am second to 
none in my love for Bombay City, 
the capital. But I will not take to 
vi-olent methods. Thereby no people 
will achieve anything, and those who 
indulge in violence will only ruin 
and spoil the cause of Samyukta 
Maharashtra with Bombay. But the 
public opinion cannot be ignored. I 
do not want to associate myself—nor 
dofes any of us want to associate our
selves—with anybody who indulges in 
violence.

What I want to say is that the SRC 
proposals about Bombay, for the rea
sons that I have given are unjust to 
us. Why should we be suspected? 
Why should a different treatment be 
given to us? When you have agreed 
to so many uni-lingual States, why 
not agree to a Marathi-speaking State? 
We do not want the SRC proposals. 
My friend, Shri Tulsidas, had the 
courage to say in this House that that 
is not the public opinion. Has he 
ascertained public opinion? Every 
gram panchayat, every gram Congress 
Committee, every local Congress Com
mittee, every District Congress Com
mittee and the Pradesh Congress 
Committee and every Municipality
and every district local Board have 
condemned, and condemned very 
strongly, this SRC Report. If you 
say tliat this is not real public
opinion. I tell you I am not used to
looking for cheap popularity. But I 
am not used to ignore responsible 
public opinion. If anybody is going 
to say undermine that opinion, that 
will be the imperialist way. The 
Congress will never , take to that
course. 1 am sure about it.

So far as Maharashtra is concerned, 
the SRC proposals are dead and gone.
I do not want to whip that dead 
horse any more. There is no power

on earth which can ask us to take h 
and work it. The Working Com
mittee’s proposals, in general, are an 
improvement over the SRC proposals. 
I would wholeheartedly support the 
stand that they have taken in general. 
To my friend, Shri Heda I will say: 
Please do not for God’s sake, try to 
swim against the current—in the op
posite direction. Please take into con
sideration the rising tide of the time 
spirit. Vishal Andhra is going to 
come. Samyukta Karnataka is going 
to come, my friends from Mysore 
must realise that. I would like to say 
that it will not be a distant future 
before 1 will have S^unyukta Mahara
shtra with Bombay as my capital.

The question of Boinbay has to be 
solved with the goodwUl of all w^th 
the goodwill of the citizens of Bom
bay, with the goodwill of my Guja
rati friends. For that, I want your 
sympathy. Let my -case be under
stood. Find out geography. Simply 
because my people are not 50 per 
cent, can it be denied to me? Take 
the case of Bangalore. Does my 
friend, Shri Tulsidas, know that the 
Kannada-speaking people are outnum
bered by Tamil-speaking people in 
Bangalore, and that the Urdu-speak
ing people outnuniiil)er. the Telugu- 
speaking people in Hyderabad? 
you going to deny Bangalore to Kar
nataka and Hyderabad to Telangana? 
You cannot do that So on, the same 
basis, I cannot say you cannot refuse 
Bombay. It is a reasonable thing. We 
will work for it with faith and deter
mination. We are loyal Congressmen. 
We have spent tjie best part of our 

^ives in the Congress mid our greatest 
ambition is to die as honest Congress

' men. I am second to none in my 
love for the Cox^grets. rl have not 
joined Congress in sunshine. Kow 
the ‘fourth party’ (Muslim league) 
people in Bombay have become all of 
a sudden respectable patriots. They 
are now better patriots than my 
Maharashtrians! They have to be 
a belter sense of imity and security 
of India! Where this was found out 
by the BPCC, I do not know. Tb«f
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were responsible for the partition of
the country. They have become all
of a sudden very respectable. If my
people have behaved badly, at times,
the Muslim Leaguers have also
behaved badly. For many of the
riots, they were responsible. Were
there not riots in Bombay between
Parsis and Muslims? Go through the
history of Bombay. There are un
social elements always. But do not
take advantage of them and do not
run down any community. It is mere
ly an accident.

That is why I say that it is my
considered opinion that after all,
the Working Committee proposals
are, comparatively, better. Hon.
Members know that a letter was
written to the President of the MPCC
by the Congress President. An offer
was made that after five years, if
in an election two-thirds majority of
the Bombay city State, which may
be carved out, arrive at the conclu
sion that they should join Maha
rashtra, then they should join Maha
rashtra. I say, let it be the converse.
1 say, let Maharashtra have Bombay.
Let there be elections. Then if in the
next elections, the people of Bombay
City elect to opt out of Maharashtra
by a two-thirds majority, they may
do so, with the goodwill of all. Let
us work out this suggestion. This may
solve the problem. Let senior Mem
bers come and sit together. Let Shri
Krishna Menon, who has solved a 
number of questions in international
problems, be invited to help us
to work out an agreed for
mula. I want this problem to be
solved with the goodwill of all. I do
not want to take to any line of vio
lence, But I cannot be a party to
anything in which Bombay will not
be included in Maharashtra.

Shri N. F. Nathwanl (Sorath): I
some from the State of Saurashtra.
Having regard to its small size and
other considerations, the people of
Saurashtra wished for its merger in
the adjoining State. This desire of
theirs was fulfilled by the recommen
dation of the SRC that the State of

Saurashtra algng with the State of
Kutch should merge into the State
of Bombay. However, as the propos
ed State of Bombay was ,a bilingual
one, the friends from Maharashtra
opposed it and, at their instance and
request, the Congress Working Com
mittee evolved another formula of
three States.

My friend Shri Deshpande waxed
eloquent and pleaded for the State of
Samyukta Maharashtra. I have
nothing to say against their demand
for a Samyukta Maharashtra. If they
do not want a bilingual State it is
also against our self-respect, the self
respect of Gujaratis to ask for a 
bilingual State. But where I quarrel
with the friends from Maharashtra is
here. Please do not advance any
argument, as was done the other day
by their chief spokesman, Shri Kaka
Saheb Gadgil, that in the present
State of Bombay there has been dis
crimination against Maharashtrians.
If they feel that Samyukta Maharas
htra meets the emotional demand of
their people, that the welfare of their
people will be advanced considerably
by evolving a separate State of Maha
rashtrians, let them have it. But, let
them not try to advance arguments
which have no basis whatsoever.
When they want a separate State let
them not expect too much and let
them not ask for the inclusion of the
city of Bombay.

An Hon. Member: Why not?
Shri N. P. Nathwanl: I am coming

to that. The case for Bombay State
has been ably and exhaustively argued
by both sides in the last week. I do
not want to repeat argimients but I
shall briefly advert to the reasons
which have been advanced for its in
clusion in the State of Maharashtra.
It has been claimed on geographical,
linguistic and cultural grounds. It is
not true to say that the city of Bom
bay is surrounded on all sides by
the Marathi-speaking people. It is
not a pocket; it is not in the interior
of the State of Maharashtra. On three
sides it is surrounded by the sea and
on its north there is a narrow coastal
belt which has been inhabited by
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biJinKual people,—Gujarati speaking
people along with the Marathi-speak
ing people. Please remember that 
geography is not the only ground on 
which any particular area is being 
claimed or could be claimed legitima
tely. If you analyse the argument 
based on geography, you will find that 
it ultimately resolves into one of 
language. Take, for instance, the 
case of Nagpur. Is it geographically 
a part of Maharashtra? In geograj^hy 
what do we consider? It is physical 
terrain, mountains, riv^s, climate and 
soil and so on. I will give you another 
instance, namely of Kutch and Saura- 
shtra. They are divided from the 
mainland of Gujarat but because of 
the affinity of our language with the 
language of Gujarat, it is sought to 
be included in the adjoining State. 
Therefore* we come to the next 
argument based on language and cul
tural affinities.

I wish my friends to remember what 
has been said in this behalf by the 
Dar Commission. I shall read only 
one sentence because it was at that 
stage the unanimous opinion of all the 
persons who appeared before that 
Commission. They say that “All the 
evidence before us is agreed that it 
would not be proper to call any area 
as unilingual unless the majority of 
one language spoken in that area is 
at least 70 per cent and any area 
below that should be considered as a 
bilingual or a multilingual area, as 
the case may be.”

These observations were made not 
only in connection with boundary 
areas but also in connection with 
capital cities like Bombay. There
fore, when we come to the question of • 
language we have to see whether any 
linguistic group claims 70 per cent 
of the population, or not. A reference 
has been made to the other cities of 
Calcutta and Madras. The position 
of Calcutta is different. It has been 
again and again pointed out that 
there is an overwhelming majority of 
Bengalis there. It does not share the 
honour of being a cosmopolitan city to 
the saoie extent as Bombay enjoys.

What was their answer to the ques
tions whether there were schools in 
which 14 different languages iVere
being taught in Calcutta? What
about Madras? As has been pointed 
out by the JVP Report the position 
is different in a marked degree. I 
shall read *out only one sentence from 
that. They say:

“To a large extent wha} we 
have said about Bombay city
applies to Madras city also, but
there is a marked difference. 
Bombay city, because of its size 
and cosmopolitan and industrial 
character can be made into a poli
tical entity. Madras city is 
smaller and is closely linked 
with provincial life and activi- 
ties.»

That is the manner in which the 
case of Bombay differs from the case 
of Madras. I do not want to enter 
into any elaborate discussion on this 
aspect and I go to another aspect.

Up till now Bombay was never 
looked upon by our Maharashtrian 
friends as the main centre of theii 
culture and linguistic activities. The^ 
looked upon Poona as their main 
centre and that was the reason why, 
as recently as 1948, they asked for A 
separate University at Poona, This is 
precisely the reason why even after 
1937 there is a temporary fitting of 
the Government and of the Assembly 
at Poona for two months. If Bombay 
was the centre of their intellectual 
and other activities, where was the 
necessity for asking the Bombay 
Government to shift to Poona? It is 
not for the salubrious climate of 
Poona. (Interruption). Please do not 
argue in that way. In former times, 
the members of the Central Assembly 
used to go to Simla. That was put 
an end to. It is out of regard for the 
irentiments of Maharashtrian people 
that the venue of the Bombay 
Assembly is shifted to Poona for a 
couple of months during the monsoon 
season.

I come to another question, namely,
about assurances. Much has been
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said about the assurances or securities
being given by the Maharashtrians.
But, you have to see the spirit in
which these assurances are being
given. Their chief spokesman, Shri
Kaka Saheb Gadgil said the other day
that to ask lor securities or assurances
is an insult to us. Then he proceed
ed to^say: Who are the persons who
ask for these assurances? Capitalists.
1 am sorry that even my friend Shri
Deshpande, who spoke with much
restraint today said that it was a 
class of capitalists who asked for these
assurances. Please do not say that
it is not 40 persons or 50 persons who
are capitalists or property owners
who ask for not including the city of
Bombay in the State of Maharashtra.
If you ask for their number I may
come to that. There was a meeting
held on the 13th November, it was
called by the .BPCC. At that meeting
the Chief Minister of Bombay was
to speak. Determined violent attem
pts were made to break that meeting
and some of the miscreants indulged
in acts of violence. That meeting was
attended by over 2 lakhs of people.
Do you mean to say that these
people were not there to demand that
Bombay should not be included in the
State of Maharashtra? In spite of the
efforts made to break the large meet
ing, people did not budge an inch
from their places and they sat till the
meeting was over. Still, to dismiss this
demand for not including Bombay in
the State of Maharashtra— b̂y saying
that it is the demand of 50 or 40 per
sons who constitute the Bombay Citi
zens* Committee—is, in my opinion, to
ignore the facts of the case.

Unfortunately, my friend Kaka
Saheb Gadgil said something which
savours of communalism. He refer- 
led rather vaguely to Gujaratis being
sowkars or rich people while Maha^ra- 
shtrians were poor, having nothing,
to lose except their poverty. I regret
the tone of his language and the tenor
of his speech, when trietf to give a
communal touch to the controversy
between the rich and the poor people.
Economic IneQualltiea do not spread

on linguistic basis. In Bombay there
are a few rich industrial and business
magnates like my friend, Shri Tulsi
das Kilachand, but there are lakhs
and lakhs of people who are living in
a very small way. There is the labour
population, which is composite in
character; many of them come from
Saurashtra, Kutch, Gujarat, U.P. and
also from the South. Therefore, do
not try to give a communal touch to
the class differences. The labour
classes, have to protect their inter*
ests against capitalists, whatever their
colour may be. Kaka Saheb tried to
ispeak in a vein which unfortunitely
seemed to me to be savouring of com
munalism. .

Then Kaka Saheb spoke about the
events which took place on the 13th,
18th and 20th in Bombay. Every res
ponsible Maharashtrian leader, except
perhaps a few, has condemned the
happenings of those days. It was a 
determined effort on the part of the
hooligans. I was present at the meet
ing held on the 13th November. Again
on the 18th November, I along with
hundreds of members of the Bombay
Bar, witnessed or could see what was
happening at the Flora Fountain,
which was one of the scenes of the
unfortunate happenings on that day.
I have not got the time to state what
actually happened on that day. There
are amongst vis Members who have
sympathies with all parties in the
country but I did not find any single
Member who did not condemn the
hooligans or who found any fault with
the police. But for the firm and tact
ful handling by the police, the situa
tion would have gone beyond control
on that day. Even Shri Shankar Rao
Deo and several other leaders went
and apologised to the Chief Minister.
Bui here comes Kaka Saheb and says:
Look at the happenings of those days,
some brave patriot people opened
their chests and said *fire*. It is
against this background that we have
to analyse or view the assurances
which are being sought to be given.
After all, what is the value of these
assurances? I shall read out only
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four or five lines from page 216 of the 
S. R. C. Report, which is very rele
vant: .

“Before we conclude, we wish 
to emphasise that no guarantees 
can secure a minority against 
every kind of discriminatory 
policy of a State Government. 
Governmental activity at State 
level affects virtually every sphere 
of a person’s life and a democratic 
Government must reflect the 
moral and political standards of 
the people. Therefore, if the 
dominant group is hostile to the 
minorities, the lot of minorities is 
bound to become unenviable/'

Therefore, such assurances become 
useless and have no value.

There is one aspect to which I should 
like to refer. The life in the city of 
Bombay is cosmopolitan in character. 
Many persons do not realise its exact 
significance. Its importance as an 
economic and industrial city has beeki 
recognised, but when we say that it 
is in the interest of the nation that 
the atmosphere which prevails there 
should be preserved, very few per
sons understand its implication. Bom
bay has evolved a pattern of life or 
attitude which is free from bigotry 
or narrow prejudices or sectarianism 
•rising from creed, class or religion. 
Everybody in Bombay City feels that 
he is at home, and as it has been 
tersely put, it is “All-India in minia
ture*’. Friends ask me, how will the 
position be different? I would ear
nestly tell them that under a linguis
tic administration, with the predomi
nance of linguistic or provincial life 
and cultural activities, this cosmopoli- 
'tan nature is boimd to be affected. I 
give moire importance to this aspect 
and consider the loss of cosmopolitan 
nature in a city like Bombay as more 
serious than the loss in material terms.

I have done; I only wish to add that 
in any solution which may be arrived 
at, due importance or consideration 
will be paid to Bombay’s character 
as a cosmopolitan city.

Shri C. K. Nair (Outer Delhi: First 
of all, I rise to congratulate our Gov
ernment for the appointment of the 
States Reorganisation Commission, be
cause in some quarters it has been 
said that that was an unwise step. 
That is why I want to lay special 
emphasis . on this. The same thing 
happened with regard to our foreign 
policy. When our Prime Minister pro
mulgated that policy, there were great 
criticisms against it, but after four or 
five years, his policy has been justified 
not only in India but in the whole 
world, and it is welcomed as a glorious 
chapter.

I may say that the S.R.C. Report is 
the last link in the consolidation of 
India. It may be said that Mahatma 
Gandhi has given us freedom from 
foreigners, that Sardar Patel has given 
us freedom from the Princes, and now 
Pandit Nehru is going to give us 
freedom from.........

Shri Velayudhan (Quilon cuvi 
Mavelikkara—Reserved—Sch. Castes): 
Freedom from Linguism.

Shri C. K. Nair:.................... igno
rance, poverty and disease. But he 
knows also that all this is possible 
only if the country is completely con
solidated. It is for this purpose that 
the Commission was appointed. And 

*̂ t is said that it was because of the 
agftation in certain provinces. It may 
be so and in a democracy it is always 
done so and it is not got as a gift from 
the Centre. The people must express 
their consciousness and demand their 
rights together with the reasons. 
Therefore it was conceded and this 
was done not a day too late, not a 
day too early; it was done at the most

• appropriate time. That Is the reason 
why I congratulate the Government.

Now I come to thfi Report itself. 
Under the circumstances, this is the 
best that we can think of. No doubt, 
inmiediate reactions were slightly 
parochial. Naturally it is to be, and 
as Panditji himself said, the Report 
about U.P. almost shocked him at *a 
bit at first, but afterwarcte, after fur
ther thinking, he thougliit the Com
mission was quite correct. That Is
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exactly the wisdom of the S.R.C. 
because that is really the collective 
wisdom of our nation. It may be that 
some States or individuals might have 
been perplexed, but ultimately that 
is the only solution that the Commis
sion could give. Therefore, we should 
welcome the Report wholeheartedly. 
We all know that the new States have 
been set up on a linguistic basis. 
There is no use quarrelling over that 
matter because we all know that lan
guages are as old and as ancient as 
our hills and mountains and rivers and 
valleys. Therefore, it is no good fight
ing over that. The languages are there 
and they must be recognised. As a 
democratic .people, if you want to 
develop these languages, they must be 
developed just as all our hills, 
maidans and rivers are developed for 
our economic advancement. We have 
to develop them in the same way if 
we want to develop the entire people. 
The importance of the languages had 
been repeatedly referred to. But 
language alone is not the criterion; 
other things were also considered.

5 P.M.
By and large, we have all agreed 

with the SRC Report that the States 
are to be on a linguistic basis. Two 
questions remain—Bombay and Puifr 
jab. Outside these, all the States have 
been practically settled on a linguistic 
basis. There may be some doubt 
about Visalandhra or Karnataka. 
Karnataka set a very good example 
and I hope Andhras will follow suit 
The small border disputes which 
appear to be very important will be 
settled amicably. Today our Prime 
Minister spoke on that subject. When 
he speaks on international politics, he 
is superb and we doubted sometimes if 
he could make similar speeches on 
national problems. Today it has bi'en 
remarkable and superb. )Ce has siiid 
that minority problems in these border 
ar^as-are more important than any- 
^ ing else and therefore they must be 
amicably settled. I may go a step 
further. We shall be pround of the 
States which have got bilingual areas 
within their territory. It is a privilege.

It must, therefore, be their duty and 
responsibility to look after their 
interests. Therefore. I will never ask 
for a boundary line to be fixed for my 
State alone. We must have a national 
outlook. I will welcome everybody. 
I am not going into these things. Our 
I’rime Minister pointed it out today 
about the advisory bodies. I think it 
is the most wholesome thing. We 
should all welcome it. I hope the idea 
will now develop even before the next 
elections. It will do two good things. 
One will be with regard to inter
state co-operation and co-ordination 
with regard to planning and the other 
thing is that the neglected and back
ward areas will receive special atten
tion, from such advisory bodies. As 
our Rajmata had said, it is a very nice 
idea and 1 am glad that the Prime 
Minister has taken it up and we hope 
it will very soon be realised.

I shall now come to Bombay. Other 
things are almost settled. It is really 
a big problem. On first thoughts there 
should have been a linguistic State. 
The SRC Report went into it.

Mr. Chairman: The hon. Member 
may confine himself to Delhi because 
he does not have much time.

Shri C. K. Nair: Then I come to 
Delhi. I represent Delhi and I must 
speak on Delhi also.

Mr. Chairman: He cannot get more 
than fifteen minutes.

Shri C. K. Nair: With regard to 
Delhi, the problem is absolutely diffe
rent from other States. Delhi has been 
deprived of its political rights and 
they have almost been disfranchised 
as a unit in the Federation. It has 
been abolished; it is no more a Part 
C State; as a Part C State it has been 
abolished. We welcome it. We do 
not shed any tears. But what we ex
pect is a better deal for Delhi just as 
every Part C State was added to a 
Part A State. It means greater ad
vantage and greater freedom for the 
people of those areas. It is not so 
with regard to Delhi. It is always 
compared with Washington. I think 
it is quite wrong. W ashin^n is
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hardly 200 years old while Delhi is at
least 5,000 years old. It has been a 
great historic city from the Pandavas
down to the Moghals, down from the
Pandavas, then the Rajputs, Chauhaos,
then the sturdy robust Pathans and
then the great Moghals and it was the
seat of these royal rulers. Therefore,
to compare Delhi with Washington is
an insult to Delhi.

I can tell you another thing. Two
or three years ago, as soon as autono
mous status was given to Delhi, I had
a talk with the then Ambassador from
America. He said: ‘‘You were always
quoting Washington to keep Delhi
under Central Administration. But
now Washington people have started
an agitation to get autonomy like
Delhi.'’ I wonder why we should only
be followers: why not be leaders.
With regard to Delhi we must give a 
lead. Political possibilities are not
exhausted in books. I feel that we can
really adopt a new pattern and a new
approach to the problems of Delhi. I 
have been told, for instance, that in
Tokyo, which is part of a unitary
system, part of a State which has no
federal system, they have evolved
something which gives a great status to
Tokyo. In the same way, for Delhi
also we can certainly evolve a better
system of democratic administration
as for a metropolitan city. Delhi State
is not a gift of the Constitution. It is 
still in the hands of Parliament to
give the best suitable administrative
si|pt-up for Delhi. If I come to the
details, then I may not have time. I 
can only say that I support every
word of what our sister, Shrimati
Sucheta Kripalani has stated. Al
though she belongs to anether party,
in the heart of hearts she is still a 
Congress woman. Therefore, we al
most think alike. Therefore, I need
not take much time in enumerating
what she has already said.

Our Manipuri friend referred to his
State. Honestly I feel that our border
States should not be suspected or
ignored. On the other hand, they<ure
expected to be more patriotic and
courageous in defending our borders.
Therefore, they should be liberally

treated and given the best possible
democratic set-up. After all, suspect
ing the borders was the imperialistic
idea of the Britishers but we should
not suspect. On the other hand we
should encourage their patriotism and
support them. They should have a set
up in whatever way they feel.

With regard to Delhi, I have to say
one thing. Just as Shrimati Sucheta
Kripalani said, it is left to the mercy
of the Central administration. Central
administration means our Central
Legislature— that is Parliament. You
have seen the interest Parliamentarians
take with regard to Delhi. About 75
80 people spoke and not one of them
cared to think about the future of
Delhi and its people, including our
friend Shri Kamath.

Shri Kamath (Hoshangabad): I
have not yet spoken.

Shri C. K. Nair: None spoke about
Delhi except Shri Punnoose. That was
also in a general way. I am very
grateful to him. But this is exactly
my point. If this is the interest that
Parliament is taking with regard to
Delhi, Delhi should be saved.

One thing more and I finish and
that is about the real set-up. I am not
going into the details of that, it is for
our High Command and our Cabinet
to decide it.

Shri Kamath: And Parliament.

Shri C. K, Nair: Parliament ulti
mately of course, but this is the inte
rest Parliament takes. What I say is 

^that it should be thought of by the
^High Command, by the Cabinet, and

ultimately it will come up for your
approval before the Pai’liament. Then
I am sure you are going to bless ub
with a better constitution than the
Part C States now have, giving full
right to the representatives of the
people to take care of their own affairs.

Shri Tek Chand^ (Ambala-Simla); 
Come to Punjab.

Shri C. VL Nair: About I^Jnjab..
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Mr. Chairman: The hon. Member’s 
time is up. There are a number of
speakers who have to finish their
speeches today. So, I would request
the hon. Member to conclude his
speech.

Shri C. K. Nair: I will finish in a 
minute.

I would only appeal to the Cabinet
to call the true representatives of
Delhi, confer with them and try to
evolve the best possible and suitable
constitution for Delhi, independently
without reference to Washington or
London and other States, satisfying the
wishes of the people.

With regard to Punjab I feel that
Punjab practically has extended up to
Delhi. Even in Delhi out of nearly
15 lakhs of people more than 7 lakhs
are Punjabis. Therefore it is very
difficult to say where to draw the
boundary line and I think they must
be satisfied with the present boundary
that has been given to them by the
SRC.

Shri Shivananjappa (Mandya): I 
rise to oppose the proposals of the
SRC so far as they affect the integrity,
homogeneity and the economic pro
gress of the State.of Mysore.

At the very outset let me submit
that the time is not opportime for
undertaking any large-scale and radi
cal reorganisation of States. Now the
country is just settling itself to the
task of economic development. There
are national priorities of fighting the
problems of poverty and unemploy
ment and any diversion of people’s 
minds from this aspect will result in
serious administrative and financial
dislocations.

I am very glad that that SRC is 
quite alive to these dangers. The
J.V.P. Committee and the  ̂ Dar
Commission were quite alive to
the^c and they advised the post
ponement of the issue of reorganisa
tion until better and happier state of
affairs exist in the country. I submit
that the SRC itself doubts the wisdom
of undertaking reorganisation at this

juncture of national development and
they argue that after the formation
of Andhra since this is an inescapable
evil it must be undertaken speedily
and expediently.

After what we saw in Bombay,
Mysore, Vindhya Pradesh, Bihar and
Punjab I submit that the feelings of
the people are roused and we see in
creasing tensions every day. The
people have failed to appreciate the
rationale of the SRC in the proper
perspective. Hence I submit that is 
the implementation of the recom
mendations of the SRC must be
postponed for another 10 or 15 years.

The SRC has created more problems
than it professes to solve and it has
stirred the emotions of the people.
It has offended the susceptibilities of
the people more than it satisfies.
Therefore, I submit that the implemen
tation of this Report must be post
poned by another 10 or 15 years to
come.

Shri Basappa: It is too late in the
day. The hon. Member has missed
the bus.

Shri Shivananjappa: That is all
right. The House has not yet taken
any decision. .

In about two pages the SRC hiaa 
argued as to what must be the size
of a State. They have mentioned about
the benefits and advantages that
accrue from large States and the
benefits and advantages, that accrue
from small States, but nowhere it is
said as to what must be the optimum
uze of a. State. To cite an instance,
I would say that Mysore, a well
balanced State, is for all practical
purposes a viable State. I do not
icnow why the SRC has compulsorily
proposed it to be merged with other
Kannada-speaking areas when the
other Kannada-speaking areas can be
definitely formed into a separate
State.

•

The SRC having denounced this rule
of *'one language, one State*’ cannot
logically argue (An Hon. Member:
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Question) for one State for all 
Kannada-speaking areas alone. I am 
always confident that the compactness 
of a State is always conducive to pro
gress and prosperity. To illustrate this 
problem I would like you to compare 
the expenditure on social services and 
the expenditure on administrative 
services with the percentage of literacy 
in UP. and Mysore. Then we find 
that largeness of a State is always not 
conducive to progress and prosperity. 
I submit that in a democracy the size 
of a State must be limited to the 
supreme task of keeping every citizen 
of the State in one part informed about 
what is happening in other parts of 
the State.

In my own State of Mysore the peo
ple are greatly perturbed over the pro
posals of the SRC for merging the 
Mysore State with other Kannada* 
speaking areas which are larger in 
size and population. Mysore is a 
composite, compact and cosmopolitan 
State where different linguistic groups 
co-exist peacefully and this happy 
state of affairs is disturbed by the 
application of the fatal logic of lingu- 
ism. As a result of this we see that 
feelings are embittered and people are 
fighting in the State. Also, Mysore 
State is administratively, economically 
and culturally a homogeneous State 
and it is exempted from the operation 
o f article 321 of the Constitution and 
for all practical purposes it is consi-̂  
dered as a Part A State.

The SRC has not advanced any 
reasons for amalgamation of Mysore 
with other Kannada-speaking areas. 
I cannot understand what are the 
benefits that will accrue to Mysore 
by merging this State with other 
Kannada-speaking areas. ‘

Efforts have been made by interest
ed parties to represent that Mysore has 
no objection to its merger with other 
Kannada-speaking areas and the SRC 
has takei> this representation very 
seriously. They argue that the oppo
sition to Mysore’s merger with Karna
taka is only tentative and of very

recent origin and it will vanish by 
the efflux of time.

• Shri B. Y. Reddy (KarimnagJfr): It 
is proved in practice now. Things are 
settled down now.

Shri Basappa: The State Assembly of 
Mysore has passed a resolution 
recently welcoming Karnataka State.

Shri Shivananjappa: Th«» Report says 
that the opposition to Mysore’s merger 
with Karnataka is only tentative and 
of very recent origin. This is far 
from truth. Anti-merger feelings is 
there since a very long time. To quote 
the relevant portion of the 1951 elec
tion manifesto of the Congress, it says:

‘‘As a practical example, th« 
Congress agreed*to the formation 
of the Andhra State, because the 
Andhra Provincial Congress, the

• Tamilnad Congress and the Madras 
Government had agreed to it, but 
withheld the support to the pro
posal for the formation of a 
Karnataka State for want of 
agreement of the great majority of 
the people including the people of 
Mysore State” .

The Dar Commission Report says in 
page 9, paragraph 45:

''But the Mysore State does not 
appear to be yet ready to merge 
itself in Karnataka province”.

For the formation of any State, a 
greater measure of agreement must 
be there among the people concerned. 
This sentiment is voiced both in the Dar 
Commision Report, the JVP Com- * 
mittee Report and the Indian Statutory 
dbmmission*s Report. At page 2 of the 
Dar Commission Report, it is said:

*'A large measure of agreement 
within its borders and amongst the 
people speaking the same language 
in regard to its formation, care 
being taken that the new province 
should not be forced by a majority 
upon a substantial minority of 
people speaking the same Iad- 
guage.”
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The Indian Statutory Commission

endorses the same sentiment. I beg
to submit that this large measure of
agreement is lacking in the case of
Karnataka and it is simply thrust up
on the people of Mysore. There are no
particular affinities between the State
of Mysore and other Kannada-speaking
areas, either culturally, administra
tively or economically. Mysore has
built up her own traditions, institu»-
tion, and decencies of life at a great
cost. We find better cultural and social
homogeneity more with Madras than
with other Kannada areas.

Regarding social composition, there
has been a balancing of social forces
in Mysore and this balance and har
mony will be disturbed by the intro
duction of new social forces on a mass
scale. The position of linguistic
minorities will be deplorable in the
proposed Karnataka State. They will
be reduced to the position of negligible
entities leading to their insecurity and
continued dependence. To quote
figures, if we look at the statistics of
Mysore with reference to 1955, we find
that including the people of Bellary,
ther^ are 06,67,872 Kannada-speaking
people in Mysore. There are 17,51,173 
Telugus, six lakhs of Muslims, speak
ing Urdu and seven lakhs of Tamilians
Ih Mysore. Thus in Mysore, the ratio
of Kannada speaking population to
non-Kemnada-speaking population is
2:1. In the proposed JCamataka State,
the ratio will be 7:1. Then, I submit
that the larger the size of the State,
the smaller the practical political
importance of the minorities and the
poorer are the chances of securing
their interests.

I next deal with the administrative
and financial implications of the pro
posed Karnataka State. The proposed
Karnataka State will result in serious
administrative and financial disloca
tion. The financial deficits of the pro
posed State for meeting ordinary ad
ministrative expenditure and for
bringing up social services in . the non-
Mysore Karnataka areas to the exist
ing Mysore levels and for enhancing
the Mysore pay*scales to those of

others will amount to several crores.
The new State will be crushed finan
cially. The public debt portion itself
will amount to several crores, let alone
the working of major projects. No
improvement of the existing facilities
in the Mysore State can be thought of
in the proposed Karnataka State.

Lastly, I deal with the institution of
Rajpramukhs. The continuance of the
institution of Rajpramukh is not in
compatible with the conception of the
socialist pattern of society. The insti
tution of Rajpramukh as well as most
of the present States of India were
created by our Constitution in 1951.
The Rajpramukhs are appointed by
the President. I cannot understand
why they should be abolished within
a span of four years. The Rajpra
mukh of Mysore is an institution which
is dear to the heart of every Mysorean.
They have built up healthy democra
tic traditions and have been highly
responsive to the aspirations of the
people. The SRC proposal to do away
with this institution is a violation of
the solemn undertakings given by the
Government of India that the ruler of
Mysore would be left untouched.

Mysore has far advanced in educa
tion and economic development than
the other areas proposed for amalga
mation. The present and past genera
tions of Mysoreans have toiled and
sacrificed much and bore unusual
burdens of taxation for the benefits of
posterity. It is imjust and unfair to
suggest that they must part with what
is theirs by right in favour of those
who have no contribution to make to
the common pool. The resources ol
the other Kannada-speaking areas
whatever may be their potential value,
are largely undeveloped and cannot
be taken into account. Judged from
all these viewpoints, Mysore has a 
right to effective existence as a dis
tinct entity. The best solution would
be, the formation of a Karnataka
State with the kannada areas lying to
the north of Mysore, and secondly,
the continuance of Mysore State with
the areas of South Kanara, Coorg and
Kollegal taluk. These two States will
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be almost equal in area, population 
and resources.

Edmund Burke, in his famous conci
liation speech on America said:

“A true statesman is one who 
has a disposition to preserve with 
an ability to improve” .

What is shown in regard to Mysore 
by the SRC is a disposition to change 
where there is no need for improve
ment. •

Shri Altekar (North Satara): I have 
listened with rapt attention to the very 
broad, liberal and philosophic outlook 
presented to this House by the hon. 
Prime Minister. I too would like to 
cherish such an ideal, but the people 
outside were entertaining hopes of a 
linguistic State mainly on account of 
the formation of Andhra and recently 
also because of the appointment of 
this Commission. The Commission's 
Report does not only not contain sug
gestions for new multilingual or 
bilingual States but contains, on the 
contrary, suggestions that even those 
multilingual and bilingual States that 
existed before be disintegrated to form 
linguistic States. Under such circum
stances, it is very difficult to persuade 
the people of Maharashtra, against the 
whole atmosphere and the trend of 
events, to accept a composite State.

Another point which the hon. Prime 
Minister dwelt upon was about the 
border areas. He suggested that there 
should be equal rights and opportuni
ties in these areas. I too would like 
that, but even the SRC Report says 
that some States have not been keen 
regarding this particular aspect and 
have tried to move In a contrary direc
tion. Suggestions have been made by 
the SRC in chapter I of Part IV that 
there should be certain rights to 
those people. But to what extent do 
they go? They say that the minori
ties in a State should get instruc
tions in the mother-tongue but only

up to the third form. Thereafter they 
will be switched over to the regional 
language. That is, for the purpose of 
secondary and college education, they 
will have to learn through the 
medium of the regional language. In 
our times, we were learning English 
in order to take instructions in the 
various sciences through the medium 
of English. We found what great 
difficulty it was and what a handicap 
it was. The same handicap will have 
to be experienced by the people who 
are thrown into a different state. 
For people speaking a particular 
language are in a majority in their 
own tract; but. when thev are 
thrown into big tracts of different 
language the majority becomes a 
minority in those areas. Take, for 
instance, the three compact Marathi
speaking taluks of Karwar, Supa and 
Holyal in the North Kanara District. 
They lie in a Marathi-speaking area 
where the Marathi speaking people are 
in a majority. If they are thrown into 
Karnataka, thev become a minority. 
For secondary and collegiate educa
tion, they will have to learn m 
language which is not theirs. That 
handicap and grievance remain for 
them. Is there anything suggested for 
the sake of these people and for the 
higher education of these people in 
their mother-tongue? There is no 
proposal. SRC definitely say that their 
secondary education will be in the 
regional language. That is the handi
cap. Therefore, we shall have to 
tackle this problem not haphazardly 
but rather from a fundamental basis.
I would like to suggest that the areas 
where the people themselves form a 
majority of a particular language 
should be put in that language region 
of the State where their language is 

'tlie  language of a majority, and pro
vision should be made accordingly. In 
that case, the people concerned would 
not have a handicap. * The difficulty 
that is felt‘ is one of administration. 
The SRC Report says at page 28—para
graph 103—that if such a thing is done, 
it would be setting aside the whole 
work of the Delimitation Commission 
and its labours. Because it would 
create administrative difficulties,—
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which can be rectified in a lew years

out all these people who them
selves are in a majority in their areas
permanently into a ^minority by
throwing them in a big group of
different language is a great hardship
which we will be causing. We should,
therefore, relieve such people from
such a difficult condition. My honour
able friend Shri C. D. Pande was
saying, “Why should we fight for this
taluk or that taluk?” I do not want
this problem to be looked at from
that point of view at all. I approach
the question from the point of view of
the convenience of the people. This
problem should be tackled on a 
fundamental basis and the p^ple
who are speaking a particular
language should be kept as a separate
group. If more time is required for
that, the next election may be held
under the same constituencies for
the time being. The question can be
kept open and it can be settled by a 
boundary commission in such a way
♦hat the people will have no griev
ances or handicaps. That is my
humble suggestion. Do not look at it 
from the purely administrative point
of view. Administration is for the
people; the people are not for the
administration. Their rights and as
pirations will have to be taken into
consideration and the problem shouW
be approached from that point of
view. I would like to urge that it was
only by accident that certain areas
were put in other taluks. Take, for
instance, Nipani, the jagir of
Sarlashkar, ^ e  Lieutenant Com
mander of the Peshwas. When he died
issueless in 1848, it was annexed to
Chikodi, because there was then no
British Maharashtra territory to which
it could be annexed. The adjoining
Marathi-speaking territories to the
west and north were in possession of
the Maratha princes of Kolhapur,
Kurundvfad, Miraj & Sangli. But this
should not be regarded as their fault.
It was only an accident. I do not want
to go into the question of the percen
tages in the various taluks but I
would like to point out that it was
declared by a resolution of the Bom

bay Government in 1950, that Karwar,
Supa and Halyal taluks formed one
compact Marathi-speaking area in
Kanara District in the Belgaum dis
trict, Khanapur, Belgaum, Nipani and
Changad form one compact,
Maharashtrian territory. Speaking for
myself, I would like that the Kannada- 
speaking villages on the border should 
go to that State. As I said before, this
problem should be tackled on a 
scientific basis once and for all. If
there is no time to do it now, keep it 
open and let it be decided after the
elections are over. That is my humble
submission.

I would now come to the larger
question of the formation of federal
units. I would urge that federal units
are diflferent from administrative
units. The administrative unit can
be as small as a city or a 
Part C State and as big as 
any province one may imagine. But,
the tests are different for federal
units. The one important .test is that it
must function by itself in a homogene
ous manner; the people must work
for their own developmient in the res
pective areas and also contribute to
the unity of the federal State. In a 
federal unit, there is affinity between
the people and there is also loyalty
to the federal State. I need not quote
authorities for this purpose; there are
so many of them. But, this aspect has
to be taken into consideration. If we
look at it from this point of view, then
the only basis on which separate units
can be formed is the linguistic basis
and this principle has also been ac
cepted. Therefore, I would suggest
that such a federal unit cannot be too
small; it should be such as to be able
to exist by itself and develop in itself.
Not only should it not be a burden on
the Centre, but it should not be a 
burden on- another State. That
aspect also has to be considered. As
far as the si2e of the State is concern
ed, no State should be too small and
no State should be too large. Keeping
this in view, I think that Visalandiirat
Maha Gujarat and Samyukta Maha
rashtra will be the proper States to
be formed.
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I would like to come now to the 
question of Bombay. The proposed 
Bombay State has got an area of 91 
square miles only, not even the area 
of a taluk. Again, its population is less 
than one-third of the population of the 
smallest State, Vidarbha. Some of my 
honourable friends like Shri Patil 
have said that this is consistent with 
the proposals made by the S.R.C. 
I will read only a small portion from 
the S.RC. Report to prove that- the 
Commission has taken exactly the con
trary view. At page 116 they say:

‘'Having regard to the popula
tion and the size of the area as 
well as the fact that it is 
primarily a city unit, it will 
not, in our opinion, be entitled to 
be treated as a full State of the 
Union.”

Again, at page 117 they say:

‘The »atural links of the city 
with its , hinterland in Maha
rashtra are, therefore, another 
argument for not constituting 
Greater Bombay into a separate 
administration.”

Therefore, I would like to point out 
that Bombay city by itself cannot be 
a separate State. It does not enjoy the 
status of a federal unit. After all, is 
Greater Bombay by itself a unit? The 
hon. Railway Minister is nqjt here 
now; he would have told you that 
from Bombay to Kalyan there are 
quadrupled railway lines on which a 
number of locals pass carrying thou
sands and thousands of people from 
Kalyan and Thana to the Bombay city 
and back from it to these places per 
day from early morning till late at 
night. Such again is the case from 
Bombay to Virarl Why does all this 
happen? It is because there is no space 
in Bombay to live. It is all a dally float 
ing population mostly Maharashtrians. 
They cannot live in Bombay city for 
want of housing accommodation. This 
is the extension of Greater Bombay 
further in the interior. That is 
the position which obtains there. 
497 L.S.D.—5

Bombay, therefore, cannot cxiit as a 
separate State. It has not got suffi
cient land; it has no water. For every
thing it is dependent on Maharashtra 
area. It is just a liability on Maha
rashtrian area. That fact should also 
be taken into consideration. My 
honourable friend Mr. Patil said, “ If 
we are taking water and electricity 
from Maharashtra, we are giving you 
cloth.” I would like to submit that 
there are mills, cotton and everything 
in Maharashtra and we can prepare 
cloth not only for ourselves, but we 
can also give cloth to others. But, 
Bombay city with all the ingenuity ot 
Shri Patil, cannot produce water for 
itself. That is the position. I would 
like to urge that Bombay city is re
ceiving electricity from Khopoli in 
Maharashtra and will receive from 
the Koyana Project which is also in 
Maharashtra. Therefore, for every
thing Bombay is dependent op Maha
rashtra. Decentralisation of Indus
tries was misunderstood by my friend 
Mr. C. C. Shah. Let him consult the 
Planning Commission, He will find 
that as in the case of Greater London, 
these industries Will have to be taken 
to outside areas and then it will be 
greater than the Greater Bombay. This 
will not diminish the importance of 
Bombay; it will only increase its im
portance. With apologies to a Sans
krit Poet I may say:

^ viriW ti

You are wealthy; you are possessed of 
various qualifications and attainments, 
you are attractive and you have got 
all sorts of accomplishments. But, the 
space In which you are circumscribed 
is so tiny that it is not enough for 

♦forming a State. That is the position. 
Mr. Shah said that Mayukha pre> 
dominates in Bombay city and 
Gujarat and therefore Bombay is 
linked with Gujarat. I would like to 
point out that the writer of Masoikha 
Nilakanta, belongs to Paithan in the 
Nagar district of Maharashtra. He 
wrote the Mas^kha and it is prevalent 
In Nagar, Khandesh, Poona and also 
Thana, Bombay and Gujarat. If at all
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there is the influence of Nilakanta in
Gujarat, it is from Maharashtra and
not an influence of Gujarat on Maha
rashtra. He has given special rights to
daughters and sisters, to inherit
fully and not a limited estate as is in
other parts of India. On account of
Nilakanta, this system prevails in the
whole of the Bombay Presidency.
There are so many other points from
which It could be said that all the
arguments are against them and not
against us.

Now, it is said that Bombay is a 
cosmopolitan city, an all India city, I 
will not repeat all those arguments
again. They say it is an international
window. After the J.V.P. report,
China is rising into power. Indonesia
has got independence. Ceylon has
become an independent nation. Burma
Viet-Nam and other countries are
coming into power. This light of inde
pendence, this air of independence has
to come from the windows of Madras 
and Calcutta and not Bombay. They
are rising into greater power and
greater Importance. The light and air
has to come from that side. The im
portance of Bombay will not in any
way be lessened. If Calcutta and
Madras cannot be carved into inde
pendent States, Bombay also could not
be so carved. I would like to ask, what
would be the feelings of my Bengal
friends if Calcutta is carved into an 
independent State; what would be the
feelings of my Karnataka friends if
Bangalore were to be carved into an 
independent State; what would be the
feelings of my Tamil friends if Madras
were to be carved out into a separate
State? That will be the feeling of the
Maharashtrians if Bombay is carved
into a separate State. Just as the palm 
belongs to the whole body and is also
a part of the hand, the heart gives life* 
blood to the whole system and is also
a part of the thosax, even so Bomba.v
belongs to the whole of India and is 
also a part of Maharashtra. Bombay
gives life breath to the whole of India
as also to Maharashtra. It cannot be
separated from Maharashtra. It would

be, as it were, taking the heart out of
Maharashtra. I do not want to take
more time of the House.

Shrl N. Rachiah (Mysore-Reserved-
Sch. Castes): I am thankful to you for
giving me this opportunity to express
my views on these matters which are
agitating the Members of this House.

I support the recommendations of
the Commission with regard to the
I.A.S. and I.P.S., and about the ap
pointment of High Court Judges in the
best interests of the country. When
linguistic States are being formed, the
officers in the I.A.S., etc., should have
a national outlook and a broader out
look, to implement and execute the
laws passed by the legislatures as
such. Atleast 50 per cent, of the I.A.S.
and I.P.S. officers in the further
recruitment in this country should be
on the basis of the recommendations
of the Commission. Even with regard
to the appointment of High Court
Judges, at least one-third of the
Judges should be appointed in the
manner recommended by ’ the Commis
sion. Every citizen should feel that he
could get impartial justice in the
hends of impartial Judges. The
Judges should also feel that they
belong to one nation and they must
be prepared to serve in any part of
the country, in any High Court. So I 
support those recommendations.

I wholeheartedly support the recom> 
mendaUons of the S.R.C. once again,
l>ecause this is the proper time for the
implementation of this report and 
there should be an end with regard to
this question of reorganisation of
States. We are in a period of transi
tion. As such, there has been a great
agitation by all parties for the forma
tion of linguistic States for the past
half a century. Therefore, the Govern
ment have taken a Very right attitude
and a very right step to see that the
entire country is reorganised into a 
number of smaller States. For this, I 
wholeheartedly congratulate the hon.
Home Minister, and also particularly
the Deputy Minister Sri B. N. DaUr
because he is piloting this motion here.
More than that, in the .year 1952, he
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was the leader of the Karnataka dele
gation andil was one of the delegates 
with him. He fouKht for Karnataka. I 
was sure that the formation of Kar
nataka'was safe in his hands. Nothing 
gives us greater pleasure than to se» 
that we are getting our Karnataka, 
particularly, united Karnataka.

I have to pay my high tribute to 
Shri Nijalingappa who is the architect 
of United Karnataka. His name must 
be written in diamond letters in the 
history of Karnataka. Selflessly, with 
boldness, patiently, with non-violence 
he has sacrificed, struggled and Work
ed hard and persuaded the people who 
were opposed to the formation of 
Karnataka. He deserves all apprecia
tion and congratulation on behalf of 
the two crores of Kannadigas from the 
Karnataka area. I must not fail in 
my duty to pay my tribute to Shri 
Channiah, President of the M.ysore 
Pradesh Congress Committee. He was 
very tactfully and patiently able to 
persuade those who were agitating for 
“Mysore for Mysoreans” . As such he 
deserves appfeciation and congratula
tion of all Kannadigas.

The Karnataka State is a very 
viable State in our big democratic 
republic. I wholeheartedly support the 
formation of Karnataka because it is a 
reasonably large State. It is neither 
too big like the U.P. or Bihar or Sam- 
yukta Maharashtra, nor too small like 
Coorg, or Manipur. I am sure, Karna
taka will have a very prosperous and 
proud place in our country. I am not 
one of those who plead for only ling
uistic States. Qur Government and 
our Parliament have taken steps to 
see that the demands of the people, the 
resolutions of the Indian National 
Congress and the resolutions of the 
other parties are respected. It is not 
only one party that has asked for 
linguistic States; all parties have pass
ed such resolutions.

Before I go iftto the details in sup
port of the formation of a Karnataka 
State, I should nfet fail to make a few 
observations with regard to Coorg. My

hon. friend Shri N. Somana is sick. He 
is the only representative from Coorg 
in this House. My constituency is an 
adjacent constituency. I know the 
feelings of the people of Coorg. The 
people of Coorg are the most advanced 
people, if I can say so, and it is the 
most advanced State. According to my 
hon. friend Shri Shlvananjappa, does 
it mean that because Mysore is an 
advanced State, it should remain as a 
separate State? If that is the case. 
Coorg should also remain a separate 
State because it is the most advanced 
State according to the Backward 
Classes Cbmmission’s report. The peo* 
pie of Coorg have been unanimously in 
support of the merger of Coorg with 
Karnataka. Lately, even the Coorg 
Legislative Assembly has passed an 
unanimous resolution supporting the 
merger of Coorg with Karnataka. 
There is not one person vmo is opposed 
to the merger of Coorg with Karna
taka. I also congratulate the people of 
Coorg in this respect.

[Shri Barman in the Chairl

There are the blessings of the great 
leaders, Shri Tilak, Shri Gokhale. 
Sardar Patel and Mahatma GandhUi 
for the formation of linguistic States, 
particularly for the formation of 
Karnataka. Even in 1920, when the 
Indian National Congress met in 
Nagpur, they admitted a resolution for 
forming linguistic States, particularly 
with reference to the Karnataka State. 
Therefore, I am sure that the caje for 
the formation of a united Karnataka 
is  ̂ very good and sound caa*.

My hon. friend Shxi Shivananjappa 
rf̂ s said that the States Reorganisa
tion Commission have not put for
ward any facts in support of the Kar
nataka State. But I ‘ would like to 
point out that they have put forward 
exhaustive data and facts in support of 
the Karnataka State being fozined, and 
they have left out nothing. Still, if 
there is opposition to its formation, 
then it can only be on the ground of
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communalism. The Conunission have
stated at page 90 of their Report:

“It has been generally recognis
ed that, in the provincial distribu
tion under the British, the Kan- 
nadigas suflered most, with their
area split up into four unirts in
three of which they were at the
tail end and reduced to the posi
tion of ineffective minorities. The
All-India Congress Committee in 
1927, the All-Parties Conference
in 1928 and the Indian Statutory
Commission in 1930 all recognised
the legitimacy of the claim of the
Kannadigas to unification. The
Dar Commission also expressed
the view that the Kannadigas
would prosper and be able to
manage tl^ir affairs much better
under their own government, if
such a government were possi- 
ble.’»

Such a government has been possi
ble for the past eight years, and I am 
glad that such a government is com
ing into existence at least now; and
I congratulate our Government once
again on their having acceded to
the demand and the wishes of nearly
two crores of Kannadigas from south.

Apart from this, I would like to
state here that the people of both
Mysore and also the North Kahiataka
area are unanimous in their demand
for the unification of Kamatka.
Once at Davangere the North Karna
taka people had gathered together
at a Conference and demanded a 
separate North Karnataka State.
Further we find that our leaders like
Shri K. Hanumanthaiya and Shri H.
C. Dasappa have opposed sueh move
of that Conference. According to the
speech of Shri J. Mohamed I m ^
in the Legislative Assembly made on
17-11-55, these leaders demanded one
Karnataka with Mysore. Yet, there
has been. proof, and clear data are
there to that effect, that all the two
crores of people who speak Kannada
have been unanimously demanding
the formation of a Karnataka State.

I would now liike to decft with
other important aspect of the Com
mission’s recommendation. As has
been pointed out by the Commission,
there are three important communi- 
tites in the Mysore State, namely the
Vakkaligas, the Lingayats and the
Harijans. The number of people be
longing to the Vakkaliga community
is about 18 lakhs; the number belong
ing to the Lingayat community is 10 
lakhs, and the number belonging to
the Harijan community is 19 .lakhs.
The Oommission have clearly discus
sed this matter with all the full data
tc support the formation of Karna
taka.

Besides these three communities,
there are also other minorities. Of
these three communities, particularly
the Harijans and the Lingayats have
been unanimous in their demand for
the formation of the Karnataka
State. But they form only 47 per
cent, of the population Of Karnataka
in the Mysore State. What about
the other 53 per cent, residing in
Mysore? Nobody speak about them.
All such minorities support the issue

I was saying that all these commu
nities, excepting one, namely the
Vakkaliga community, have been
unanimous in supporting the unifi
cation of Karnataka. The P.C.C.
President, Shri Channiah has been able
to have a resolution passed on the 28th 
of last month, supporting the unifica
tion of Karnataka at M.P.C.C. Session.
The Chief Minister of Mysore, Shri K.
Hanumanthaiya also belongs to that
community. Still, he is a supporter of
Karnataka, and he has been doing
propaganda also for the formation of
Karnataka.

If in spite of all this there is oppo
sition to the unification of Karnataka,
then it is there only from people who
have got vested interests. I, as a true
representative of the Harijan com
munity in Mysore, support the forma
tion of Karnataka. And my reasons
are as follows. I am not casting any
aspersions on any leaders or other
great personalities or on any particular
cohimunity. After the achievement of



3625 Motion re; 21 DECKMBER 19SS Report of S.R.C. 3626

freedom and the coming into existence 
of responsible government in Mysore, 
only two communities have benefited, 
namely the Vakkaliga and the 
Lingayat communities. It is said that 
our leaders who are in power are 
national leaders, they are lor all the 
people, they are for the entire State 
and so on, but in practice they have 
been sharing the power only between 
themselves.

Shri Basappa: There was a Harijan 
Minister also.

Shri N. Rachiah: What about the
Public Service Commission? I put 
this straight question to my hon. friend 
Shri Basappa. Again, what about the 
Seshadri Committee, or the Fact-flnd- 
ing Committee which went into the 

. details in regard to Karnataka and 
the other positions? Further, what is 
the position of Harijans in the I.A.S. 
and the I.P.S.?

‘ Shri Basappa: If there is any one
State in India, it is the Mysore State, 
where the Harijans are treated very 
well. ,

Shri N. Bachiah: Before the general 
elections, that was a fact. But after 
the achievement of freedom, only the 
Central Government and the Union 
Public Service Commission are favour
able to the Harijans, but so far as the 
Mysore State Government is concern
ed, they^ave done nothing for the 
Harijans.^ No doubt, before the gene
ral elections, the interim Government 
did something, and in the interim 
government, Shri K. C. Reddy’s Cabi
net did something which was ad
vantageous to the Harijans. But after 
the general elections, after the coming 
into office of the present Ministry, 
they have done more harm than good 
to the Harijan community.

Mr. Chairman: Why should the hon. 
Member bring in personalities here? 
It is a general question for all time. 
One Ministry may be good, another 
may be bad; but that is not to be 
raised as an issue h«re.

Shri N. Rachiah: The Commission 
themselves have referred to the fact 
that in the future Karnataka State, 
no one community could dominate, 
and any one section can be reduced 
to the position of a minority, if the 
other groups combine against it  If a 
State is very small, then one com
munity could dominate. Suppose two 
Kama takas are formed, then in the 
North Karnataka, the Lingayat com
munity will dominate, and in the 
other the Vakkaliga community will 
dominate. And only about 18 to 20 
per cent, of the people will monopolise 
power, wealth and ever3rthing else 
between themselves in both the States 
and the Harijans who will be in a 
minority will have no place at all 
in anything. But if there is a single 
Karnataka State, it will be a reason
ably large unit.........

Shri Shiyananjappa: Then, why do 
you support the formation of Karna
taka?

Shri Basappa: It is too late in the 
day. He has missed the bus. 

ft
Shri N. Bachiah: I support it be

cause the domination of a single com
munity cannot be there, and the 
minorities and the Harijans will be 
in a better and stronger position in 
the united Karnataka to check this 
sort of distribution of patronage, if 
anything is given to the Harijan 
community, it is felt at present that 
the State's property is being squander
ed away. But I ask: Is not the
property of the State common to all 
the people? We do not like this sort 
of patronising attitude. We do not 

*w&nt anything as a gift. We want 
things as a matter of right for our 
existence. We are also citizens of 
the country, and we want the rights 
guaranteed by the Constitution to 
everyboay.

But have the Mysore Government 
been respecting the pro^ '̂sions the 
Constitution? Even today, the pre
sent Ministry in Mysore has gone to 
the extent of cancelling a site which 
was intended for the building of a
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Harijan hostel. It is with a sad heart
that I am bringing this to your notice.
It is a disgrace. We are in a demo
cracy in our country, and yet we find
that the site for a Harijan hostel has
been cancelled.

Shrl Baaappa: Who was that Minis
ter? The hon. Member's own man
was the Minister.

Shrl N. Bactalah: I am not worried
about personalities. I am worried
only about what has happened in this
democracy of ours.

You take the case of any committee,
or any commission, or any board or
any standing committee; you will find
that no Harijan is there. Yet we find

* they want the full support of the
Harijans for the formation of the
Ministry and for doing various other
things. They want their co-opera
tion. But when it comes to a ques
tion of power or wealth, claims of
Harijans are ignored in the name of

 ̂ oneness. At present, the Harijan
community is united, but they want
to divide that community, in order
that they may perpetuate their power
over Harijans. Harijans can never
tolerate this inhuman discrimination
any longer.

In most of the States, they have in
troduced compulsory education. But in 
my State, though it is called a model
State, a progressive State, no compul
sory education has been introduced.
They do not want that Harijans should
take advantage of compulsory educa
tion because they are afraid that
if the Harijans get educated and
progressed, tomorrow they will be
the competitors for power and in 
all fields of life. So they do
not want to introduce com
pulsory education. They want big pro
jects. It is a model State. Yes, for
whom? My friends say, ‘We are ad
vanced; North Karnataka area Is back
ward*. Does that mean that they do
not want Harijan progress? Because
we are extremely backward, they do
D0I wp»it the progress of the extreme
backward classes and also Harijans.
tto I wish to bring to your kind notice

that in the SRC Report, the Members
have rightly pointed out the commun
al and political exploitation going cn
there. I justify the stand taken by
the Commission. They have properly
and clearly understood the Mysore
affairs, the inner current of Mysore
politics. There is commimal dishar
mony there. Outwardly, here is har
mony, but this under-current is there
to undermine the progress of bigger
communities. We are a big community
in Mysore. But we have been reduc
ed to the position of a minority, with
respect to administrative and politi
cal affairs. As such, the entire Hari
jan community is in favour of a 
KarnaUka SUte,

Last^, I want to say something
about Bellary. The Prime Minister said
after the issue was decided lasi that
It was finally settled and Bellary was
added on to Mysore. So there is a 
finality about it. The question of Bel
lary should not now be reopened. If
it was to be given over to Andhra
State, that would have been done in 
the year 1953 itself. It is a fact that
that area has a clear Kannadiga major
ity population; that was why, it was
made a part and parcel of Mysore. It
should be permitted to remain in My
sore.

Shri Lakshmayya (Anantapur): My
hon. friend should know that that was
only on the linguistic basi?; other fac
tors were not taken into account then.

Shrl N, Rachiah: Shri M. A. .\yyan- 
gar has also cbnceded that Bellary
should go to Mysore.

Similarly, the Kasargod taluk should
also go to Karnataka...... •

Dr. Gangadhara Siva: On a point of
information......

Mr. Chairman: He is not giving way.
How can I allow the hon. Member to
interrupt?

Shri N. Rachiah; Then Madakasira
has a majority of Kannada-speaking
people. The people there want tha;
the Madakasira taluk should be merr. 
ed with Karnataka. As such. I appeai
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to the Government that Madaksira and
Hosur ghould be added on to Karna
taka.

There is another flrka. called Thai- 
wadi, near my , constituency. The re
presentatives of the people of that area
want that area to meirse with Karna
taka. I request the Government to
allow that area to be merged wilh
Karnataka.

On the whole, I wholeheartedly sup
port and welcome the SRC Report and 
the proposals with regard to the forma
tion of Karnataka with Bellary.

Shri Lakshmayya; What about Pava- 
gada taluk in Tumkur?

Mr. Chairman: Th. I>akshman Singh
Charak.

Dr. Gangadhara Siva: On a point of
information.

The hon. Member, Shri Rachiah.
was so long supporting the SRC Re
port, but as regards Bellary he has
deliberately said.............

Shri N. RachUh; With the exception
of Bellary.

Dr. Gangadhara Siva: It is a known
fact that Bellary is an area contiguous
to Andhra. It is illogical and illegal to
ask that that area should be transfer
red to Mysore.........

Mr. Chairmaii: Order, order. That
will be delivering another speech. I 
have already called Th. Lakshman
Singh Charak.
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[English translation of the above
Speech]

Th. Lakshman Sinffh Charak (Jammu
and Kashmir): Talks about linguism- 
started in India thirty five years ago
when a resolution regarding linguistic
states was passed during the Nagpur
Session of the National Congress. After
the general elections of 1952, which
were held on the basis of adult fran
chise, when the representatives of the
country came in this Parliament,
the Arst resolution which was
moved here, was regarding Andhra.
Andhra state was formed and conae- 
quently this movement of linguistic
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States got momentum and spread 
throughout the country. The Gov
ernment subsequently appofiited the 
States Reorganisation Commission 
as they felt it was necessary to do 
so. The report submitted by this Com
mission is before us. Now it would 
not be protDer to say that India should 
not be divided on linguistic basis.

I have carefully followed the debate 
which has been going on in this House 
for the last seven days on this topic. 
Speeches of a very high standard have 
been delivered. Here we have also 
seen that many of us have indulged 
in talking About our own Districts and 
States and have forgotten our old prin
ciples. I have been very much pained 
to hear and see all this. A Congress 
member, who is a very hnportant 
member of this House has even re
marked that the question Qf Bom
bay city will be decided in the streets 
of Bombay. I do not consider this re
mark very proper.

Mahatma Gandhi preached non
violence which Congress is following. 
It has driven out the Britishers from 
this country by following this princi
ple. Now, when we hear such things 
from the leaders of the Congress we 
are very much pained. I am a new 
man in this House and do not under
stand the intricacies of the problem and 
do not want to get myself involved in 
the dispute. I want to remain away 
from this heated discussion. I have 
come from Jammu and Kashmir, re
garding which the Commission has not 
made any recommendations, therefore 
I had no intention to participate in 
this debate. However when I saw 
some of our great leaders indulging in 
tall talks, I thought that I may also 
put forth my humble views before the 
House. I accept that Maharatas are a 
brave people and they have shown 
great courage and bravery in the past. 
They faced the Britishers with great 
courage. You are talking here of past 
empires. Andhras also talk like this. 
First they demanded Andhra and now 
they are making a demand for Vishal 
Andhra. Let them have their Vishal 
Andhra, however I want to say that 
now, we should not think in terms

of past empires etc. In the past, we 
have been giving great importance to 
local patriotism and personal gains as 
a result of which we became slaves. 
The English came here and without 
any difficulty conquered us. Portuguese 
and French also ruled here. The Bri
tishers ruled this country for more 
than 300 years. Therefore, I request 
you all that India should be reorganis
ed without producing any bitterness. 
If it results in any bitterness, the whole 
world will laugh at* us. Even now the 
atmoshphere in the world is not very 
congenial to us. A certain section of 
this world wishes to take advantage ot 
our weaknesses. It is, therefore, desir
able that we should decide out pro
blem with love and peace. So far as 
I understand if status quo is maintain
ed it will be advantageous.

Now I wish to say something regara- 
ing my neighbour State i.e. the
Punjab. The History of the Punjab 
^hows that it has produced great 
leaders. During the regime of 
Maharaja Ranjit Singh Punjab
was very strong, and the Bri
tishers could not dare enter this pro
vince. But afterwards unfortunately 
there was disturbance in the Punjab 
and it also came under the British. 
Many a great leaders have since been 
bom in this province and L. Lajpat 
Rai is one of them. He fougllt the 
Britishers with great courage, and gave 
his life for .the country. After the 
First World War when Rollet Act was 
passed the non-co-operation movement 
started. In a public meeting held at 
Jallianwala Bagh the Britishers resort
ed to indiscriminate firing as a result of 
which thousands of persons were kill
ed. It will not be correct to say that 
Punjabis have not worked with a spirit 
of unity. In fact they have always 
refhained united, but unfortunately dur
ing the last few years mistakes have 
been committed both by Hindus and 
Sikhs and due to them'they have lost 
one another’s confidence. I have heard 
that during the last census many Hin
dus, who speak Punjabi in their homes 
and who have been calling themselves 
to be Punjabis, told that their regional 
language is Hindi.
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Following in their footsieps, the

Sik*h brothers, tooi began to claim that
their language was Gurmukhi.

Sardar llukam Singh: Gurmukhi is 
no language.

Th. Lakahman Singh Charak: 1 mean
Punjabi in Gurmukhi script. The res
ult is, that now they have no confidence
in each other. The problem of langu
age has been solved and power poli
tics has taken its place. Throujfti you,
Sir, I want to make an appeal to
Hindus and Sikhs not to forget the
past. I beg to submit, that in the
days gone by, the Sikh leaders had
come forward to save Hindu ioclcty.
They made sacrifices for Hindus,
which no Hindu can forget. We must
not forget that the Sikhs, from the
very beginning, have formed a part
of Hindu society. It has been custo
mary in ‘ Punjab for the eldest son
of a Hindu family to be converted to
Sikhism. But now the matters have
come to such a pass that Hindus and
Sikhs have lo t̂ confidence in each
other. Today, on one hand, is being
raised the slogan of Mahapvmjab and
on the other the slogan of a Punjabi
Suba. Why? Have you forgotten 1947 
when India was partitioned due to such
ideas? Have you forgotten that even
today our relations with Pakistan are
not very good? Hindus and Sikhs
must always* bear this in mind that
they are living in a border State. If
you spread ideas like this, then we will
become a laughing stock for our Punja
bi friends, who have separated frdxli us,
they will think that Hindus and Sikhs,
who were fighting then, who had been
turned out in hundred of thousands
are at logger heads with each other. I
want to submit that ideas and activi
ties of this kind cannot solve the pro
blems of Punjab. The problem can
be solved only when they have regard
for each other as Punjabis and as men
of the same stocks, respect each other’s 
opinion and also keep the interests of
the country always in vitew. I think
that it is not correct on the part of
Sites to say that Punjabi can be
Punjabi why when it is in Gurmukhi

. script and that Pun}abi Suba can be
formed only when it is recognised as

Punjabi. Similarly, it is wrong on the
pail of Hindus to say that even though
they speak Punjabi in their homes,
their regional language is Hindi. I
want to submit that such little things
should not be allowed to - assume a 
serious shape. The one and the only
one way of simplifying this problem is
to have trust in each other.

Now I want to make a few observa
tions regarding Himachal Pradesh. I 
had had occasion to read their legisla
tive debates and I have seen that a 
greater section ot member? of the
State Legislature is not in favour of
being merger! with Punjab. This de
sire of theirs too, has a long
story behind it. In the days of
the British, theie were ‘ a num
ber of petty states in Himachal Pra
desh. Some consisted of village and
some of two villages. In order to satis
fy the vnnity of their owners the Bri
tish, called them Independent Rulers
and what not. The British, in their
own interests, used to look upon these
states as their own responsibility and
never paid any heed to diverse needs
of the people who lived there. The
result is that that area is educationally
and economically altogether backward.
When we attained Independence in
1947, Himachal Pradesh was separated,
an Assembly was created and attention
was paid to the education of the peo
ple. They were given every kind of
help and an attempt was made to im
prove the economic conditions of the
people there. I do not think there is
a marked difference between Punjab
and Himachal Pradesh. There is no
problem of language there. To us 
if there its any problem, it is economic
in nature. It is a fact that Punjabis
are advanced owing to the greatest
fertility of the land and in view of
their being more prosperous. Under
the circumstances the people of Hima
chal Pradesh think that in^case they
are merged with Punjab, their status
will be that of a neglected area. There
is also a psychological reason for thin
Our friends from Punjab, who are eco
nomically better off have always look
ed down uoon Hilly people. They have
always thought that men from



3 « 5 Motion re: 21 DICCKMLfclH 1955 Report of S.R.C. 3646

Himachal Pradesh, Kangra and 
Hoshiarpur are to cook and clean 
utensils and that they do not possess 
any other merits. They say the people 
from the Hills are idiots and possess 
no intelligence. The Punjabis did com
mit this small mistake and now they 
are paying for it. The people of 
Himachal Pradesh today are afraid but 
they should be lost if they jumped into 
this river. There is one more reason. 
The people of Punjab are today finding 
it difficult to solve their problems and 
there is no end to their troubles. In the 
circumstances what is the use of put
ting Himachal Pradesh people also in 
these troubles. After 1947, they have 
made some advancement. If they are 
merged with Punjab their movement 
towards progress will be reversed and 
they will be thrown at least fifty years 
back. Their desire is that, as they 
are economically backward, they may 
be allowed to remain under the 
Centre and receive help. In five to ten 
years they will have made some eco
nomic and education progress. At that 
time they may be merged with that 
contiguous territory with which their 
interests are linked and with whose 
co-operation they can have greater 
ber^efits economically and make pro
gress. At that time they will request 
the Centre to merge them with that 
territory which has cultural and 
linguistic affinity with them or they 
are ready to join the competition.

I think it is not proper on the part 
of our Punjabi friends to i old out 
threads of physical violence. Ther6 
is absolutely no excuse tor such 
an aggressive mentality. This 
will not lead to love but on the 
other hand it will i îve rise to hatred:
I may mention that we, too, have a 
bitter experience of the people of 
Punjab. For this very reason, twenty 
to twenty-five years ago, we passed a 
law that Punjabis could neither pur
chase land4ior get employment in our 
State. In the days of fhe Rulers of 
former States, the British sent them as 
officers in our State. They established 
such a hold over us that there remain
ed absolutely no place for us. There 
we had to request the Maharaja that 
some law may be passed to keep them

in check. I think the present Hima
chal Pradesh may be allowed to re
main a separate entity. Let our Pun
jabi friends furnish a proof for five 
to ten years of their love for thesf 
people and also show that they do not 
want to .exploit them; and only then 
these people will gladly merge with 
them.

Shri Bidari (Bijapuir South): Mr.
Chairman, I heartily congratulate the 
States Reorganisation Commission for 
their historic Report. 1 express my 
gratitude to* them for the recommen
dation about the formation of united 
Karnataka. I am particularly more 
happy over the recommendation about 
the abolition of Rajpramukhs. The 
:*nstitulion of Rajpramukhs has no 
place in the modem conception of 
democracy. Six hundred and odd 
rulers were pensioned off as early as 
the year 1948. It was only by acci
dent that the present Rajpramukhs 
survived the enrolment of pensioners 
then.

A big section in Mysore is demand
ing Mysore for Mysoreans. Appre
hensions about losing political power, 
too much of fondness for their pre
sent State and the fear of dislocation 
in the transition period seem to haunt 
the minds of these people. In Mysore. 
Nature, has, no doubt, been bountiful 
in several respects. Th^ scientist!
and the intelligentsia of the State 
have soared no pains in exploiting 
Nature. But still, in certain
respects, nature has been deficient.
In spite of all possible developments, 
the State has not been able to be self
sufficient in food production and also 
not been able to make both ends meet. 
The standard of living of the masses 
has not been satisfactory.

The northern Karnataka and other 
Ksnnada areas outside M3rsore are 
also gifted with plenty of natural 
resources. The soil in certain dl#
tricts is very rich and. fertile. Cotton 
and groundnut are produced In 
abundance. There is ample scope for 
industrialisation. ‘

The continuous fear of losing power 
is more harmful than actually losing 
it.
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[Shri Bidari]
If the boast of their intelligence and

all-round progress is not vain, the
real antidote to their fear mania is to
come forward and take hold of the
wider arena and show their worth
in bringing into use the tremendous
resources, both human and material,
lying idle and thus pave the way for
making up the deficiency that is
keenly felt in both the regions.

The re-transfer of Bellary area from
Mysore is greatly agitating the minds
of the Kannadigas. The allocation of
the seat of Vijayanagar Kingdom to
Andhra has roused their sentiments.
It seems that exaggerated accounts by
the Andhras and default in proper
representation by the Mysoreans
have led the Commission to base their
judgment on superficial grounds.

The culture, affinity and trade re
lations with Mysore and other
Kannada areas have not changed their
course like that of a mighty river
since Misra*s Report. Lack of co
ordination between the individual
members of the management of the
project has been magnified by the
Andhra Government in claiming
these areas.

The very idea of transferring these
areas to Andhra on the plea of better
execution of the project is bound to
create a big breach in the natural
flow of trust between the two areas.
The area served by the Tungabhadra
Project will be greater in the propos
ed Karnataka State than in Andhra
State.

The Central Government is quite
competent to look to the efficient exe
cution of the Project. The Inter
State .Water Disputes Bill and the
River Board Bill are on the anvil of
Parliament. Above all. the reconsti-

♦tuted Board is doing satisfactory
work.

It seems that the Commission have
not anticipated the fact, that the
Kannadigas will be forced to fall a 
prey to the mercy and benevolence of
the Andhras who occupy the position
of a conqueror who annexes what has

time and again been adjudged not to
belong to him.

Shii Lakflhmayya: Perhaps, my
friend does not know that it is a pro
ject solely intended for Rayalaseema
not a Hospet project.

Shri Bidari: It may be a Rayala
seema project.

Shri Basappa: When did this word
^'Rayalaseema” come into existence?
Who coined it?

Shri Lakahmayya; I will tell you
tomorrow,

Shri Bidari: To take the Andhras
to be angles when they themselves
have expressed fear and mistrust
about the Kannadigas . will be too
bitter a pill to thrust down their
throats. We have firm faith in Gov
ernment’s attitude not to impose any
thing and make it acceptable out of
helplessness.

The demand of the Kannadigas to
retain Bellary, Hospet and Sirugappa
taluks and the sub-taluk of Malla- 
puram in Karnatak is not only senti
mental and emotional but also ration
al. The retention of Kolar and Be)-
gaum town in Karnataka cannot be a 
set off against these areas as the de
mand for their separation will be
utterly irrational.

Shri Lakshmayya: Is the hon. Mem
ber allowed to read from his notes?

. •
Shri Raghanath Singh (Banaras

Distt.—Central): He is only consult
ing his notes.

Mr. Chairman: What is the use of
interrupting him? Let the hon. Mem
ber continue.

Shri Bidari: Contiguity, cultural
and economic ties of Kolar with
Mysore for centuries past and above
all their voluntary consent to remain
with Mysore forbid its separation
from that area. The prosperity of
Belgaum town can be preserved only
by retaining it in Karnataka.

I express my deep gratitude to the
hon. Deputy-Speaker who was gene
rous enouj^ to offer Sirugappa and
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Hospet taluks to Karnataka. I appeal 
to the Andhras to give up their claim 
over the entire Bellary area and show 
full magnanimity.

I appeal also to Government not to 
disinherit a posthumous child of the 
property that has been allotted to it 
as long back as 1920 and recently con
firmed by Misra’s Report for the negli
gence, if at all there be any, of till 
recent times an unwilling partner.

I entirely disagree with the Com
mission’s recommendation about the 
retention of Telengana as a separate 
State for five years and then allow
ing it to express its desire whether to 
join Andhra or not. There cannot be 
any exception to the general theory 
that power corrupts. I have personal 
experience of even the smallest of the 
States contending for independent 
existence. The general opinion is that 
Vishalandhra should be formed here 
and now.

The smell of linguism has been 
stinking fast in the nose for the last 
35 years or so. No Commission either 
set up by the British or by the Con
gress has recognised language alone as 
the basis for reorganisation. The prin
ciples that emerge from the Resolu
tion appointing the present Commis
sion have been stated in the Report 
as follows:

(1) Preservation and strengthwi- 
ing of the unity and security 
of India;

(2) Linguistic and 
homogeneity;

cultural

(3) Financial, economic and ad
ministrative considerations; 
and

(4) Successful working of the 
national plan.

Having once acceded to the above
named principles, is it in the fitness of 
things to impute motives to the Com
mission, even on the part of promi
nent leaders? They may not like the 
recommendations on their State. But
497 L.S.D.—6

is it not proper and more dignified 
for them convincingly to rebut th# 
reasonings by which they have arriv
ed at such a decision?

I do not wish to enter into the con
troversy of the Bombay State. But 1 
want to mention one thing about Bel- 
gaum and Karwar districts. On the 
Karnataka side, they are stretching 
their feathers far and wide. They 
demand a long strip along the border 
of Belgaum and .Karwar districts and 
they claim Halyal, Supa and Karwar 
talukas on the plea that Konkani is 
akin to Marathi, if not Marathi, in 
spite of the fact that every Konkani 
knows Kannacja. Their claim on Bel
gaum town and the border villages is 
rather fastidious in view of adminis
trative considerations and economic 
and cultural ties with the Karnataka 
areas. We have no grudge for the 
transfer of Chandgad taluk to Maha> 
rashtra. The Commission have right
ly thought of not disturbing the pre
sent administrative set-up with regard 
to other areas.

The Commission have recommended 
suitable safeguards for the minorities 
but it is rather unfortunate that even 
the intelligentsia apprehended that 
hell may descend on them if some 
locality speaking one language is 
allowed to remain in another locality 
of a different language. The innocent 
masses stand scared at the propaganda 
of these so called intelligentsia some 
untoward events have occurred in cer
tain quarters. Excitement and pas
sions have been exhibited in some 
other quarters.

Good comes out of evil. It is rather 
^fortunate that the fear of dislocation 
in the transition period or of oppres
sion of the minority by the majority 
is nowhere seen at war with the unity 
of the country. The unity of the 
country is an infant, though a healthy 
one. It has to be fostered and deve
loped by infusing all the strength at 
the nation’s conmiand. If the Gov
ernment maintains a firmer attitude in 
their earnest and well-meaning at
tempt and if the High Command
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[Shri Bidari]
the leaders of all the parties invoke
saner elements by convincing the pub
lic that they will be in a far more
advantageous position than before and
that the door for mutual adjustment
is always open, the disruptive and
flssiparous tendencies will evaporate
in no time.
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f  fv ^rfzw ̂ niviT vt ipr in ^
T f t  ifiT ^  ^  #  ^nrnm
5 f v  al% ^RSK <lSw A  fipw r If <TT 
ft* (ij'jtni’f ¥t ^Sft fVlRRft
% tpAvTir
nwyil  ̂^ If ?TT«r
f?r fe n , ^ ?tT5 ^  *iwj5
q^nr ?  f*F Tn«ff ^
^  ^  «ifiRr ^
^ ?  ftWIT t  I

^  ^  wwr ?ftT *rt
<ifni % f»TOCTre 'VRpiT

g » « ft r  f w r n r  «̂ lr m th B
i  I ^

^  5  <Ttr 5ns>
^  t  tftr sp fw r %

?nft *r«Rir % fe r  If i r » ^
t  5?f*P»T #  ^ H T  5 1 ^  "TT * T f e r

3ft ftr ?n'B t f e n ^ W z t  
%  t  ^ f%TT ^  ^  ?fV^ q r

n̂?TT ^ f  1

w f t  ?TTfr T * r ^ fisRinr If
5PIT ^  «T\T ^  T O T ^  'd'ifl’H TfT^rrft 

^  3ft fip ^  ^  % ? t  t  in?r
^  I

%w t  «ft?T ?n fins
*ftr ^  ^  ^  v f i m  «i5t aft 

ftnmfwgr f  ^
•Tx.ai 'i'l'r)

3ft ftm fw rm  t  ®*tk t

«f5TTT ^ « r r ? r  Jji| t
ft» ’lyp ^t^t ¥RT t  iftr ^  'ifiRT 3ft % 
wra5M % TftnFPP vTrTT If Pf>
^ T t f  ftBT- •̂ iP̂ n
Pp >̂|[t «H?ft ^ JIT
>̂̂ 1 «IHrn ^  ^ t€ t ^  t ^  ^

HHWOI f  Pp » R T  ^ % TI3«r %
<R>TT5*R '? T ^  #!S% If ^5ft
*TFj% a  ?rar^ ^  srftT «irm
If *n% r<w4i^i, >TT̂  ^^^t % ?iT*r wii'Jl

' B ^ * T ? ^ ^ ^ 5 f t  
WW ^  r*l>^ 3RPT ^ ^ JIT

% TTST% ^®(TIVfll

^  9T5I t 5T ^  '5?ilf 5>irft 
*5 V H ft «PT ^  ^  ^  t  I
^  iTRft a k  «rc «il5w ^  % firaffT 
ifm m F  v w  i  ftr « n ^ »fr iff, 
g^PFT fif  îiT^T *r|f v??n I
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<RT ’Rrr% vt»tt

I qteT ^

t|f?n ^ p rn . lit |
l ik  ^  !fT 11
% ? p ^  1 1  vfiRnr ^  3Tf Prv^ft 
^  m  SPT  ̂ 3PT5 % 5ITT msft ^  
f f  ’ J?  ^ 51̂  T H R 'T R  ^  ^5!T 5fTJT«IT I

f?rtr 5TTT ?rmT f% f^^rrr ^
*ftr (ftoxr ^  jrrar f  ft>

THR'TH ^ 5̂*11 I w ^  ^
f̂r qs ̂  ?r?T ^  >m 1% *nf%T

STRT ^ 5Tt*ff *l>t TPT ^ ’RT*
I ^  ^  ^ 3 ^  »Td a [<i 

^  cff *PTW *T  ̂ w^in
w ffir WTT sTtjff ^  tnr TRT ^  I  <fk
^  <n- % grrftr i3?P
5iRt^ ^  5iH t  ^  gw crrftw 
Vt ^  TTIRT iftr ^  snVT

^  TT 6t̂ lT5T ^  reilT
^ ^ 'TsjTsr % p r  t  ^ ^

TT^IW IVT %  ^  i f  ^  srf5 ^  <TT

?rnT 5ffT 3ft ^?TT ^  ĝ srvt
»?rjiiT *fhc Jm  sptt aft? < T ^  % 

in TT5iFn^ % 51  ̂ 11
^  TT ?TTT  ̂ f  ^  9 o 
^  «tTOKt t .  »n^ t H  'T^raf
t  1 f5ir0f ? I T ^  ^  »TT ^  ^ I
^T?Rt ^  H  t « n w  ^ «ff,

n+ wi^HI ^ >̂T Q̂|i
ft> V N ^  WT ^̂ TfTT fvijT %j i m r t  7 ^ -  
n?r # WT f w  t  5ft ^TFT 
^  »mT 3nr «Pt H  T s im t ^  s% -

# U? T̂5T f% < h im f 
% JI? ?ft?r5IT fclfT t  f r  f T  t R R  %
T|ir I arsr 9 €. «<5t n ^ ̂  #imT
f>T f?̂ iT ftr̂ T ̂  5nF Pp 5rrar

(n<>I<< H>*»i % fifntJt *f 3 t |^

tfe ih r ^  ftsrr ^  i fk  ^

t^ r%  ^S> ^  " T ^  It ^ \ l« ir M n  ^  3|TO 
w f ^  #  T ra 'f«n »r w  t w w  %  

p r  t  f  «fh: ^  «R TPiWH ^
* f ^ t  f v  ^ f T ¥  %  T r a W R  ff

3iH r̂ *if iii[ ^  I A  ̂  <T3iwiM
%  P >  ^  ?»fr5r V T  ?ft ^  ^
« f k  ^TTTiff m  »mT aft f%  j j f e R  ^ f t» T  

*iT fftr ^  Tni^*n*T% fs> ^  <TT *rtr 3RT 
^  WPT T̂TITT ^  ^  f%
5 ^  “ (h4^ % JR’ tht”  TniFTnT t t  •wt 

^  g w  i f t r  T H i w H  ^
^  ?»f)^ ^  «P?r ft? ?ft»r

’CRFTR % p :  1 1 1  i(5![r wrar I
*r *ft  i)i"i)ti ^  ^ *n?r ^  A h *11 j i j t
srrwT t *f?jT f% fiRT%
flMi* î*i ^  <T̂  JT 5̂  ?ni C7V ffVUi 

I

^  w>![r ^  ^r ^  H t  ft> ifh r  ^ n r -  
WTT % ^  f̂ ^ v n v  % ^
f  I ?PTnr < n rw  %  #  P n p iJ ,

^  TTirPTPT % ^  ^ Prw r i
^  WT? 3W J <  ?ft T O  #
arm^ ^  «rft?r tpt fiiTt, i?»io
xĵ o 1̂ 0 n f ^  i ^ r w  vr f^fm  f̂tn̂ rw 
t  T |  I ’I f f  ^  >1!^ f V  |» T  <^3JT»

*T <TT^tr <̂,'11 5 ,  (5f*p«T
f r  3ft <nrni %  ^  t! ^  a ^ O T

• T f t r o a v O ? ^ ^ f t >  i|<Wt̂ lH 
% 5V #  1 1  M ?ft»T «rr
fs re ^  < l'^ t^ in  d v O < .l 5 t  I T O %
^  ^ % Wf?TT W  *IIM(̂  <IT
«f»f5^ g |  I ? n im  %  ?niPT #
vp*i>t5v ^ >15 'iy<3T PPIT Pp 5 >T 
% ?ini T ^  Mi([<t I TO f f r r o  <ftvT
i i $ t 7 T ^ T i r R % i f v W ^ i i # f % i n  I
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TO iftfCT % inVt fV?R 1TK*ft ̂  ?

«TWT T W : It ^  'rt^, ej;
f « K  ?ft ^  1 f r
iw  f'lr ^  ^  *1^ *rr, »(+h
OT ^ 5  «ftr m  ^
TRT ^  ^  ^  vviiT 1 i T C >nr
Per ^ If »rRT g w *ftr «tJn
g^TT «IT I ^  ftp ^ *IT

T r̂ ^ »n^ 5nn% ftp ^  *r*n  ̂^
I»T 7 I W T R  w 51^ T i n  I *n fe r; flf ^
IT5T irniT ?ft f v  ^ % vT*%
^ I fti> »ti(Vi< ^
«rai? If ^  1 1 ^ ?8ir
ftp inhrx 5*T ?Tt*r <T5rw % ^  If ^  i[t i
#  ^5=nft i m  ̂  V T  | t r  ^ >niT I
{ ^ *0t  ?V*! t '*  ^rra’ % i f h i ^ V T ^  ^  ^

% r ^  ^  I ^  <wf>T
Pf q riW lfz  % >ft 5IT5I? S fp  % ff
T T  ?P? I ^  % <ITC ^  ?ni[T % IP T T  *T*IT, 
5^ R  ^  I ftf \3«
^  ?ret m^ftralf t  f i f r  P f  ?*t «T3rrf ^  
<5*«i f| I <150 *fli % ^^1 ft* 
5*T M>»itHin % HT*I T̂ >TT I

I  fti A  (HTR 3Rm'•hnw %
’(TW T^ffT ^  I

It 3W miHuh §?it %ftx Jm ?
ft> 5Ttf[rC

f ^ i  ^  <tVT^ fT I q i f t p w *
< t V T ^  % ^  ftrProrr ^  1 w

JW ?ft 5fWt fit ?*T flTJIT,
’d'ii)^ ’IT  3 T ^  V t  T R  fe rr , 5ft 
Jp? ̂  *ji*iqK ^ ^ ftjrr I

?nsTT «Ft w  qm  ?nrr ?ft
U T ^  *lt?T % TO ^  5P>I ftniT I 
^  ^RRT ^  I ^  ^  ^  ?ft»flf Ir ^  P f  
<nftrr 5»r «n n ¥ If If fjff

^  ? ?ft «raT3T ftp TI»IFTR #

^ t .  ^ ’ T T W  ^  ^
?ft’ r t N t  ^  a t f t r ^  m r f t i t  51T 

TTSF«rPT % ftr^  ?FT W T Jl^it ? ITT
?ft»T < T ^  % ?tT<T f t j ^  5ft c T T ^  
'STĉ t ^  3nt<ft I ^  ^  ftr
»»rT 5ft5r^ Ir ^  >FT i fw r ft  ?rT(t 
f t s ^ T J r t  'Tsrw ^  1 1  1 5 f t  w  ^  ^

^ ftr ^ 'T ? ^ «i^ ^ :T 5 n
^ r f ^  I A' >̂![rrT ft> ?rrr ^

f w  ?, 1 5 ft  ftrs  
i  ft? 3ft j S i  ^  i^t 3R5IT t ,  3ft
5«5 ^  5.K ’St ^rit 5R5H «ift Tnr I

« P t M  iftT  ^  T R  I I I  t  ?*T 
«rsrnr % T |it  i s in  t f e ^  ft? ^ *  
ftnr W T 1 1 A  *rnr i5t ^  ^ ^ n f ^ c r
^  5T^ «rrr r?R?«K *?t 
W 5 T T q !V T t if t T  
5TT'B *FT ? ?ft ^^1% fC’^ ^ 1'1 qT
^ fa i ^  I ^  TnR^TT'T If ^  
<T?5tTt»ftT5T<nrwlf^l

w  ^  T t =?nT f w  If t  qgrr^ % 
^T^*f *nr -^l^nl g I ^^W T ^nw
% < j'iiR ’̂ 't> « im '^ d  ^  T ^  ^  I WTSf 5 *f?  

'ffiRT ^  ^  aft «Pt t ,
% ^ ^  515ft-̂  TT 'T f^  i  t r  #
«F̂  ft> t  ^  ?tTFR> if ftr ^
%  3ft p [ ^  ^ !T5rRT

Ĵ̂ TTT Tre5TT t  I ^

w v  ^sTTftr^ «fT ftn rT T T v  vp?3r %  3ft f ¥
'fl'ijlH qirnr % *ii^ *r ft> m'»i i<( % 
tiR^fr P t5t T T  1 1  ftrffr ^
v?r ft? S I  q m I ,  wm i f i M ,
J|5 qWTT TTftrfHW ^  t ,  wf*FT ?>T iTjt
JT? q m  ^  t  ftp T t f  t i r w
%  V K ftn ff  i^»^~tf e  !T ^  «FT5IT t  I
«nq ft> ^o qto % ft!5i# (Mi<*ft ij^r
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^  ^  ^Tsfk ^
^  ^  ^  #pp^

’T^TR ^  q nni  I ^

^  ^  t

^ 1^4)1+ ^  n̂PrTT, ^  ^  ^
^ ^  [̂TT 5 •

^ 3 ^  ^  ^  f% ftTRT̂ r
^  'Srnr, ^rr^ ^  s [: wRt i ^

g f% iTf^ ?T5^ ^  t , ^  ^  ^  ^HR 
'3TT$ ^  V ft? 55TT̂ «̂ <1«

?̂ft5T ^  ^n’ ŝn% ^  I T̂HT ^  ^  ^rsTR, 

^  IT^ ^PTRR ^  

3TT^  ̂ I ?nn: «rrr ^nm ^
^ o  *fto % ^  ÎTR ^ 5TR in*

^  ^  ^rriw *fr̂  fwT
^TR ^ftr ^TTT ift^  ^nn ŝtrt i

^  ?  I >3̂ T̂
i|?lf^ am #)• I T^z ? T ^
JTfir % WT(
#  w w  ^  vxfTT ^rrf, ^  ?ft ^

^  I It55w >ra5r-
*>57 »ft WIT ^  t  ^  ^  %
ftrr Tfft «<id-̂ "ld ^  % ’ferar
^  ^  I ?nR T̂TT ^ -flln<ft
RiWH VT ?  5Tt ^  ^  ^  ^»T
tl'mfl ^rhlT I ITT 65: 'Tt^ ^ ^
?w?ft»T ¥ ^ ? f H ^ ^ ^ ^ * r R r ! T i n f  
f t  ^Tf5lt I *ftr »PK ?̂ r % ? »  
t  ?fr ^  M  ’(ft 4  SI? Tf»iT Nr ^ *
??JR ^  *n^^t v d f  % I  I
tfTT ??: ¥t ?rnn: ?  i snrr
«irT ^  5iT ^'ii'fi 5  ^
Q(: *iT^T  ̂% ^  ?  *rtr *r*iT ?«

^5rw'?fr w  ?R5 % fv  Vt ITT
^  HRift ?T f ? #  #  ?IT

3TW I 3ft >ft ^  ?irT «f<H< %
5RTT ^ 4*̂ 1 f%
wrff%Tgr5r j it  %  jff ^ 3 w t  ^ t f

^  5T^ t  ' W ^  *^T7 iJJTTftr^ 
?nw «R' I v fw T  #  'sfr irrtt ^t |
f ’F ^ S R H T  ^ t  ^ R  ^  ^ 5 T
*T5S[r I

* w  >T 3 n n ^  %  ^  ^
^T5?TT|r 1 T ftc T  3ft # sft?Rt 5t3[ f t f  
*nR <itt 5ft5T ^ 5ft î Wt *iift 
^  9 T? ft I ^  !ft, ?ft^, ^ T T  ?Wf
T t ^  ^ f i t i  ?nr ^  ?r^!?ft f  i A  ^mwen f  
f*F  3̂̂  f w f ^  it« P  t  I

t  ^  «TT?nft
f t  ^  t f k  <T3ITsft ^  ^ft#  I 4  

?ft ^fl|cIT j  f5p <im  I t  ?ft
^  iRT»r Tft 3n# ^  ^ iiT T  ^  I A  ^PTfrar
j  f%  5̂  *Tre»Tt V t  ^  nft ? f t ^

I ^ ! f t « T 3 n ^ % ? n f t ? f l n  a rp w  
f ,  V R i f t T  ^  « . .T R  »ft t  1 *^ 1 ^
i P H  V T T w l r > f t g i H R n ' ^ f v ’ i ^ i t v |  i

w to  t w  ^ * n f  f t r f  : f s [  ? T fv f  ift  
5 t*ft I

WIWT T W  : 4  m n < n  j  fip
3ft i  ^  %  fip i W  »ft

5 W R T  t  f*P ^  '
f ^  3WPT 5ft ?tT^ r^ -^ W M  ^  3T?rT 

j t * t t  I * P R  m 'T  ’v i ^  5  f v  Tpzx.- 
#?H?r 3nTPT w# ?ft %  f ^  «iT 7 ^  
iT T ^  i r k r  ^  5T9TPft T t  ?ft # >^’ Tr 5̂  
T ? m ^ ¥ t i r r 5 f t 5 ^ ^ ^ r f * r 5 R J t ^  1 
*jiPt>wiH 5̂*P ^ I *nrr

^  ft? flp ^ t T t  Tft Ji^t 
3ft f v  ^-iT v t  f t m  t .  ^  P r a t
^  ?ft V t  Jl]^  V W  T f ’ TT I «frf% ^  ^
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[« r m r  rm]
i i f  tfVfftirf

A g f >ft 3TTJT?rT f  I A' ^nwrar ^
<r®S5r

i '

ift ftiiTT f r  srmt 5Tt7: t ?: ^
H 5T  ̂^ ft? W  ^  5R5T

Ji# I «Ftf ?n5tT ^  <«fHt 3TT t  • 
^  'Tf%?r 9ft ^  ^  ftir 

i^ ^f, ^  %  I 5 n fs R : f f t  n t  ^  ^

3n?ft % P f t  5?^ ^ %  ^ t ’ TT I

3fr ^  5 rrf^  t ?> t  ^
^ inftR ^ t ^ ^  ^

3rr t . i
<Tf^ 5fr ^ «fr ^  ^  fjpim

?TTTT^ ^ % ^5fH f*RT I
"TT >ITT?JT dl^lF^ # ^ 4  ftRfr

% ^ % f w r e  ?tg;,
% 'i^fl' v R p T  ^ ^ i€ t  5 W  %  f t r ^ T O  5^1

w rfsrt*rr?r^ f ?
^r ^  M r  1 4  ^ r r o f ^  ^

f P #  a r ?  %  ^TRfTT f  f p  ftr^r ^

t  I I R  q T f e f R  f?IT ^  ^ ^  5T^

3ft a r a m  ?Pft?r %  n n r  ^r ^  «rr f» F  srr^r 

q i€ fa r %  5Tnr %  I ^
^ft ^ r  5TT^ ^  «I!T 5ft t  ^ ? n f ^
f t ^  I 4  j  f t r  ^ 3 ^  fj5 T  # f t  5 1 ^

t  t f h :  ^  j T T  m r r -

f%^ p ;  >(t 35m  f??T t

t  m ?  5Tt » T it  T ?  W F m  P p  
f3i^ wra % w ^ m ; ^  i t̂arr i
^ 5 TV t T U T  >f « f l T  f ? r t  T t  T P T  

IT ?t^npeiT i ,  f s i  ^  f t ,

^rpR ?IW T̂?rt *t ^  >Ftf 5THi »T^,
t  f r  ^ ^  t , f

«tp 1 1 4  ^ ’ ft «P?5TT f
fV ?nR ?rrT vtf tt?^ PiWĤ rr 

• t  ?ft îT5̂  f r̂pTsf *rrr f  f«p 4
^nnf^T t  ^  v rg fiffit ^  ^

•Tift 5  f%' l+ tJl STRT *TT f  > R I J i P M

^ n̂̂ r̂r ^ 3ft p s  « r r t  f t
W  ?t I ft<r( ^  ^  ^ 41^1, ^RTV
% 5!^ I «ipr 11^ wm srjer
iftft f ^5»Tfe^3h^1>t v t fw  v^ I 

% *rnn: f ,
^ » r  % Jn^ I, PsRi# f3 i^

t, ^  ^ w  ^  «i5t vtftrer
^  I oTRft 3->T trr t  TO »nw % p> # {t 
f«F ^  ^  ^  JTTirf ^  T #  »>TT<?T
^  «nwT̂ V «ift *T ^  I %f«p5T ?ft
HUHjIV ^  5TRT t  I VTSIT
t  I <rf^ 3ft t*T ^ ?t >̂T*r 
•PT# ^  t ^  ^ ’Tt'̂ ^RT «ir^
A f t ^  I % f^  ?ra?r «rra
«T5 t  ^  f^ 5nft?T ^r ^ ap̂ r t  f^
3Tt ^  iWBT ^  w  w I?

«K, ^T% ^
vtfv3«T^VTTWIT^ I Tnnc îhrvr^
V W T  T T ^  5  ^  ^ %■ I ’ i t ’ T
T̂Wlr W *l̂ fJT ft?tT 5

I P R  ^  f ^  V t t  i f t
^tV ^  jt ’IT I The real solution

Ues in th« advocacy of the methods
of Vinobaji or Gandhiji in the esta
blishment of village republics and
they can be established uot by work
ing here in the Parliament or round
about Delhi but in the villages spend
ing days and nights lor months to
gether. That would be the final solu
tion.

( ^<Tll) : P̂TTTf̂  H<{lW,
«fr>r 3ft ?RW A vnrmx sTRft % 

<TT P r ^  ^  t  ŴWJT ftraftRfT
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«fT %0R ftRT 

*T T lfh iF T  S ^TRT ?ft
*ra ^  TT *niT
*?>P sfl̂ n’ "T?T ^  ’HIT I
?ilV'i ^  '>1*1̂  ‘ ii^
« m  snf%̂ T ^  ?rn; ^  ^  19:?t 
?»rtr ’ift ^  *fT8TR
’ I T  5n%, ^  J S i  ^T^T^Wt H«ti«
»TJiT >tfk î «P >T3t^ »m  I 4'
r R T R  %  ^  flR %  ^r * n m  i  f r  3ft q ^ n ft 

fisHii f  wtr 5115̂ ^ t5*iiO *rT*ft
t  ^  «l<iO 1 1

wPfh 5!^ *hn4t ’inm VT aiwi«p f
#  ^  injw?rr ^  ?ftT i f t w  i

'•ft' W F t <mirit
1 1  fft  ^njr a w  i n j t ' R p r  ^

^  ^ ^ ft> 
t R T ift  *ft 5 it  < f k  ? n m %  t  I w fts r  sft 
*̂ ĤI 15?1[ 5R ^  t  ^  >rraT
^  RtoH ^  ’Him ^ ft> 'Sfln'i ^RT

^  f iW T  I ?ft W  ?PfTW T t
?TT̂  % «n*iT I ^ ?nw

ftff sr̂ ?r tt <T3rw |
•Fm Ji? t  fv  Ji?r « T ^  «rwr ^

I  I i w  ^  ^  sTiw 'Tsnir
?fr w fin? I  ijfff TT qi% Jiftrirr 
w?jft t i

f i n r i h R  « ¥  f  anrftr «f9rw ^f 

* 1 R .  i $ t m R  r f t r  ftrw  ^ n ft
TT ^

fftr^^5Pf5f *f 1 wIVm *nif-
VT ^  ^  % WK w  ^ 5 [ ^  W T
nrf^^TR VT ^  iftr <ftr

^  >PTT I *15 H IM  fft
fp r  Hff I  «W«i>5T 4 ^  ft> iTH5ftir
iW R fTT̂ _ *ptft T ? ^  ^ «w  >15 *nrar 
ipirt «T »nn I  irtt 511̂  1%

P̂TSTT t  t W  ^Pmr ^  ?5T ^
^  ftrfjR^t ^ 5r  Sft f%? fir^-
f r c  ^ q“k  «ft ?T5= ,̂ ait ft; wnwH 

f , ^  ^ 'Jil^n
ft> l̂ *IT *rt< <̂i«i>i HIM WHi. *̂ ii<j«ii 
Tw  w  «rr I ^  ^

^ ^tiT *nn *TT, irtr
p r r  'TJrnfV ift̂ r i 3t^ 5i^

I  gfhr # 'Trsftr f̂^ îRT 
^TR’ ^  itT, f̂ftK sft <TWW 
^ t  ?nt % qft5T t  ^  i

ir^ I  fv  % W8%

ST ?ftT ’^Wt anrRRT It »n3«Jlr
anTTJW ?R> » p i ^  «jf»r, *ik 5̂  ?re%̂  
«t3!nft iftsT % 1 1  r̂
snm w «««* >rf>t ^Wt anrr-
*RT % WA^' amnm ?w fipft >rf»t 1 ?it 

?iT| r̂ u? ^̂ miT «HTT «n 1 

pRft ^ 35’TT WTW fWT
1JT, ^  ^ ^ tt  w i?r
5TTIJ ><>t*r VT •feiwi ftiirr «fr 1 *wfT «rr 
ft; JT? ^  «ll|f^^«T jt  
irm  'li^Rfr ^  I ft;ifr % f w  #  
iT ? # p r 5 i^ « f t f t ;f ? r iT T ^  *imr » t  
Sf^ qfT 3TIW I

fvwiH Rt5 ('i>if^H«i torgr): 
WT flftr TT
ftniT >niT ?

•ft ^  XV̂  : %n 5^rrt WVTfT 
f%5 ^ pp wm ^ v iim  ?rtr *tt t o w

fkmj p̂tt i A v îirr |j Pf ft  
^mr t  PP ^
l[t, fir WT  ̂ ^
t*P fhFRiw iTTfr j t  r̂r
f ip tt it  I
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WWTT JWH ; A «pt

?TT»B ftWHT i  ftr
^ f n r

Tt <̂<̂>11 ^ I ^4l«1

^  5fk ^
>̂T I

<ft ^  Tm ; ^  WRcTT f  trap 5R^

^VTpr<t ^  t  ^

?it ^  115 Tj? *TT f*f>

% ^ <T3TO # 'TSfrtt >rm
Vt5T̂  vr *ik T?% W <feRT
•PT f^ ’JT *rr I ^ WFiT

?ftr TT gUT ITT srff I
ffr ?WkTT I  ftr ?ftT <TT w t t -
4SI»T 'T g*ii 1̂ 1 fl" ^  51HT *1^
^ r  I t  ^  ’TJn' ^ I

Sardar Iqbal Sintrh; That is the
view of the provincial Government.

«ft ^  THT : «W 5Tt

^  II? ^ |
ft> *BPi^ "TT WCTSr 5ftT 'R  XTĤ  
f%in ant I ^  * R p  ? r ? i t
qt?T «PT STRT «rr
q*i|qr<fl ^  «rft?r ^  m
^ STRT11 #^nnmr j
ftr WTJT 3ft in[ vsmvsr iftr
•»l*lCl ^ 'W *1̂  5l|*«il % f̂ TlJ ?S?*T

t 'TV
I 'rH *r? ?rtt>PT 1 ftr ift^- 
ft*r ^ trc  % M>̂ Hm  11 t  ftf ?*T 
•niwf % fti^ *rnnd ^  v t f  *ft4t«ii 
VT ^  fr o v t  vi^^trgsHW *rrtit ^vv*RT

a ir  ’Tt ^ f f  I ^  ’tff f t

fe  ^  ?iVt r̂

?5RT t ^  ^
? * n ^  I l f f  ' R R  #  f t i T  f l c f t  f*?5t I

5*1'1 ^ v t  «fiT ficiiT ^ r̂ I 
* r t  fe w  ^  j t p f j t : oft %  ^  ai|w  'j j i k t

555RT t  t

^  iTTf I  I 5rar^ ^
I3[5|f ?T3fTTr I ,  V\d SPT

STSTTO I % ^  t ^

■̂ 15  ̂ i% ^  n'liK.i P?iT % Tsnw ^
^  I '*1*1 tii*in irnTT
eft t  m e r a r  1 1% ^ gnniT^r ^  i r a
qit ^  iR  3T» fv sii$cRn: #  s rm

5 s s ^  fe n ^ Hk w i O

% ^ I

^  «TT ftp :

“I feel we cannot save our reli
gion without attainment of politi
cal power in the Punjabi-speak
ing regions.”

« t  ^  *1?  « r *  «(r?3rT j  f%  f t m w T

JTf^nTTHwm I  R iw  fyfirerm VT, g y
^  ^  ^  i r m  v r  w ? r  ![t i f t r  ^tr? 

v t { ^  r«r«ra^*i
ir afrv ^  I  ^ ^  <TT
5T!fNT ^  t ^ t  f%  # f f

P̂WRT ^ 'I'DVO,

3tT?ft t  .......................................

Mr. Chairman: How much more
time does the hon. Member require?

Shri Hem Raj: About 15 minutes
more.

Mr. Chairman: The hon. Member
may continue tomorrow.
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* Written statements of Members
Shri Brajediwar Prasad (Gaya

East): I have got my own plan of re
organization of States. There should
be Zonal Governments for some of
the States. Three levels of Govern
ments—Provincial, Zonal & Central—
as adumbrated in the scheme of May
16, 1946 were propounaed by the Bri
tish Government. Other States
should bp directly governed by the
Centre on the basis of a unitary form
of Government. Linguistic States—
Bombay (Maharashtra with Bombdy
as capital), Gujarat, Tamilnad, An
dhra (Vishal), Kerala, Karnataka,
Assam, Bengal and Orî ssa—should be
allowed to exist for a period of five
years or more Vidarbha must be inte
grated with Maharashtra.

Other States should be liquidated.
Here there should be Panchayat Raj
to the fullest extent possible.

I am opposed to division of Power.
I am in favour of delegation of
powers. There should be legislative
centralization along with administra
tive decentralization. Panchayat Raj
will mean the end of bureaucracy.
Democracy can flourish only under
the aegis of Panchayat Raj.

The establishment of a unitary form
of Government over such a wide area
will pave the way for the establish
ment of a unitary form of Govern
ment over the whole of India.

The establishment of a unitary form
of Government is inevitable. The
choice before us is limited. Would it
be done by Parliamentary methoda or
by some other method? This is the
only choice before us. Let there be
no mistake about it.

I was the only figure in the Consti
tuent Assembly who from beginning to
end stood for the creation of a tmitary
form of Government in India.

The Constitution came into opera
tion in 1950. Within a period of six

years centrifugal forces have rapidly
gained ground. The unity of India
will be in jeopardy if flssiparous
tendencies are not checked in time.
The only way to do it is to liquidate
all the Provinces—lock, stock & barrel,

Shri Kakkan (Madurai—Reserved—
Sch. Castes): In the interest of the
unity, prosperity, and solidarity of
India I beg to submit at the very out
set that Devikulam and Peermedu
should come to Tamilnad. The S.R.C.
failed to consider the linguistic, geo
graphical and economic welfare and
administrative convenience. Though I
generally welcome the recommenda
tions of the S.R.C., I regret that the
S .R .C . failed to do lustice to the
Tamil people living in the area of
Travancore-Cochin.

Devikulam—Peermedu Taluks form
an integral imit with a decisive Tamil
majority. Therefore the two taluki
should be transferred to Madras State
along with the Southern areas of Tra
vancore-Cochin recommended by the
S.R.C. to be included in Tamilnad.

The S.R.C. states that on the basis
of 1951 census Devikulam and Peer
medu taluks contain 72 per cent, and
44 per cent, of Tamilians respectively
and that the Tamil labour population
in these two taluks are not perma
nent residents. This is far from the
fact.

In the 1941 census the percenUge of
the Tamil-speaking population in
these 2 Uluks is given as 90 per cent
and 51 per cent respectively. Even the
low percentage of Malayalam-speaK- 
ing population in these two Uluks is
noU permanent. Even this small per
centage consists of only Government
servants, coolies, petty tea ito ll hold
ers and P.W.D. Coolies.

It is therefore clear from the lin
guistic point based on the percentage
of the population, that these two
taluks should go to Madras State.

•Written statements of views of
the States Reorganisation Commission
Bulletin Part II, dated the 20th

497 L.S.D.—7

Members in regard to the Report of
vide Para. No. 2710 of Lok Sabtia
December, 1955.
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[Shri Kakkan]
The S.R.C. states thai the Tamilians

of Devikulam and Peermedu Taluks
are coolies and not permanent resi
dents. I say, this is incorrect.

In the rubber, tea and Cardamom
estates of these 2 Taluks alone 95 per
cent employees are Tamil labourers
permanently residing in these taluks
with their families for more than a
century. The 90 per cent of owners
of Cardamom estates in these 2 taluks
are Tamilians.

The paddy-growing areas of Mara-
yur, Kekandalur, Vattawadai are
mostly owned by Tamilians. The
Tamils own quite a large and appre- 
cifable extent of landed properlies.
The entire trade of these two tnluks
are in the hands of Tamilians.

The hill tribes known as Mananaan,
Pulciyar, Mutharean, Manangadi and
Pandaram are Tamilians. These
Tamilians are original inhabitants of
these 2 Taluks from times immemorial.

Dinring the last general elections to
the T.C. Assembly the candidates put
up by the T.T.N.C.C. were elected by
an overwhelming majority from these
two taluks. In their manifesto
T.T.N.C. state4 that these two taluks
belong to Tamilnad and should be
merged with Madras State.

If these two taluks are added to
l€adras State, it will be highly benefi
cial for the economic development of
the Madras State. The Periyen,
Kallar etc., most of the rivers have
their source in these two Taluks.
These rivers run throu>?h T.C. Sia^e
and empty themselves wastefully into
the Arabian sea. On the other hand if
these 2 taluks are added tc Madras
State there is a great possibility of
making use of the water of these
rivers. In view of this possibility the

P la n n in g  Conmiission has recently
sanctioned a crore of rupees to
Madras for investigation purposes. It
is admitted by all that there is a great
scope for generating electric power
from these rivers if they are diverted
to Madras State.

I would like to point out the whole
district of Malabar now in Madras
State consisting of 16 taluks and the
Kasargod taluks of South Kanara are
to be added to the Kerala State to be
formed. Thus we are giving the rich
teak forests of Nilanibur oi Malabar
district. The income, the new Kerala
State would derive from the area of
Malabar district and Kasargod Taluk
would more than compensate the
income now derived from the Deviku
lam and Peermedu taluks by the pre
sent T.C. State.

I want to stress further that
there are only two highways for
connecting these two taluks with the
Kerala State to be formed. But there
are quite a number of highways for
connecting Madras State with these
two taluks. Since the Peermedu and
Devikulam taluks are a hilly tract it
is considered as single imit and so
on that basis these two taluks have
been constituted as a double-member
constituency for the Assembly. The
population in these areas is more than
80 per cent Tamilian.

Further Madras State also is not
rich in economic resources and the
population of the State is very great.
The area which is going to be merged
with Madras State is thickly populat
ed. So it is just and reasonable that
these two taluks should be added on
to Madras State.

The Lok Sabha then adjcwmed Ml
Eleven of the Clock on Tnursaay, me
22nd December, 1966.




